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' 'LOK SABHA SHRI JYOTIRMOY BOSU: . ‘We "
- " e are at the moment talking " abou‘t :
.. Saturday. August 96, 1972/Bhadra 4, 18w and order . (Interrupmnc)
- 1894 (Saka) ‘ﬂ o @to Wi (ﬂﬁ!)
The Lok Sabha met at Eleven of the WA, Wﬁﬂﬂzgﬁﬂ' fis m mn -
Clock WA T wAS & NG ET W A

' [MR. Seesker in the Chair]

MR. SPEAKER: Papers to be laid
on the Table, ‘

ot w.Ag T W (ATR)
worer AgrEd, ¥4 @ (i w1 weErar
g &, I8 & ar &% s faer
aurT 9| %7 9y fow qmar § & 0w
WAGFE HrEHT FY 9w 2  fAw e A
| & | oY Wiy 3WA & fAd @F 4 S
aferarie &z ¥ Tw-ar waw § 99
| WT AT AT | TR WE AR wT ¢ |
(wweTA) Hrew QYA #T AR G
¥ 1 g xfeus qwada w1 o 3
s e T fwed F S
- o wf frrdt F qfee ) Y geaT A
-'mfmmaman |

If you are to get my Judgment by

,plctures, I have seen pictures in
- awhich ' your workers are attacking

- 1i e; 1 have seen in the tele- .
the pollo " port the following message received

~from
- Sabha:—

 wision ... . (Interruptions).
‘SHRI SAMAR GUHA (Contai):
: "_"l‘he picture is very clear.

SHRI. JYOTIRMOY BOSU (Dla-

1 ; mond Harbour): Let me- ‘make a sub~ .

e mission 8ir .

“MR. SPEAKER: It I have to go
by, pictures, 1 will- have to consader P

3 ﬁm pictures T

RAS A AT | X AT Y G i L
g & Sfode & ﬂmmﬁ an"__
wt l L

1102 hrs.
PAPERS LAID ON THE TABLE o

Post OFFICE SAVINGS CERTIFICATE -
(AMENDMENT) RuLEs, 1972

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE -
(SHRI K. R. GANESH): I beg to
lay on the Table a copy of the Post
Office Savings Certificates (Amend- -
ment) Rules 1972 (Hindi and ‘English

versions) published in  Notification
No. G.S.R. 938 in Gazette of India |
dated the 12th August, 1972 . under -
sub-gection (3) of section 12 of the:
Government - Savings' Certificates .
Act, 1950, [Placed in  Library, See
No. LT-3501/72] |

MESSAGE FROM RAJYA SABHA f_?
SECRETARY: Sir, I have- fo. Tigm
the - Secretary of : Rq;ya
“In accordame thh the m‘ov
.siong of rule 111 ‘of "
‘Rules of Procedure’ and {

© duct of Business:
- Rajya Sabha, T am
' :to enclase a copy of
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INSECTICIDES _ (AMENDMENT)
BILL

As passED BY RaJya Samna

SECRETARY: Sir, I lay on the
Table of the House the Insecticides
{(Amendment) Bill, 1972, as passed
by Rajya Sabha.

ESTIMATES COMMITTEE
TWENTY-SECOND AND TWENTY-THIRD
ReroRTS

SHRI KRISHNA CHANDRA
HALDER (Ausgram): I beg to pre-
sent the following Reports of the
Estimates Commuittee:

{1) Twentv-second Report on
the Mmustry of Shipping and
Transport regarding action
taken by Government on the
recommendations contained
in their First Report on the
Ministry of Shipping and
Transport — Visakhapatnam
Port

(2) Twenty-third Report on the
Ministry of Shipping and
Transport regarding action
taken by Government cn the
recommendations containeu
in thewr Second Report on
the Mimstrv of Shipping
and Transport-—~Tuticorin
and Mangalore Ports

11,068 hrs
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHIP-
PING AND TRANSPORT (SHRI
RAJ BAHADUR): With your per-
mission, Sir, T rise to announce that
Government Business in this House
during the week commencing Mon-
giay,, tfhe 28th August, 1972, wall con-

st of :—

. (1) Consideration of any item of

Government Business carried
over from today's Order
Paper

(2) Consideration and passing of
the General Insurance Busi-
néss (Nationalisation) Bill,
1972, as reported by the
Joint Committee,

€3) Discussion and votine on the
Supplementary Denands

B.OH. L
M
for Qrants (General) for
197273

(4) Consideration of a motion
for reference of the Presi-
dential and Vice-Presiden-
tial Electibns (Amendment)
Bill, 1972, to a Joint Com-
mittee.

(5) Consideration and passing
of the Indian Copper Corpo-
ration (Acqusition of Un-
dertaking) Bull, 1972

Consideration of a  Resolu-
tion seeking disapproval of
the Delln University
(Ameadment) Ordinance,
1972 and consideration and
passing of the Delhi Univer-
sity (Amendment) Bill, 1972,
as passed by Rajva Sabha.

(7) Consideration and pacsing of
the Insecticides (Amend-
ment) Bill 1972, ag passed
bv Rajva Sabha

(8) Discussion an the Report of
the Commissioner for Sche-
duled Castes and Scheduled
Tribes for 1969-70

(6)

! may add that it 1s also proposed
to bring forward the following Bills
which are in the advanced stage of
preparation :—

(1) The Former Secretary of
State Service Officergs (Con-
i:léélzons of Service) Bill,

(1) The Delhi Education Bill,
1972 for reference to Joint
Commuttee.

SHR! JYOTIRMOY BOSU (Dia.
mond Harbour): Regarding the Bill
for regulating the working condition
of employment 1in the film industry
in India, 8hri Balgovind Verma.
Minister of State in the Ministry of
Labour and Rehabilitation on
28.4-1972 <aid:

“l assure the hon Members that
we are contemplating in
bringing forward a Bill in
this August House very sonn,
Therefore, 1 shoyld maueg
the Mover of the Bill ‘o,
kindly “withdiaw #”
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1

“AN HON. MEMBER: The re-
commendation was made in
1969 to have a Comprehen-
gsive Bill and after 2} years
or 3 years a draft legislation
was prepared, After 2} years
tt is found that there are so
many lacunae in the legis-
lation. Who are the persons
responsible for this draft
legislation?”

It was accepted that the Bill
should have been brought before the
House this August scssion since it
was a pending matter for a very
long time What has the Govern-
ment to sav about this?

The amount of default by em-
ployers of the employees' provident
fund money 1s increasing m a tie-
mendous manner, Last year the hon.
Minister, Shr1 R K. Khadilkar made
a statement that the legislation was
going to be brought very soon to
1mpose delerrent punishment on
such oflenders Even 1n the last
session, he assurance was repeated.
But we are all surprised to see that
Government have not included the
Bill for passing in this Session: 1t 1s
perhaps because the defaulters are
their patron saints.

SHRI S. M. BANERJEE (Kanpur):

I wish to submit that in the news-
papers it has come out clearly that
higher dearness allowance for Cen-
tral Government employees is almost
due. I have pointed out in this House,
Sir, that the figure of cost of living
index, after adding the June figure,
came to 237.08. If you add to it the
July figure, it crosses 238. The Cen-
tral Government employees through-
out the country are agitating, and
they are entitled to get it, Sir. It
Has also come In the newspapers
that the dispute wag discussed at a
Cabinet meeting on Friday. There
gre two Issues. One i3 that the dear-
ness allowance should be raised im-
‘mediptely rg‘ the case of Tfenﬁral
e emplovees, ¢ hon.

, Mindster make g statement
;08 thi. Another thing i that fnal

§

3
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1

decision on what is known as
Khadhlkar's formula of raising the
bonus from 4 to 8.33 per cent, should
be taken before the Puja to avoid
the impending labour unrest.

My third point is this. A lot of
things are bemng said about the
Memorandum submitted by Tata to
the Prime Minister to change the
industrial policy, A copy of that
should be laid on the Table of the
House, and the House should get an
opportunity to discuss it.

Since the hon Fimance Minister is
present in the House, he may please
tell us when he is going to announce
further mise in the dearness allow-
ance,

ot wErET e aer (whER)
"eue werem, # fagre & W wew Ay
e feafy s gr ok € 9w & R
# AT AT 9 WP 7 U g0
§ fragw wvar agar & fage & oY
swm #y afdfeafr fwr@A v o
AT 4 FAY &F 97 FT w9 F W @
21 fagre & W@y fafret R wgr & O
2 FVIE 75 @G AT AETTHT WA $ )
qaadt Ay foid geow o dar wr
175 Wiedr @ fagre & wawd & 9%
ag & faw & was sfege ® wmsw 37
wrt o g wamdr & gl 1 whe
wpiew & afgrd, ad, w1, sfegre,
TRT WAL # Avarerge, fagge, Awfear
aar qfvrar wic vz foeli & s
quk wfy gt ok § 1 wied e farep
v G § el st erd wuw arewver
oY g g1 wf o o wy wrer ot OufY
s oy Fenfr § 1 fagre o sromre wand
% su w1 A v T | fge ® W
fafrest & qg& 70 guT e o wiv
W, fEx 85 guT Ferzw 0 wivr Y, fe g0
worre firreer ) =iy o ooty 119 g
fzer W e AT & 1 fgre & vl
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[t wrdwre ST Aiw)
a ¥ gEAY A wE o we W 2
wafed & v § fe e @ sw & aw
a6 e B e F wary o gfe W
¥ ofrer o o ot asET dW & weAN
wffq frar # wor fegr g o

SHRI A P SHARMA (Buxar):
Regarding the Dearness Allowance
1 would only like to make one sub-
mission , . .

oue W © AR, T AT AN G
fel fow s RaTgshra d oo
2wy

SHRI A. P, SHARMA: But we
did not know this procedure that we
have to write to you.

The pomnt is that the question of
Dearness Allowance 1g very impor-
tant, We did not know this proce-
dure, You kindly petrmt me This
15 a very important question I did
not know the procedure In future,
we will follow 1t but kindly permut
me to mention about only one pont,
regarding the increase in the Dear-
ness Allowance

MR, SPEAKER. When this comes
from your side, what about others?

SHRI A P SHARMA: This 15 a
very ymportant question. I do not
know what 18 the difficulty of the
Government to come out with their
decision

WER WG - WY TEH @ fean
W | JU WY & 99 % dw fr W1 O
¥ & dawr F¢ fagr |« SR A oA

¥ fow w famr a1

SHRI A. P SHARMA: It is not a
uestion of one person or one Party.
t is8 a question of all Parties and
all the Central Government em.

o WEWS ST ¥ gy ST WEY
vy f fo A v swar ol w5
o oy wae w1 | e WY 9Ed € Rew Wt
007 WY T W T el &

AUGUST 26, 1972
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1

SHRI SAMAR GUHA (Contai): 1
want to draw the attention of the
Government in regard to the issue
ol blocking the entry of Bangla-
Desh into UNO by China in collusion
with Pakistan, It has a direct bear-
mg on the implementation of the
Simla Agreement and when the high
offictaly of Pakistan are here n
Delhy for talks, naturally, this House
feel very much anxious to know the
reaction of the Government This
House also would hike to be inform-
ed about the developments there
and what stand has been taken by
the Government and the stand the
Government 18 gomng to take in
future because i1t was tacitly under-
stood that after the Simla Agree-
ment, Pakistan w1ill recogmse Bangla
Desh and they will also help Bangla
Desh’s entry into UNO It appears
to us that the Simla Pact spint 1s
being violated by Pakistan and
China 15 taking advantage of that

I want to make a submussion to
the Government to come .out with
a full statement so that we can get
an opportunity to express our views
on that

About Uganda matter, this House
has not been informed about any-
thing regarding the steps taken by
the Government regarding expulsion
of Asians 1n Uganda and the matter
15 coming almost cvery day in the
papers

MR SPEAKER: They came out
with a statement at the earhest
stage, at the earhest time

SHRI SAMAR GUHA. After that,
something more has happened,

SHRI INDRAJIT GUPTA (Al

pore): Since then the situation has
changed '
MR SPEAKER: I qute agree

that the situation is changing very
fast an@d new facts have already
arnsen So, the Minigter shoyld make
a statement

S S Fox
inly commun o

the hon, Mem
eoncerned in the
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Mai( I also say with regard to the
Bill for film industry workers that
as stated by the Member the assur-
ance was that 1t wall be presented to
this August House, but not necessa-

rily m the month of August . . .
(Interruptions),
SHRI R 8. PANDEY (Rajnand.

gaon). The Bill wag piloted by me
and an assurance was given to me,
although nothing was given 1n writ-
ing, that in the next session the Bill
will come So, the assuyrance was
that 1t will be introduced somewhere
in this session . . . (Interruptions),

MR SPEAKER. Any member can
ask for 1its implementation The
assurance was given to you, but all
ot them are interested

GﬂQo!ﬂoﬂtﬁ.ﬂ'Wﬂ? ‘ﬁ}i’q e

wean wgea W9 afeq A7 sy W
foge vgw & & forg w7 fer & oY
AT TS RIE

sft go fto Wt s o farew Wy
Ao & forg wI I FREH AR K
wtem g 9T

SHRI RAJ BAHADUR: I qute
agree that the name of the August
Member will go down 1in this
August House on this August ques-
tion.

MR SPEAKER: What 15 the op:~
mon of the August Minister?

SHRI RAJ BAHADUR: Sir, both
You and I have been born in August.
I know that we are both August.

MR SPEAKER: You are also
August-born? So, am I?

SHRI RAJ BAHADUR: About
provisions of penalty for arrears of
provident fund, the Bill is in an ad-
vanced stage of preparation. We are
seriously at it. We are second to

, hone in regard to this matter.

S0 far a8 the DA question iy con-
sesned, I will communicate the

L]
w {
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views of the Members bui the
Finance Minister of State is here,

SHRI INDRAJIT GUPTA: What
15 the indication of the Govern-
ment’s thinking on thiz because we
want to know whether the Goyern-
ment 18 going to make any decla~
ration about 1t

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K R. GANESH): The hon,
Members are aware that when the

qQF WA e &9 7
wene AT TR E T ?

At ®oWTo LAY * FI T T T FHaAT |
T ag T W)

When the average cost of living
index of the working class reaches

238, the Pay Commssion itself ., . .
(Interruptions)

SHRI S M BANERJEE:
minute

MR SPEAKER' No please.

ot goo qHo el WeIW  WEY,
oY W waarT 9 et . .

MR SPEAKER: ]I am passing on
to the next item now

SHRI K. R. GANESH: You have
spoilled your own case,

SHRI RAJ BAHADUR: About
drought mm Bihar, the question of
drought was discussed n this House

One

SHRI A. P SHARMA: 8ir, the
Mimster was saying sometbing re.
garding DA,

SHR] INDRAJIT GUPTA: M
Banerji, Sir—he would not ming
sgying becsuse he got a httle excit-
ed 1 saw Mr Ganesh wag saying
or was gowng to say sométhing. ‘We
would lke to know exfuieﬂy what
statement he is in a position torthake
at present. w



%_hqt "Pay' Commiasion ‘in its Te-
on ‘the second interim relief
d the first interim relief hag laid
down.‘a’ procedure for consideration
of ‘payment. of further .interim relief

nmame reaches 238. 'rhat is the posi-

- SKRI INDRAJIT GUPTA It is no
i psvestion of interim relief, It is the
"‘,qunﬁon of DA, -

. SHRi S. M, BANERJEE May 1
s seek your: protection? I quoted from
e '238 s reports that it has reached

" "ha# taken a decision that it will not
. 'be referred back to the Pay Commis-
'« giom, How does the Pay Commission
. gdome ‘into the picture? If it has
.. reached 238, they may say, ‘Yes, it
- has  reached 238 Why should the
" 'Government employees be deprived
" of this benefit? :
- SHRI A, P. SHARMA If it has
s mnched 238, what ig the difficulty in
L .;tmnting further DA?
SHRI JYOTIRMOY BOSU: The
1t is showmg no sincerity.

ot i SHYAMNANDAN MISH-
" RA (Begusarai);  The one point
. about which we ought to be inform-

ed I8 whether the Government thinks.

;'J:'" “thet it has reached 238 or not. It is
... about that we want to know.

" MR.: SPEAKER: Mr. Ganesh, if
. lhave got the mfnrmatlom please :

. R. GANESH: I have not
thao!ﬁcml ﬁgureof238now -
BHRT .rvo'rmmov BOSU How
wuhre' T

bonus?.
amu RAJ BAHADUR Abcmt the
ponught. in - Bihnr ‘drought . ‘situation
. tam® "discussed in this House and I
" think' the House hasg hardly any
t::ig for it now to discuss m once
n.

' GANBSH I was say- |
and other matters the House will be
‘pnate time. .

which they would consider when the PRESIDENTIAL AND. ~ VICE-PRE-

~ JUSTICE AND PETROLEUM

t has also said that the Cabinet .

SHRI 8. 'M BANERJEE  About-

About - Bangla | Desh recom
taken into eonﬁdence at the amo-

e

n.zom.

SIDENTIAL ELECTIONS
(AMENDMENT) BILL*

THE MINISTER OF LAW AND-

CHEMICALS (SHRI H. . CvOKHA
‘LE): I beg to move for leave to in- -
troduce a Bill to amend the Presi-
dential and Vice-Presidential Elec- .
tiong Act, 1952,

- MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill to amend the
Presidential and Vice-Presi«
dential Elections Act, 1952.”

The motion was adopied

SHR! H. GOKHALE 1 intro-
duce the Bxll

t——

1122 brs.

ADOPTION OF CHILDREN BILL -

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHA-
LE): There are three changes only
in the list already circulated. The
changes are: Item No. 2, Shri Shiv

Kumar - Shastri; Item No 14, Shri -
Pratap Singh; and Item No. 27, Shri* .
I beg to move' '

© “That this House do concur = in

Somnhand Solanki:

the - recommendation of "
-Rajya ' Sabba that the
House do join in the- Joint

' " Committee of the Houses on

the Bill to provide for the .

- ‘adoption’ of, children and for' '
‘therewith, .

.. made in"'the motion adopted
- by ‘Bajya Sabha at its sitting

" held. unthelstmmust (7 S
and communicated to this e
House on ‘the 2nd August,
1972 and to resolve that the
following 30 . Members of

- Py

y datad l.s’eid in Guette o! India

Extra.)rdmary Pm II, Swﬁiun 2.
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Lok Babha be nominated to
serve on the said Jont Com-

mittee, namely : —Shri
8. R. A. 8. Appalanaidu, Shri
Shiv Kumar Shastri, Shri
Lambodar  Baliyar,

Dharnidhar Basumatari, Shri
Shyama Prasanna Bhatta-
charyya, Shri Amar Nath
Chawla, Shri Anant Prasad
Dhusia, Shri Varkey George,
Smt, Marjorie Godfrey, Shn
H. R. Gokhale, Shri Giridhar
Gomango, Shri Md. Jamilur-
rahman, Shr;y M. R, Laksh-
minarayanan, Shri Pratap
Singh, Shr1 Mohan Raj, Shri-
mati Shakuntala Nayar, Shri
Manikrao Palodkar, Shn
Krishna Chandra Pandey,
Shr; Ram Bhagat Paswan,
Shri S. B. Patil, Shri K
Kodanda Rami Reddv, Shn
N. K. Sanghi, Shr: Sakti
Kumar Sarkar, Shn Shaf-
quat Jung, Shri Biswanara-
van Shastri, Shri Dharamgaj
Singh, Shri Somchand Solan-
ki, Shri S. B. Thakre, Shri-
mati Bhargavi Thankappan,
Shri Nitt Raj Singh Chau-
dhury.”

MR. SPEAXER: The question is:

“That this House do concur in
the recommendation of
Rajya Sabha that the House
do join in the Joint Com-
mittee of the Houses on the
Bill to provide for the adopt-
tion of children and for mat-
ters connected therewith,
made in the motion adopted
by Rajya Sabha at its sitting
held on the 1st August,
1972  and communicated to
this House on the 2nd
August, 1972 and do resolve
that the following 30 Mem-
bers of Lok Sabha be nomi-
nated to serye on the said
Joint Committee, namely:—

8hri 8, R. A, 8. Appalansidu,

St Dobodes el Shagtrl
ar,

ﬂhmiﬂmi% Bawma&réh stlgi

asknna atta.

rve:. Skl Amax  Nath

VR

(ete. et2.) Bl

Chawla,. Shri Anant Prasad
Dhus'a, Shri Varkey Geor
Smt. Marjorie Godftey,

H. R. Gokhale, Shri G
Gomango, Shri Md. Jarailur-
rahman, Shri ,S‘ R. Lakshe
minarayanan, Shri Pra
Smg_h. Shri Mohan Raj, Bl:‘l‘3
mati Shakuntala Nayar, Shri
Manikrao  Palodkar, Shyi
Krishna Chandra Pandey,
Shri Ram Bhagat Paswan,
Shri 8. B, Patil, Shri K.
Kodanda Ramj Reddy, Shri
N K. Sanghi, Shri Sakti
Kumar Sarkar, Shri Shaf-
quat Jung, Shri Biswanara-
yan Shastri, Shri Dharamgaj
Singh, Shn Somchand
Solanki, Shri S. B. Thakre,
1?hmmatiSh B*i\?ftglaa Than-~
appan, Shri

Chaudhury, § Singh

The motion was adopted.

o o

11.25 hrs.

MINES AND MINERALS (REGU-
LATION AND nEVELoPM‘m:T;v
AMENDMENT BILL—Contd.

MR. SPEAKER: There is none
his feet, Who wants to ;;eak? OI?I

nobody wants to speak, the Minister
may reply.

SHRI R. N. SHARMA (Dhanbad) :
1 want to speak . . .

MR, SPEAKER: You
some punishment! I called twice
and there was nobody and I called
the Minister., You may speak now.

SHRI R. N. SHARMA: I support
the Bill which is already before the
House, namely, the Mines and Mine.
rals (Regulation and Development)
Amendment  Bill, There are gome
salient features and the Bill is
sought to be introduced on the re-
commendation of the Minaral Advwir
sory Board and alsa from that bf the
Mgmsters of the States con
mines and geology, This Bill is !
welcome Bill. There are of courpe,
of the Secompamion even [n

mmendations
Advisory Board. That Ad

deserve
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Board recommended that there
should be ceiling on prospecting and
also leases of the mines. But Gov-
ernment in its wisdom has introduc-
ed this Bill by keeping almost the
same ceiling, that means, for pros-
pecting, from 50 sq. miles they have
reduced it to 50 sq. k.m. The recom-
mendation of Mineral Advisory
Board was that this should be 25 sq.
kam. and 12 sq. k.m. for some of the
mmerals. The recommendation 18
on this issue. It was decided that the
ceiling for respective licence 1n res-
péct of all minerals except coal base
metal and bauxite mav be kept at
2% sq. km. and in respect of coal,
base metal and bauxite at 12 sq. k.m.
This should have been further reduc-
ed. T fee] that people m these days
are not very much interested in
these minerals. The private sector
mine-owners are not interested:
Private people do not come to the
field of mining. Their confidence has
been shaken. It 1s because of the
take-over of the mines. Mine owners
have started withdrawmng from the
mining field, They are trying to
take out the easiest minerals. They
slaughter the mines and they also
try to spois 1t by exploiting 20 or
25 per cent of minerals and leaving
80 or 75 per cent of minerals.

Sir, thig is the fate of the mining
industry at present, The coal target
of the Government has been fixed
for the Fifth Plan at 160 milhon
tonnes. That 1is not likely to be
achieved.

While moving the Bill for consi-
deration yesterday, the Minister said
that production has gone up parti-
cularly with reference to coal indus-
fry. For the last 2 years it has gone
down, Thig is the third year that
production has gone down from 78
million tonnes to 72 million tonnes,
Lagt year, in the year 1971, it has
gope down to 68 million tonnes. For
the past two years it has gone down
from 78 million tonnes to 68 million
w*""’”faa’%ﬁnﬁz?% e We re. 1ot

a8 nnes, We are n
u«tga to achieve our target becanse

3
-
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there is non-cooperation from mine-
owners., Not only that, but it is due
to, mineg and minerajs not being re-
moved by Rail from the mnnig
belts also.

Partly, the Government in the
Transport Minstry or the Railway
Ministry are responsible for not

moving these minerals, Instead of
the production going up ;n the Fourth
Five Year Plan, we find that there
1s a steep fall in mineral production
all round.

As far as the question of giving
lease licences for the minerals 1s
concerned, the target 1s being reduc-
ed only trom 10 sq. mules to 10 sq.
k.m. I submit that this 1s also a very
big area and when people take such
a big atea under their possession.
they are not in a position to exploit
1t praperly. I can cite many instances
in thig regard.

In connection with the Mines
(Amendment) Bill, the Select Com-
mittee Members had visited Kedala
and Jharkhand mnes in the Hazari-
bagh district of Bihar and they
iound that in one lease area, there
were 56 blocks, and all those 56
blocks were being operated by 56
managing contractors and those 56
managing contractors were engaging
hundreds of other contractors and
those hundreds of contractors were
agam engaging thousands of petty
contractors and they were engaging
8000 workers and none of the provi-
isionsdof the Mineg Act were being fol-
owed.

S0, while geranting these le
care should taken to see tha
where the owner or the leaseholder
is not in a position to fulfil the obli-
gations under the Mines Act, then
such kind of leases shuld be can-
celled, and such kind of owners
should not be allowed to continue in
the mining industry becauge th ey try

to exploit the easiest coal and
cheapest coal or the cheapest mine-
ral and they walk out of the lnm
try immediately, leaving the en!
ﬂ“’;‘?ﬂ“ the mercy o:n‘e future de-
ve N Mm{ .
it iy no! [0 N
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Government are going to take
power in regard to the taking over of
these mines and mnerals in consul-
tation with the State Government
They want to consult the State Gov-
ernment. while taking over munerals
other than munor munerals, but they
do not want to take the same powex
and they want to leave the Statq
Government free while dealing with
the minor minerals

Sometimes, 1t so happens that mi-
nor mmerals come badly in the way
of the development of other minerais,
So, the coal industry 15 at present
suffering from the lack of supply of
sand, because they are not getting
enough sand Sand 1s under the con-
trol of the State Government and
the State Government gives leae to
the puivate owners who just come
in the way and keep their own terms
and conditions with the people who
take sand from the river belts So,
care should be taken that just as
while dealing with minerals oiher
than minor minetals, the Central
Government will consult the State
Governmrent, hikewise, the State Gov-
ernment also should consult the
Centta] Government It should be
grovxded under section 4A(2), the

tate Government should take over
those minerals also in consultation
with the Central Government

The third thing which I want to
point out 1s this The recommenda-
tion of the Mimeral Advisory Board
18 that the penal provisions should
be made more stringent If you, how-
ever, look at clause 12 m the new
Bill you will find that 1t 15 exactly
the same as clause 21 of the old Act,
and there is no difference at all The
provision for six months’ imprison-
ment or Bs, 1,000 fine 15 also here m
this new Bill These people who may
not compare the old Bill with the
new Bill may be satisfied that some
Strindgent punishment 15 being pro-
vide But that 18 wnot really the
position The same provision which
was there before 1s there m this
Bl also.

are a few tiong to
which 1 would like tosuxg%?fa tlrsie at-
tention of the hon Mimster During
ﬁa seddnd r:adin.g stage, ef; tt;n'é !ﬁlgg
basin, m ﬁm that Government
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will accept them. Firstly, they should
reduce the prospecting licence period,
then secondly, they should reduce
the lease area, and thudly, they
should also enhance the pums

provided under the pena)] provisions.

With these observations, I support
the Bill
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aker, ‘Sir, on' behall P
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rals’ (Regulation. and Devaioprm‘ht
Amendment Bill 1972 I

Though this is & %ee legislatm
measure, this has n - belatedly - -
brought ‘before this House, I do mot:
understand - the attitude of the Cep-
tral Government to procrastinate the
passing of such good measures, There

should be delay in bringing before - -
this House suc¢h constructive mea- |
sures. ' o

ed that the
be restriet-

In this Bill it is pro
prospecting licence will
ed to fifty square kilometres. It is
very good, But, what happens to the
existing licences for more than
square kilometres? Will those licen-
ces be repealed or will they be allow-
ed to continue? Nothing has been -
mentioned in this Bill about such
licences which are already in force.

T would like the hon. Minister to
clarify this point..

For mineral development the Cen-
tral Government had invested Rs. 1.06
crores in the First Five Year Plan;
in the Second Plan the investment
was Rs. 73 crores, in the Third Plan
Rs.. 2828 crores and in the Fourth
Pian the outlay is Rs. 510 crores.

The share of minerals in the natio-:
nal income is Rs. 470 crores during
the First Plan, Rs. 688 crores in the
II Plan, Rs. 969 crores in the OIPlan
and durmg 1067-68 to 1971-72 it is
Rs. 1,624 crores, In spite of the fact
1as been invests -
ed in mineral development, the pro-
duction of certain minerals has come
down in recent years. I would Tke

to request the hon. Minister to go
into this- question ‘and uke veme&id1
L-measures E ‘ o

12 hrs

While in 1060 the- productmn
‘mica was 29000 ‘to:ﬂnes. in 1070 %

~The
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;the-productlon of gypsum came' down
“ to 9,15,000 tonnes. Similarly, the pro-
“duetion of gold, which has a s
icant share in our national wea
was 5,000 kg. in 1960
1 production was 3,000 kg. Only
- cage. of  Manganése ore, the produc-
v, tjon hag gone mp to- 17 lakh tonnes
Codn 1970 from 15 lakh tonnes in 1960.

‘ Eurmg the course of a decade, the

‘ pzoduct:on of such important mine-
rals has dropped down considerably.
The principal reason for less produc-
tion: is due to the defective industrial
policy reselution of the Central Gov-
ernment and the desire on the part

. of Central Government to concen-
trate .everything in their hands. If
the exploitation of minerals had been
entrusted to the State Governments,
the production would have definitely
‘gone up. But the Central Govern-
ment have no desire to decentralise
the powers which are concentrated
in their hands. This has contributed
to the reduced production in these
minerals, The number of mine wor-
kers has also gone up from 54.000 in
1956 to 177000 in 1969. Inspite of
that, the production, instead of in-
creasmg‘ has deereased.

Though the Government have spent

. crores of rupees in scientific deve-
lopment, the export performance in
these minerals is not satzbtactmy In

- 1955-56, the export of mica was
“the value of Rs 84 crores and in
.1969-70 Rs_ 114 crores. The value of

manganese ore exported in  1955-56

. 'was Rs, 107 crores and in 1970-71 it -

- -had come down to Rs. 10.5 crores.

- In the case of -iron ore, from Rs, 63

T erores in. 1955-56, the export value
. xoee: to. Bs. 88.1 crores.:

]‘:ﬁer -gteel products inside the coun-
try has grown up very miuch and the

.. Government .are hot able to- meet
o the entire mdagenous demand, which
nce has shot up the price
V-

n ' consedqie
of - steal pwducts. Though . the-
erpment ‘may earn incpeased. foreign

w i
~ €rnment_are umbfe to control

and in 1970 che'
in the

-during the past

of .

' You  know, ‘sir, that the demand

hange th!‘Wﬂh ﬂw ‘export of iron . has been going down year aftei ‘year
i A i‘% ‘ﬁtﬁ"' terést in: replacir

T ~taken any. interést in repl Anem.
h?e in lTht.f m&drfmnacut in the Neivell

export of n'on ore,

prices of steel products and when
they are not able to meet in full. the
country’s demand for steel products? -
I would request the hon. Minister to
look into this questxon S '_

Since the cokmg coal mmes Were o
Mot being operated properly and pro~. '
fitably, the Government nationalised :
them only recently. Here also, :the .
parent Act was passed in 1957 and -
4 years, since the
mine-owners did not care to exploit.
the minerals in the interest . of
the nation, since the mine-owners
did not take interest in the welfate
of mine-workers, the Government -
have come forward with this half-
hearted amending measure. 1 do wiot
understand the hesitancy on the part -
of the Government to nationalize
these mines so that the minerals .can
be exploited for the good of the
nationa]l and not for the good of a .-
few people. T would suggest that the
Government should nationalise . the
exploitation of mineral wealth in-
the country and also the mines which -
are under Pxplo;tation

Far ex amvlo. a Survey Report saye
that qypsum. is available in. plenty
in Chingleput distr’~* ~f Tamil Nadn.
Tikewise, the Stai overnment. in
conjunction with UNDP.  ex-
peris is working ___ ‘he survey of
minerals available in many parts of .
Tamil Nadu. It is hoped that a
mini-Bihar will come up in Tamll“ .
Nadu as the UN.DP. experts are
very hopeful of locating huge depo- .
sits of minerals in the State. =~ -~

" T would appeal ‘to - the Central "
. Government that  they should also.

take energetic and : effective steps
in exploiting the -mineral wealth in i
the State. T am constrained to sey. .

been showing partisan attitude to- |~
wards the Neiveli Lignite - Project.
On  account of defective and worn-
out, machmery ‘the lignite production

"The " C‘mﬂ;ra! Government. hme h




‘concrete action has yet ‘been. fa«-
, 1 °would . appeal to ' the ‘hon.

X
a do ‘the needful.

Sn‘. we are also entlrely dependent
on the depletmg gold reserves in the

Kolar Mines ‘in Mysore State. The.

"+ “svorking of these Gold mines has also
.~ not' proved to be profitable. I am
- S0rTy to state that the Government
. 'have not taken steps to survey the
: _qvauabxlxty of gold deBomts in other

parts of the country. During British

. "'regime, gold was found in Nilgiris,

"~ which is my constituency. Even after
.25 years of our Independence, the

.- Central Government have not
- thought it pm;caer to order for the
"+ survey of onstituency, the Nil-
fzr‘is .80 that the availability of gold
.there - can be confirmed and later

exploited. I am unable to appreciate

‘the callous attitude of the Central -

' ‘Government in regard to the exploi-
tation of mineral wealth available
‘in southern parts of our country. I

would say that the Central Govern-

ment, instead of = engaging themsel-

. ves in unproductive activities, should -

" take greater interest in such produc-
"tive ventures in the interest of the
L nation .

' MR. SPEAKER: Mr. Gowder, this

3¢ not a general debate on mines,
" minerals and exploitation of mine-

“tals. The Bill has got certain specific
- provisions. Please try to be brief, as
.. the time fixed for this Bill is only
S one hour.

SHRI J. MATHA GOWDER 1
. “would. request the hon. Mmister to
- :nationalise the existing mines- and
. .alsg reserve for public .seetor the
sexploitation of minerals in the coun-

» .4ry. The hon. Minister of Steel hails..
~-from Tamil Nadu and without any

- reservation. I “hope, he will show

- greater interest in exploiting " the
. 'mineral wealth of southern parts of
.. our country, more particulm'ly in
-amll Nadn R

a8 be heen belatedty
is H nuséf

uests to the '-Cent‘re in- 'this respect

en,
Minister to look into these questums 5
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THE MINISTeR OF STATE IN
THE MINISTRY OF STEEL AND
MINES {SHRI SHAHNAWAZ
KHAN): Mr. Speaker, Sir, 1 am very
gtatetul to the hon, members who
have taken part in this debate. They
have unanimously given their sup-
port to this measure. Durning the dis-
cussions, my hon. friend, Shn Modi,
and some others have expressed an
appiehension that the Government
would misuse theiwr power in termu-
nation of leases. He was apprehen-
sive that Government might displace
the small scale industries when they
decide to acquire some mines on
which those small scale industries
ate based He also talked about
small co-operative workers who are
managing some nmunes I wish to
assure the House that this power
which 1s being sought to be acquired
under section 4A, tetmunation of
mining leases, would be resorted to
only i very exceptiona) cases where
the larger interests of the nation
and the development of big indus-
tries so demand. It will not be done
wm a light-hearted manner.

A number of members said that
the power given to the State Govern-
ments to terminate mining leases in
respect of mmor minerals may also
be misused I am very grateful to
my friends, Shn R N. Sharma and
Shr1 Mods, who have brought for-
ward amendments in which th
have proposed that, m case of termi-
nation of mining leases for minor
minerals, the State Government
should consult the Ceniral Govern-
ment That, I think, is a very good
amendment, and as we take u
clause-by-clause  consideration,
would be happy to accept that amend-
ment.‘

A number of my hon. friends also
expressed apprehension that the
power now bemng sm.git that the
Geological Survey of India or any
other agency duly authorised by Gove
ernment should allowed to emter
any mining lease area to carry out
prmpectil!‘\g bvgogis or other investiga-
tion, might wied; they
larly expressed an ﬁpmhm
they may enter the areas where crgg
are standing and d
crops. This er

be & ulmdmg:m d b
whih we Held 1o the Sterer
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Advisory Board, and we have the
support of all the State Governments
to this measure. Previously the (3eo~
logical Survey of India could enter
only areas which were not held under
mining leases. But there are large
areas which are held under mnng
leases and which are not bemg pro-
perly exploited. Therefore, 1t was
thought necessary that even 1n areas
which are held under mining leases,
the Geological Survey of India or
any other agency authorised by the
Government should be allowed to
enter and carry out investigations.
We will take every care. I assure
the House, that the standing crops
belonging to the farmers are not
damaged jn any way. In case 1t 1s
absolutely unavoidable, there 1s a
provision {or compensation, if we
have to resort to any such thing,
then the farmer will be duly com-
pensated

We have heard conflicting views
on whether the area under prospect-
ing leases and muning leases should
be 1educed or should be allowed to
remain at the same level It has
been recommended in this Bill that
the area should be reduced 1n case
of prospecting licence from 5¢ sq
miles to 50 sq kilometres That 1s a
very sizeable reduction

AN HON MEMBER*‘ That 1s
against the Mineral Advisory Board’s
decision

SHRI SHAHNAWAZ KHAN. That
1$ a very sizeable reduction Gov-
ernment will have no hesitation in
reducing it further if that i1s the
consensus of the House.

Regardmg the area held under
mining lease, the Bill seeks to re-
duce the area from 10 sq. miles to
10 sq. Inlometres That, again, 1s a
very sizeable reduction But here my
hon. friend has suggested that the
area should, in the case of minn
lease, be reduced further. I wo
like to put before the House the ac-
tual state of affairs as it 1s within
my Ministry. We have to keep in
very close touch with the State Gov-
gmmem anMn such mattembawa

ave to t% {r opiniom. We have
iR o

Wbet::m
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{o communicate their views to the
Director of Indian Bureau of Mines,
and as soon as their views are
known, then if 1t i1s necessary to re-
duce it further, Government wil
not hesitate to do so I would also
like to state that this area is the
maximum that can be given. There
18 nothung to prevent the Central
Government or the State Govern
meni to give much less area for pros-
pecting or mining lease

SHRI R N. SHARMA. There is
provision to give more

SHRI SHAHNAWAZ KHAN:
Government reserves the rght to
waive this condition and give much
larger areas to public sector under-

takings, and I am sure, my friend
would not resent that.
My hon friends, Shri Damodar

Pandey and Shri Sharma, from the
coal-fields have raised a very pert:-
nent point regarding sand for stow-
ing Sand 1s very important for stow-
mng in coal-fields There 1s a provision
—section 3(e) of the existing Act—
which empowers the Central Gov-
ernment to declare sand, used for
prescribed purposes, as a major
mineral Under that, sand can he
classified as a major mineral and ac-
tion can be taken accordingly.

SHRI DAMODAR PANDEY: In
spite of that, are you not aware that
NCDC and the Bharat Coking Coal
have failed to obtain sand leases in
the Damodar river and they are fac-
mg much difficulty on that account?

(Interruptions)

SHRI SHAHNAWAZ KHAN: We
shall certainly examine if there is
any need to declare sand as a major
mineral and fo take 1t under the
Central Government, But, hon,
friends know that the problem in
the Damodar river regarding sand is
not of mining leases, byt it is of the
availability of sand. There is less
sand available as a result of certain
damg coming up in the catehment
8reRa , . .

»

SHRI DAMODAR PANDEY:

tever (]
mded overisto ‘t;;s %mw
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SHRI SHAHNAWAZ RKHAN: My
hon. friend from Tamul Nadu has
unfortunately gone away. He want-
ed to know whether this cethng on
holding will apply to leases which
are in existence already or to the
future mning und prospecting leases.
This Bill does not seek tg have any
retrospective effect and, therefore,
1t would not apply to prospecting
and mining leases which are i ope-
ration already. So, 1t would not
apply to them,

A number of my friends have
spoken regarding penalties which are
to be imposed for urcgularity or
irespassing or carrying on mining
in an irregular manner. May I refer
the hon Member, Shr: Damodar
Pandev to amendment to Sec 21 on
page 6 where 1t says:

“Whoever contravenes the pro-
wvisions of sub-section (1) of
section 4 shall be punished
with imprisonment for a
term which may extend to
six months, or with fine
which may extend to one
thousand rupees, or with
both,”

SHRI DAMODAR PANDEY: ‘or
will serve no purpose Nobody s
sentenced till now Knowmg full
well that the violation of the Act 15
going on, can you sav how many
persens have been imprisoned?

MR SPEAKER: Mr, Pandey He
is contradicting You smd there 18 no
penal clause which 1s contradicting

SHRI DAMODAR PANDEY: In
the Mineral Advisory Board it was
decided that the penalty clause
should be made more stringent and
the penalty provisions should be en-
hanced whereas 1n this Bill the same
provision has been incorporated
which was in the original Act Se,
what are the stringent measures you
are taking? You are just capying
the old Act.

SHRI SHAHNAWAZ KHAN: We
bl T L Ay ot o
. Ce amendmen! ave

been brought forward by hon. Mem-
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bers seeking enhancement of penal-
ties and 1 propose to accept them.

MR. SPEAKER. It has alresdy
taken more than an hour.

SHRI SHAHNAWAZ KHAN: Sir,
theire 15 nothing controversial. Only
I would hke to say this much in con-
clusion. I would hike to say that the
Goveinment have noted what the
hon Members have said regarding
misuse and exploitation of mines,
particularhy, the coal mnes in the
coal flelds A number of hon. Mem-
bers who have spoken have desired
that the Government should nationa-
lise the coal mines The hon Minis-
ter fo1 Steel and Mines, on a num-
ber ol occasions, has declared the
present policy ot the (overnment,
According to the present thinking in
the Mimstry ot Steel and Mines, the
Goveinment do not propose to na-
tionalisc all the coal munes, but, we
have said that where we find that the
private sector 1s not plaving its part
fairly and honestlv and that it 1s
not 1nvesting sufficient funds and
that 1t 1s, what they call, slaughter-
ing the mines or exploiting the
mines n  an unscientific manner,
there, the Government will natural-
ly be compelled to step in. But the
Government will naturally hke *to
give an opportunity and chance to
the private sector to play its part in
the exploitation of the coal mines in
a scientific manner and with confi-
dence

With these remarks, I once again
thank the members who have taken
part in this disecussion.

off  sfifecew st : werw s, wRfY
wgy & oy off warw fnr & oud A
% we & o oy fear @ gefeg 4
T wv | quer i |

it welt oft & oY e fr v faw
& of qrae & 1} § swwY sevwror o
¥t wrm & ori WY v ol fesrr vt
wY & fh ww F o sl F vt Y
v W R o aft ?
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MR. SPEAKER: The question is:

“That the Bill further to amend
the Mines and Minerals (Re-
gulation and Development)
Act, 1957, be taken into con-
sideration.”

The motion was adopted

Clause 2—(Insertion of new section
44)

SHRI R N SHARMA: I beg to
move;

Page 1, line 18—

After “State Government” insert—
“, after consultation with the
Central Government,” (14).

SHRI SHAHNAWAZ KHAN: I

would like to accept this with a
little change.

MR. SPEAKER: You can move
another one 1f you like.

SHR!I R. N, SHARMA: What is
the change the hon. Minister wants
to make? /

SHRI SHAHNAWAZ KHAN: 1
accept this amendment with a vers
bal change,

MR, SPEAKER: The Minister
should put it in hig mouth, We don't
g0 by the spirit; we go by the words,

SHRI R N. SHARMA: I accept
the amendment valon% with the
:aaendment which he hap suggest-

MR, SPEAKER: You mget to it?
o

oy mwcﬁmumto t ¥
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SHRI R. N. SHARMA: I beg to
move:

Page 1, (1) lne 18,—for “The
State Government may, if it
13”'

Substitute~—

Where the State Govern-
ment, after consultation with
the Central Government, is”
{(19), asz modified.]

SHRI SHAHNAWAZ KHAN:
There 1s a consequential amendment.
That s, line 20, after “so to do” in-
sert “, 1t may”.

MR SPEAKER: I will not approve
of thig practice of coming with such
changes so hastily and quickly. You
are sitting by the side of a very
emunent lawyer Why can't you give
1t 1 his name?

THE MINISTER OP STEEL AND
MINES (SHRI S MOHAN XUMA-
RAMANGALAM): There 1s no prob-
lem here; it 15 just a question of
phraseology used What my friend
Mr R. N Sharma wants to mtroduce
In  this Bill is being accepted in
toto, but the wording that he has
suggested 13 not a happy wording
from the legal point of view. We
are suggesting a shghtly different
wording which brings out exactly
what he wants. I have made it clear,

MR SPEAKER: Mr. Sharma may
move 1t, together; it is consequential.

SHRI R. N. SHARMA: I shall
move 1t as modified.

I move:

Page 1

(i) line 18,—for “The State Gov-
ernment may, if it is”,

Substitute— Where the State
Government, after consulta-
tion with the Central Gaov-
ernment, is"

(it) Hngt mr;:ﬂw 80 t{oag;)" in-
sert—", may”, s
modified.] i



MRXSPEAKER The questlon is.
Page 1,—

"'(i) line 18,~for: “The State Gov-
o ernment may, if it 18”7,
Subsmtute—-"Where ‘the

-tion -with the Central Gov--
, . ernment,  is"”

¥ (u) line 20,—after “so to do”, in-
. sert—*, may” [(14), as modz-
 fied] .

The motzon was adopted

R MR SPEAKER The questlon is:

“That Clause 2, as amended,
stand part of the Bill.”

" The motion was adopted

o Clause 2,as amended, was added to

o | the Bill

Clause 3—(Amendment of section 6)

.~ SHRI SHAHNAWAZ KHAN: I
'+ .move:

""Page 2, line 20—

“" for “lease or licence”

" . substitute~"mining
- prospecting licence”. (8)

- 'SHRI R. N. SHARMA: I beg - to
move : .
" Page 2, line 11—

f DT "ﬁfty"
Cfive”. (12)

i SHBI SHAHNAWAZ KHAN I
-_-':,_wecept it

©MR. SPEAKER You are not mov-
: t,,_mk the other one.

o SHRT R N. SHARMA No. -

*amsendment No. 8 moved by ~Shri
g‘hah ‘Nawaz  Khan to the vote of

HMFﬁ.: _The questim o
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State )
. Government, after -consulta-

lease or

substitute “twent.‘l-'

4 aae 4, line 3,—

MR $PEAKER 1 will now .Sput

Mmmds (atc.

MR. SPEAKER Now. I wiil i
amendment No. 12 moved by Shri

-R..N. Sharma to the vote of the‘}--f‘"'
House. The question is: ' . o

Page 2, line 11,~ ,
for “fifty” su.bstztute '
five”. (12). .- _

The motion was ado;ated‘.-

MR SPEAKER: Now, the ques- “
tion is: ,

' “That  Clause 3, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 3, as amended, was added to |
the Bill.

13 hrs.

MR. SPEAKER: There are no
amendments to clause 4 to 6. So, 1
shall put them together to vote.

The question is:

“That clauses 4 to 6 stand part
of the Bill",

'The motion was adopted.

Clauses 4 to 6 were added to the
Bill

'a

Clanse i—{Amendment of aectton 14) ‘:
Amendment made

. for “other concessions” substi- -
‘tute “other. mmeral cances-'
‘sions”. (9) - o .

(Shn Shohnawaz Khan)“

MR SPEAKER: The questxon is"_
- f‘That clause 1,

stand part of the Ball” TS

Tha motwn was ad,opted i
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| dy been accepted.
' ‘Chme IZ—-(Amezngment of sectum

ME SPEAKE’R There are two

g amendments to this clause tabled by

Shri R
, them"

. SHRI R, N SHA.RMA Yes.

MR. SPEAKER: Is the hon. Minis-
ter accepting them?

SHRI SHAH NAWAZ KHAN:
Yes, I am accepting both of them.

Sharma Is he movxng

" Amendments made:

Page 6, line 19,

for “six months” substitute “one
year”. (15)

Page 6, line 19 and 20,—

for “one thousand”’ substitute

“five thousand”. (16)
(Shri R. N. Sharma)

MR. SPEAKER: The question is:
“That clause 12, as amended,
stand part _of. the Bill".
The motion was adopted

: Clause 12, as amended, wos added to
: the Bill.

' Clauses 13 to 1GB—oclafre added to the

Clauae 1, the E‘na.ctmq Formaula and'

. "-‘M Tttle were m&ded to the Bill.

| 'SHRI SHAH mwaz KHAN 1

"beg to m

i'Mm wliv-MmmIs' | BEADM 4,1804 (SAKA\

MR. SPEAKER: No, that was a_'
gsequential  change, That has’ al-‘_

. ~“'I‘hat""tha, Hﬂl as amended, be___‘

- Bulers: of Indion
States (etc: etc.) Bwll
’I‘he questxon isy i
- “That the Bxll an amen&ed,

. -passed”. .
o The motion was adapted

MR, SPEAKER: This Bill - hes .j;f:}'.;
taken a lot of time, almqst double'

the tlme allotted for it,

13.05 hrs.

RULERS OF INDIAN s'rA'rEs" :

(ABOLITION - OF PRIVILEGES)‘_

BILL

MR. SPEAKER: Now, we shall
take up the Rulers of Indian States
{Abolition of anxleges) Bill.

“We have two other Bills. also The .
time allotted for the _
Indian States (Abolition of Privie
leges) Bill is two hours. Then, we. -
have another Bill for which 1 hour -
has been allotted and a- third one -

also for which again 1 hour here has.
been allotted. We allotted one hour :

for each of them, just for the sakeof
allotting time; otherwise, they should

not take so much. time. But for the ...

Bill relating to abolition of privi-
leges of Indian Rulers, it was decid- -
ed in the Business Advisory Commit- -~
tee to gllot two hours. Now. the hon .

Minister.

THE MINISTER OF LAW. ANDT'

JUSTICE AND PETROLEUM AND

CHEMICALS (SHRI H. R
LE): I beg to move: -

“That the Bﬂl further to amend
certain enactments
- quent

GOKHA-

abolition of privy purses, sp -

. _of Rulers and to

- tain transitional provisions to
... enable the said Rulérs to at
. ‘just progressively - to. ¥
“i 0 changed. circumstances v
S .taken mto consiﬂeratio

: _Rulers. Cunsecment

Rulers of -

on deracognxtxon of -
Rulers. of Indian States and . .-

- s to abolish the ' privileges "
make cer-’




o ".mmted

j (Twenty-Smth) ‘Amendment  Bill,
. 1971, 'various  administrative steps

" “were ‘taken to withdraw the privi- -

leges which were attached to: the

former Rulers by virtue of executive .

- orders and statutory notifications.

. Some of the privileges of these
. "Rulers have been provided for by
. "cettaih enactments. Since there were
- no Rulers, the relevant provigions of
.'these enactments have also ceased
. to be generally applicable, though
. some- technical argument in favour
" of the view that some of these pro-
visions continue to be operative
- .cannot be eliminated without a for-
. mal amendment of the enactments,
The Bill before the House seeks to
‘ 'cumplete the process which was set
. in’ motion by the enactment of the
. Constitution (Twenty-sixth Amend-
© . ment) Act by making the necessary
- changes in the various enactments,

 While the concept of Rulership and
- 'Rulers as a privileged class has been

. done away with, the Bill does take
- into account the ‘human - problem

which has resulted and seeks to

make some provisions for this, As

" the Prime Minister  pointed out,

-while moving the : Constitution

- (Twenty-sixth Amendment) Bill in

- this House, there is no personal
‘animus against any individual
- prince. _Accordingly, as a transition-
- -al measure, to avoid undue hardship
. to‘'the individuals concerned, certain
" . concessions are sought to be given
“or continued fo the ex-Rulers by the
- Bill, These, however, are e

in. ‘scope and .
“only to those who were Rulers prior
10 the commencement of the Consti-

g tgct;on (Twenty-sixth . Amendment) -

‘These . proviamons ‘will spend
" themselves out in course of time..

I'-shall ‘now. -

mnu rsunderthevamu

. -and the Code of ..Civil Procedute,
., 1908, and {ii) exemﬁons under'

o 'taxaticm hws, ‘namely the

t!:e aunct.mmt of the Comtxtution.- Income~tax Act.

would apply -

pi-cmsians made in the Bill In: Tes-
pect of privileges: avajlable to to for-

S enact-

Cnmmal '.Procedure‘ IW"_ -

tax: Act, the Gift—tax Act

‘I-ghall. now deal w:th ‘the -
leges under the procedural

“laws,
Section 197A of the Code of Crimi-
nal Procedure provided for two :m--
vileges. In the first nlace, the prewi-. "
ous sanction of the Governmemt :s :

necessary. for taking cognizance .of
an offence alleged to have been com--
mitted by a Ruler of a former
Indian State. In the second place, -
the Central Government has to de-
termine the person by whom and the
manner in which the offence or
offences for which the prosecution of
a Ruler of a former Indian State is
to be conducted and that Govern-
ment has also to specify the court
before which the trial is to be held.
By virtue of the amendment propos-
ed in clause 2 of the Bill. these pri-
vileges will henceforth be available
only in relation to offences commit-
ted before the commencement of the
Constitution, that is, the 26th Janu-
ary, 1950, by a person. recognised as
a Ruler before such commencement.

Under section 87B of the Code of
Civil Procedure, a former Ruler was.
immune from arrest under the Code.
Except with the consent of the Cen-
tral Government, a suit agafnst a
former Ruler could not be tried and

-a decrege against a former Ruler
.could not be executed against the
property of sucb ‘Ruler.

Further, a Ruler may request’ the
Central Govemment to .appoint any
person. to prosecute or defend any
suit. on behalf of such Ruler. . By
virtue of the amendment . proposed
in clause 3 of the Bill, these: pmvi-
gions would be’ ava:lable only in tes-

_pect -of a suit based upon a cauge .of

explain - bneﬂy the -_:actxon whmh aro@e before. the comi-

'I‘he ) cont(n

of - 197A of th Crﬂ‘;ﬂc mdm
.0f “sec. e Crx. BeC-
: tim 878 ot

the Ciﬁl u.l'ramdm
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Code in respect of pre-Constitution
otffences or acts will have very limit-
ed coperation in action and practice,
and i& in accordance with the observa-
tion of the Supreme Court that
broadly in the light of the basic
principle of equality before the law,
for past dealings and transactions,
protection may justifiably be given
to Rulers of former Indian States,
As a conzequence of the abolition of
privileges under 187A of the Crimi-
nal. Procedure Code and sec. 87B of
the Civil Procedure Code in respect
of offences or acts subsequent to the
commencement of the Constitution,
it is no longer necessary to retain
sec, 168 of the Representation of the
People Act, 1651, which provides
that the provisions of this section
will not apply in relation to a Ruler
who has been nominated for an elec-
tion from the date of such nomina-
tion till the declaration of the result
of the election and also in respect
of certnin offences alleged to have
been committed at or in connection
with such election. Hence that sec-
tion ig being omitted by clause 4 of
the Bull.

I will now pass on to deal with the
exemptions under taxation laws. The
exemptions under the Income-tax Act
n respect of privy purse and under
the Gift Tax Act in respect of gifts
made out of privy purse have virtual-
ly become nliose with the abolition of
privy purses and the relevant provi-
sions are being omitted. With a view
to enabling the Rulers to adjust them-
selves progressively to the changed cir.
cumstances, 1t 1s proposed to coniinue
the exemption under the Wealth Tax
Act 1857 inrespect of one official resi-
dence and heir loom jewellery of each
former Ruler for his lifetime. The
continuance of the exemption in res-
vect of heirloom jewellery is also in
the nationgl interest because the
exemption is subject to a number of
restrictions which are designed to
g!;tsué‘:nzl;at thedpeirloomfjewenery i:

ried, disposed of or sent ou
of India. Likewlse, it is alsg proposed
to provide for exemption of ex-gratia
payments which tngy be made by the
Central Government to the Rulers
consequent on the abolition of the
Pprivy pursés and to vestrict the exemp-

States (ctr, oty Bk B4

tion in respect of palaces to omne
palace. If these ex-gratin payments
are to serve the intended purpose of
enabling the Rulers to adjust them-
selves to the changed circumstances,
it is necessary to provide for exemp-
tion of the same. I commend the Mo-
tion.

MR. SPEAKER: Motion moved:

“That the Bill further to amend
certain enactments consequent
on derecognition of Rulers of
Indian States and abolition
of privy purses, so as {0 abo.
lish the privileges of Rulers
and to make certain transi-
tional provisions to enable
the said Rulers to adjust pro-
gressively to the changed
circumstances, be taken into
consideration”.

SHRI BIREN DUTTA (Tripura
West): This 1sa Bill which actnally
expresses the hesitation of Govern~
ment to do away with the princely pri-
vileges. The title of the Bill ig very
good But if we go through the Bill,
there are some provisiong which are
necessary , but what we find isthat
the ex-Rulers are so much in the
heart of Government that even while
abolishing the privy purses they are
going to be given amounts to rehabi-
litate themselves in the changed cir-
cumstances, This seems to be a very
serious problem for the Government
to look after the Rulers whose pri-
vileges thev are abolishing. But
when the question of looking after
the ordinarv people comes even un-
der this Bill, there is not a word of
svmnathv for them. There are thou-
sands of employees of these Rulers.
They have not been shown any sym-
pathy in regard to rehabilitation,
The Government are practically sup-
porting the exploiting classes, the
Rulers, monopolists and so on. The
first consideration comes for the ex-
ploiters, not for the exploited. Why
ig it that not a word has been utter-
ed for these unfortunate employees
of the Rulers after the abelition of
the privy purses, not a word about
giving anything from these amounts
to those who have served under the
rulers? What will be their fate?



Mrj gfﬂldidn |

V. Demands that “Rs.
be given to these ex—Rulers out
{.cbmpassion ‘to.the Rulers and
-their family - ‘members as ex-gratia
payments. All compassion flows foi
-gections - of society who are

" history practically are still main-
- taining a kind heart for the ex-Rulers
. ~and have demanstrated it by this
em-amtia payment ‘to them,

oAt the time of the consideration of
_the ‘abolition of the privy purses
‘we - demanded that no money
shwld be . given to the Rulcrs; . if
'anythmg has to be given. it shou}d
be .given to those who were the em-
glo ees in the services of
‘Rulers, Here in this Bill, as T said,
‘there is ‘not a word about them. 1
-+ retuest the Minister to consider this.
1f ‘you have so much sympathy for
the Rulers and theéir relatives. why
not some sympathy for those who
. are employed d(v these Rulers? With
‘these few words, I support the Bill.
- *SHRI M. KATHAMUTHU: (Nag-
. .apattinam): Mr. Speaker, Su- The
. Rulers of Indian States (Abolition of
- Privileges) Bill 1972  has been
brought before this House as a result
~ of persistent demand of Hon. Mem-
. bers .of both Lok Sabha and Rajya
Sabha. Thig Bill purports to abolish
.. certain privileges and immunities en-
S _joy ‘by the former rulers.
.~ While T extend my suppcrt to this
K Bill to the extent that it seeks to

withdraw the exemptions granted to

. the ex-rulers under the Gift Tax
. Act and to revoke the immunities
- from. Criminal Procedure Code,

. cannot per  force extend my whole
- “hearted -support to the

l&i‘ovmions of the Bill

1. cannot, for example. accept the -

praposed Amendment to Civil Proce-

~'. dure Code in this Bill. It is common

- knowledge that a large number - of
- civil suits relating to the properties

X in ﬂm yaar 1954 variad

€ ‘seen in’ the Su lemcn- ~the inventory. ‘prepared,

 those
“: not - really the producers of any
*.. 'wealth, who are in' the context of

these.

remaining‘ v

the eéx-rulers are pending: *befnref;:
,‘the courta, To give a classic example, '
of his plots.and lands -

Y ]
1948, C uentl there are.inn
merable civi. sults ‘filed ‘and” pending
in the Courts, Therefore, Sir, I am
opposed even to limiting - the immus"
nity under the Civil Progedure. Code

. to ‘acts and omissions of the rulers -

before - the - commencement of the -
Constitution, Sir,” you are aware of =~
the noble cencept of “Equality b«
fore Law”. I am unable to reconcile ' -
myself to the discrimination sought '
to be perpetuated through this Bill
in favour of former rulers. You will
no deubt agree with my demand that
the Civil Procedure Code should be:
applicable. in a uniform manner to all
the citizens of our country.

I want to bring to your kind atten-
tion another unsavoury and odious
comparison of the ex-rulers with the
rulers of a foreign state in the mat-
ter of enforcement of Civil Proce-
dure Code. You will find this in
clause 3(a) of the Bill. T consider
this as totally unwarranted and un-
reasonable.

Similarly. this Bill provides for
exempting the ex-rulers from prose-
cution under Criminal Procedure
Code for offences committed bgfore
the commencement of the Constitu-
tion. What is the basis for such an
exemption in the case of ex.rulers?
If they had committed offences even

.before the commencement of the
_\¢5£Constxtutxon they should be proceed~
Y od

against in accordance with the.
law -of the land.

h thxs introductory speech while_‘
moving “the  Bill, the hon. Minister
stated that the exemptions under
the Wealth tax . ate being limited for.

"the life time of the ex—rulers 1 feel -
‘that even this concession is not war- -
‘ranted. 'T would :now refer. to @ the
“exemption given under the ‘Wealth-

Tax Act in. respect of heirloom’ je-
wellery of ex-rulers. It is prowided -
under clanse 5(b) of the Bill that

‘reagonable ‘steps ghall be'. faken 'for.

keeping ‘the heirloom jewellery sub~ .
stantmlly on- i _;arlginal shape S

o

By the Grwalior Maharaja-  the frimi e
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vision. But the ex-rulers will have
no compunction in circumventing
this provision. The shape of the heir-
loom jewellery may remain in tact
but not the contents. To quote an
instance, Sir C. P. Ramaswamy lyer,
who headed the Hindu Religions
Endowments Commission in 1 \
had stated in his report that though
the Temple jewellery and other
ornaments had maintained their ori-
ginal shape, their contents had been
removed. In his introductory speech,
the hon. Minigter felt that these
hewrlooms jewellery  are precious
antiquities of our country and there-
fore they should be preserved If
that were so, why should not they
be removed from the possession
ex-rulers and kept in national mu-
seums?

Sir. 1 would now turn to another
pravision mn the Bill. In anticipation
of making ex gratia payments to the
ex-rulers, a provision has been made
m the Bill to grant exemption to
such payments; {from the Income-Tax
Act. The issue of ex gratic payments
to ex-rulers has a long history, When
the Constitution (26th Amendment)
Bill was proposed, an attempt was
made to provide for such exr grata
pavments to ex-rulers The hon.
Members belonging to Opposilion
Parties opposed such a move Again,
when the President’s Address. which
carried a reference to transitional
allowances to ex-rulers, came up for
discussion in the House, we opposed
the move again Iavineg abolished
the privy purses now Government
have decided to make ex gratia pay-
mentg to the ex-<rulers Anv one
would have naturally expected that
Parliament should first discuss the
gueation of making such pavments
before giving approval to the Bill
npow before us. Marely because the
ruling party has a big majority in
the House, the Government have de-
cided to pay Rs. 10.70 crores ex gra-
tia to the ex-rulers Sir, kindly note
that this is an ex gratia payment but
not compensation,

Mr. Speaker, Sir, yestardu:;, but
for your kind intervention. the sup-
Plementary Demands providing for
exm gratis payments would have been

passed by the House. Sir, I feel, be~
cause they have a huge majority in
the House, Government are paying
scant respect and regard to Parlia-
mentary norms and propriety,

Sir, who are the persons to receive
these ex groiia payments? It is the
rulers to whom nearly Rs, 102.60
crores have been paid by way of
privy purses durmg the last 25
years From the newspaper reports,
we find that ex gratwz payments are
being made to the rulers who have
properties worth Rs 50 crores or
Rs. 60 crores Do we not know that
Nizam, Mysore Maharaja, and pati-
ala Maharaja have huge properties?
As far as my party is concerned, we
are totally opposed to the idea of
making exr gratia paymenis to the
ex-rulers There is no justification at
all for making such payments. I,
thetefore. request the hon. Minister
to bring forward necessary amend-
ments 1in the Bill

Sir, the rulmg partv, at the time
of Mid-Term Poll had given assur-
ances to the people and to make ex
gratia pavments runs counter to the
pledges given by the ruling party
to the peaple I regretfully say that
there are polifical motives behind
the decision to make ex gratia pay-
ments to ex-rulers

Even before the principle of ex
gratia payments has been accepted
by the Parhiament this Bill provides
for an amendment to the Income-Tax
Act for granting exemption from
income tax for such payments,

Sir, T would request the hon.
Minister to withdraw this Bill and
after incorporating suitable amend-
ments on the 1ssues I have raised,
this Bill may be re-introduced in
the House,

With these words, I conclude,

*SHRY J MATHA GOWDER (Nil-
giris): Mr Speaker. Sir on behalf
of my party, the Dravida Munne«
tra Kazhagam. T would like to say
a few words on The Rulers of Indian
?Qt?a;es (Abolition of Privileges) Bill,

*Ihe original speech who delivered in Tamil,
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8ir, I welcome this meagure which
geeks to abolish the exemptions and
immunities enjoved by the former
rulers. But 1 am unable to appreci-
ate the announcement of the Govern-
ment that these former rulers would
be ghven Rs 10,70 crores ex gratia.
What for they should be paid this
huge sum? These rulers have amas-
sed wealth and riches and they have
all their monevs 1n  umdentified
accounts in foreign banks Do the
Government want to add to their
bloated wealth by giving this sum
of Rs 1070 crores? Sir, you will
sgree with me that it is not proper
and just that these former rulers
should be given Rs 1070 crores,

Just when thic Bill has been in-
troduced in this House providing for
the abolition of the privileges en-
joyed by the ex-rulers, the announce-
ment of exr gratia payment of Rs
1070 crores appeared in the Press It
is just like giving chocolate to a
crying child 1t 18 quite undignified
on the part of the Government to
make such a declaration Either they
could have withheld this announce-
ment of paying Rs. 1070 crores ex
gratic to the former rulers till this
Bill is passed by the Parliament or
they could have brought this Bill
after paying Rs 1070 crores to the
ex-rulers I suspect the sudden gene-
rositvy  of the Government and T
would like to kndow whether there
is any political motive in this move
1327 hrs.

[Mr DEepUTY-SrEARER in the Chair.]

The other day in the newspapers
I came across a news item stating
that the Deputy Minister of Rail-
ways, Shri Shafi Quereshi expressed
the view-point that the award of
one-man Tribunal which recommend-
ed the pavment of night duty allow-
ance to 13 lakhs of ratlway workers
is not binding on the rrment.
When the payment of night duty
allowance to the railwav workers is
recommended the Tribunal set
up by the Government., the Govern-
ment shrinks But this bounty of Rs
1070 cororee ic being given to the
ex-rulers Similarly the Govermment
{s not cominy to anv definite deci-
sion in regard to vpayment of dear.
ness allowance to its own employees
wha are in great distress on aceount
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of soaring prices. Here, the Govern-
ment in an unseemly %‘um declares
the payment of Rs 1070 crores ex
gratic to the ex-rulers.

If T say that the Government have
not kept up at their plighted waord
during the mid-term poll, it might
be said that the Member bhelonging
to the Dravida Munnetra Kazha

s an unwarranted criti .
But, the hon Member who preceded
me, Shri Kathamuthu belonging o
the Communist Party of India with
whom the Ruling Party has a joint
front, has made the charge that the
Government have failed miserably
in fulfilling the promises given to
the people of the country during the
mid-term poll,

The ruling party got this overwhe-
Iming maijoritv mainly due to the
propng:nda of Government wanting
to abolish the prnivwy purses and
other privileges of the former rulers.
Now so soon after coming to power
on this plank the Government are
trying to squander the public mcney
in paving Rs 1070 crores to the
former rulers

The other day we had a discussion
in this House on the drought situa-
tion prevaiing 1n the country There
are reports of starvation deaths 1in
the drought affhicted areas The peo-
ple are in great distress on account
of price spiral The majority of our
population has not shelter has not
been getting two square meals a
day and the spectre of unemploy-
ment is looming large over the coun-
try. Could not this sum of Rs. 10.70
crores be used in removing at least
to some extent the wide-s?yreud po-
verty in the country and in wiping
the hot tears of famished children

of our country?

Just because the Prime Minister
has decided on this question of pay-
ing Rs 10.70 crores to the
rulers, a provision has been made in
this Bill to amend the Income-tax
Act for giving exemption from pay-
ment of wmcome-tax on s
This House has not been given an

%pgorhmity to discuss the issue.

STt s poper, Birs 1o this
compli, Is opet, 5
according to democratic norms apd
traditiphs?
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Thé pesple of our country will
glwa a fitting reply at the appropriste
time and the Government will have
to face that eonsequence, 1 would
regquest the hon. Minister to with-
draw this Bill, No exemption from
imcome-tax should be lowed for
such payments This section shculd
be suitably amended. In ,
would reguest the hon. Minister to
delete the provision which speaks ot
ex graﬁa paymeni {o ex-rulers,
which 15 repugnant. unjust and un~
warranted.

I oppose this Bill on this score. It
can be re-introduced after deleting
this provision regarding ex gratia
plas:iment. With these words I con-
clude

sft sy o e (YT .
AT HEIEH, TO-agreesl & e
9§ WA g & Iy Iv & fagarfes
AT 37 3T 48 fadue S 9mar g
aaraifaw Er amar s ¢ e fawr ar
%! 37 97 fagns wraTRYT 9@ W wnan
g o sy g & o Y
wzeey g% ofdfemfr @ frmrarfawe i
qaea At vaAr | AN findy aF T o
RAT AT A A AreE gEME R
gfiz ¥ ste aarear e A gfc & o
o T urawgs warf v I8 & aqg #
wawar g e ol frdg wfr w0m | feg
W& qw yairfy fradt ¥ 1 mor o 3
frfiwrfuere warr $4a@ g oY -
an foar or gy § waeed g€ ofufufa
arq § g% w7 qrey w18 3§ giaer sqwe
¥ 1@ am ® fag o I qHEE
fawdt wree 8, grolvwer qorfwe & R
sty afn 10wl 75 wre A g ey
Few wmare o ag foar o @t § ? agt
o wary § fo wewrdt gk afchidfy & ore
W ued WY, g o, aw A fw gy m,
Py, xerwr wrare W wrg 7 ool e ¥
wok fvr o) folt o Bt fr a7 W
it qudle worer fad, Wt s
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# fadwr, wtn qr s §, o1 o sy
& wu 7 gz SAR W #E s o Sfer
$w uar agy wav | A gw Ay a1 dav €
wrar & O wa Wy W Sudyy dYfefoew
foay & A a8 gowwrawmy &Y

I 9% arq 37 v vad o gfe ¥ R foar

e, dar R TE Wi ws ¥ | w0
#77 & o yeyd wEREr & g 6 aw-
garx % ¥ § wagd A A Afesien
g1 gy %1 32 F o fr N A
fx graw ag warwr a7 fiv ag awd anfa
¥\ g e ooely g€ afifiafr & weelt
g€ ok write £ I AT AgT R wrf }
I qew § & wamar & fa @ fashy
aerfe & | 9T A WA § TG AT W
sEEe § A gae wrg § 5 1y vergan
ST WAYE AT ® WA T W15
F3re 5 § FRTY WOEAT oY vy & |
sifax a8 Wt ox Nfefers fors ® A
FR AT 2, TH ¥ AWHALT 7 AV LAY
AT & =g FAT oW § @ A@T ] | ¥
% ¥ vgr © & v qfgur et § gw oy
3@ 7@ § Afwr g § aearon @ frar
TR gw § | TAfeg g ard o amr %
A fogre & v AH Gar aifgg ) }A
g URETET § FRR, WS uhide, w77
aw g fFar v & 9 9% & aET g
arfgy | F& forwrer Qe fvar, o T
ot fs gewy fafe A Az & w9
aft fvar o T § &Y g9 w1 9 % wie
wifa Y g qer & qed ® ol f
wrf, TAWT WU wAWA §, J€ wATEv |
gry defvidve fe @ ardd oY ndt wer w3
g qgfe Aix oooo & awd W

MR. DEPUTY.-SPEAKER: How
gws’the Simla agreement come in
ore?

mmmm:?wﬁrﬂﬂ?
Ik Wg W ow Ofter  gen, Wy
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it o sy wrar § o GEt o oY
Wt wofY et § 1 gn ot w1 Qe
four ®@ & A ap ogaIR wR §
e & qm & wwd

yefu A ogs wrg fsse s ag
Fg af-few dfides o aY gw & 48
gaTy ratfg fear gr i fee ard
dzoft ¥ w7 wfeg e ok 7 ¥k
frmafarg 1 wrer oY s fadterfieT< g
FER O v g1 & & wrferT 9w ¥ wET
#qT § ? o woAfam g F ad asr
NETTAHY FY 94 wrg @9 w7 a8 T
TQer @ Af ¥ 7

gl wra 7z § fr aewdr gl ofichen-
fa &Y g fredverdr oy &1 HE N Fa
# wliwre femr o fF o9 TR-AETON &
q9g 9F ¢ MR Ay fadmd 9|
uTgA | o @ 39 ® I HArd § Iy
TE-XQ, GEL-THE AT A% Tu Ay Al )
7g F Y wrAar g 1 &) st W el of
W % foerar @ a9 a% 9 & faelt v
Y @A # o ¥ aWaTR I & A0
@1 o il oF gwrew 1 w@w At
IAET 49T ER ? IV FY oY A A o
Ay ? 9w & frarg WY sewer WY
§ wg wTETT W a1 TE W Y I
Y1 g vuw farg frgfer &t ot @) il
v wdf ? xw oy frederdy #w & ? ar
g WY UAT-WRTTATHT 9T BYET I
ghoftwasr qordle & ¥ o @ 7 wilfe
grfeer qaTe &Y S @ W § Iud
ox aY 7 § O Bt o & warar e WY
ey a1 Ty o o qa fey firfd
& § & 9 39 fgar o ® w0 fodhiw
w7 fear sy a7 99 % fog ot 5 wrwr WY

uofir s wit § + owfeg oft T
o § smra o
& o § I g

agrawl 9T
st ot §, e
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wreqr Wt §, 9H R Wt @ gU aww W
v wrar ) 9% & fyigrheere &) a® 7y,
dfsT Ty e o1 @ @ Ty @
#7 fadarfaere o) § & W) s ¥R
& I FLF wurar § 1 oftaw ¥ qravge
TR S AT &Y, 47 ¥ GEH, N W
O wrg W T Sy %41 § 7 Wo-Rgra-
at & wigwr warw T kg fem
amr vl & W fadwfiere § s
arz § forg ) wirre faar § ow wiwTe
® I gad ol @y &

g% argd § s 3o g & sgwr
WIT ag AT ®HATY S T q¥ fade
97 IUF! FAT § T GIST F1Y HiT 78 WY &
TWAIfaE Aerw qr FT UN-HETY-
et ®1 T woet M @ T & faw gawr
Igavr 7 fwar wrg, 47 2wr § irdy 99
agfawa & a1 % T ¥y Iy e §
# weft ot & FEAY A 0F g FwaAT
sfa? TR-agros 7y Aqw § AT gy W
T T WX q@r W= § A qgr W WY
gHIatmga s @ O fs
F W & 1942 ¥ wH9t ¥ faed v
foar ot w3 & | T¥ o gAr? g
regafar off oY &1 mq frR wdt mreee
# figear afy forar 1 o 2y wri wedtfon

N rmaIgB, whgry
&Y ot § g www i aff s & 1w
ot oy st vz fear w1 P oY ofc
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iy & w5 § I wodt 7o 8 8 g
Ko TR 7 fwar arg WiT IAE wH-
Xrd ot freqried ) wgH Swer wr
swaenr §, XF &) QR 9T W19 SE0W T |

SHRI SHYAMNANDAN MISHRA
(Begusara1), This is only a conse-
quential measure and therefore there
18 nothing substantive to be examn-
ed in 1t Perhaps this measure was
not necessary at all There was a
hint of this in the speech of the hon
Minister himself It may be that
due to the amendments that we had
carried 1n December last many of
these provisions and laws would have
automatically been rendered infrue-
tuous Even so, if by way of abun-
dant caution Government had
thought 1t fit to move these amend-
ments, we could have no objection
But v hat intrigues us most 1s that
m spite of the clear direction of the
Chair yesterday we have not been
given to understand what would be
the basis of the ex gratia payment to
be made to these ex-Rulers. We had
raised this point in connection with
the Supplementary Demands for
Grant~ We have not been told what
would be the rationale behind this,
what 15 the arithemetic behind this
figure of Rs 10.70 crores When the
haon Minister spoke a little while
ago, he did not give us any idea
gabout 1t If he has not done so, on
t¥chnical grounds I cannot take ob-
jection because this Bill seeks only
to give them a tax concesston But
I thought this would be the oppor-
tunity for the Mimnister to enhghten
theé House about the basis on which
they have demanded this amount

Therefore, the whole thing remains
ﬂxatmmth ous. We have earlier h&ig
ere i1s something privy to
abdhtion of the puv§ ppm-se We
have always taken objection to the
hidden dimension of the abolition of
the privy purse. Onhce 1 had occasion
s that in this increasingly
seemed 1o be lengihaning her slonves
e eeves
and something up her
slotves,

keeping
mﬂw m&i;nsd;hem l::,-xo\:v,L
. We n
inm%wmmmm“
@ﬁm‘ payment of this huge
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We are being asked to give tax
concession to them, to make these
payments completely tax-free, We
really do not know for what pur-
pose we are being asked to make 1t
tax-free

It 1s said that these payments are
ior a ‘transitional perod”, trans
to what” Then 1t 18 said that it is for
helping them to adjust themgelves to
the new circumstances. Adjust, again,
to what level? Had the G]uvernment
apphed 1ts mind to the leyel to wg:ich
1t would hke the princes to adjyst
themselves” We are kept in the k
about all these things, So, we really
do not know what 15 exactly the
concept of the transitional payment,
what 1s exactly the concept of the
adjustment to the new levels, because
we do not know what these new
levels are and how "they have been
concetved One could have a

flerent 1dea altcgether about re-
habihitating some of the small ex-
rulers who get only paltry sums of
money but this is not the oceasion for
me to elaborate on that So, I would
leave 1t here .

But the one point on which I would
hike to reinforce what has been said
by the hon Member Shri Joshi, is
with tegard to the palaces Here we
have got certain examples of how
the government have treated these
galaces in a mysterions manner It

as come to our notice that some of
the palaces of the Maharaja of My-
sore, the ex-Ruler of Mysore, which
had been treated as State pro y
is now sought to be t.reateé)r alsm%-
vate property of the ex-ruler We
have been maintaining these palages
at a huge cost of about Rs 1 lakh
annually and yet 1t 1s bemng urged
that thev are to be considered as
private property The other day we
were told in the Ccnsultative Com-
mittee by the Home Minister that
this matter has been referred to the
Attorney-General May I say that
earlier when thig matter was con-
sidered by the Government of My-
sore when Shri Veerendra Patil hap-
pened to be the Chief Minister, ﬁ
vza:h catggotxgca%ly M:;13trated otrl‘m ?e&n
o, e State o sore ey
could not Itreat thifm paiui'; fy private
porperty It wad a e Addvo-
cate-Genéral of Mysore that they
could not be treafed as private pro.
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[Shri Shyamnandan Mishra]
perty, And yet the Central Govern-
ment informed the State Govern-
ment of Mysore only the other
that they might be treated as private
property.
* 80, I would hike to urge that these
things, these palaces or, for that
matter, even making these payments
as tax-free, we are not able to com-
prehend them fully. If only one palace
15 to be given, then we must be fur-
nighed an inventory of all the palaces
and told whether some Spalaces are go-
ing to be treated as State property,
according to the merger agreements,
or some other palaces are going to
be treated as private property accord-
ing to some agreements. These
things have not been shared with
e

However, so far as this measure is
concerned, I would like to say that
we have absolutely no objection to
the consequential amendments that
have been proposed. But the impli-~
cations of some of these amendments
have not been clearly made out, and
therein lies our objection. I hope
during the reply the hon. Minister
will try to enlighten us on these
points,

SHRI H. R. GOKHALE: Sir, as I
said in my opening speech, the Bill
seeks to amend the provisions of
various Acts which are there in view
of the privileges which existed in
favour of the farmer princes. The
hon, Member, Shri Shyamnandan
Mishra is quite right. As I said in
the beginmng, a view can be taken
that after the abolition of articles
281 and 362, even though we might

ot delete the g&;ovisio the vi-

es will not be available to the
rulers. But in matters like this Gov-
ernment thought that the question
should be put beyond doubt and,
even if not necessary, at least these
blots on_the statutes books should be
removed, and that is why fhese
amendments have been proposed.

While all speakers who participat-
ed in the debate supported the mea-
sure, various questions have been
raised which indeed are no doubt re-
fevant, The guestion that was
raised btz otg: hon, lédemiierfwﬂn;
re, gmendment ¢
mm‘ld Procedure Code. 1 have i
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cated earlier that the situation after
the abolition of the concept of the
rulership 1s now s¢ different that
the protection which wag given to
the former rulers, who at one time
claimed to be equivalent to foreign
rulers, has no justification te remain
on the statute book. For example, no
prosecution can be launched without
the prior approval of the Central
Government. If they have to prose-
cute, or defend any suit in a court
of law, the Central Government
should provide them assistance.
These are matters which are clearly
out of date after the abolition of
articles 292, 362 and so on. One hon.
Member said that even for offences
which took place prior to 26th Janu-
ary 1950, prior to the commencement
of the Constitution, the 1mmunity
should not remain In other words,
after nearly 25 years have gone, if
somebody wants to launch a prosecu-
tion for some alleged offence which
may or may not have been commit-
ted prior to that date, he should have
complete freedom to prosecute the
ruler like any other citizen. Apart
from the fact that even in respect
of ordinary citizens such a stale
prosecution will normally not be en~
tertained by any criminal court, it
was thought desirable that while the
immumty lasted and did last, whe-
ther rightly or wrongly, till the
Constitution came into force, for
acts or omissions which were com-
mited prior to the Constitution com-
mg into force the immunity should
remain and it should not become a
handle in the hands of some people
who might have a grievance for one
reason or another against an indi-
vidual prince to take the matter to
a criminal court for a 25-years old
dispute in a criminal matter, But it
is quite clear that after the 26th
January 1850 there 1s no protection.
8o, if an offence is alleged after
that date, it can be taken to a crimi-
nal court by any citizen and the
rulers will be dealt with as any
other individual citizen would be
deglt with in a criminal court, after
the passing of this amendmient,

With regerd to the Civil Progedure
Code some refevence was made “and
ins - also poinfed

aothe tanreg ware
ontlttmmﬁhgum 1
am gure they must mm
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ing after the appropriate approval of
the Central Government was ob-
tained under the relevant provisions
of the Civil Procedure Code and those
disputes will certainly go to a civil
court. The question is if for 25 years
or so no proceeding in a civil court
has at all been instituted till now,
should we or should we not continue
the immunity in respect of cause of
action which arose prior to 26th
January 1950.

The provision makes quite clear
that if there is a cause of action
after the passing of the Constitution
and. of course, subject to the law of
limitation of the land, there fis no
bar now. there is no immunity now,
for any such civil suits being filed
against any former ruler, The courts
are open. Every litigant will be
free to go against a ruler for any
cause of action after the Constitution
came into force and for that matter
against any one. The immunity from
arrest is also taken away. There is
no such immunity.

Then. a reference was made te cer-
tain other provisions like the amend-
ment to the Income-tax Act, the
amendment to the Gift Tax Act
and the amendment to the Wealth
Tax Act. As I have pointed out ear-
lier. before the passing of the pro-
posed Bill, the provision is that cer-
tain palaces were exempt from wealth
tax. Now, what is done in respect of
a former ruler who was recognised
before is this. After the amendment
of the relevant definition in the Con-
stitution, article 366, there is no ques-
tion of recognising a new heir or a
successor to such of those who are
alive and who have ceased to be
rulers after the passing of the
Twenty-Sixth Constitution Amend-
ment Act. In respect of them, only
one residential house has been ex-
empted from the levy of wealth
tax This too has been made appli-
cable during the life-time of the
ruler. There is no new ruler now.
Such as those who are living will be
havine a house and that will be
subject to exemption from the wealth
tax. There is me auestion of recog-
nisine a successor now. There is no
auestion of anyvhodyv taking his place
hereafter.

BHADRA 4, 1894

(SAKA) Statcs (elc. ete.) Bill, 70

With regard to the Gift Tax Act,
the provision is the same. There is
no exemption from Gift Tax. For-
merly, if any gift was made from
the privy purse amount, may be to
his relative or to his friend, that
gift was free from gift tax. Now, no
gift made from any ex-gratia pay-
ment is free from gift tax and no
gift made from arrears of privy purse
amount which might have been paid
is free from gift tax. That exemption
is altogether taken away.

With regard to Income-Tax, the
provision is two-fold. There really a
question arise as to the ex-gratia
payment. Let me make it clear that
the present Bill does not authorise
ex-gratia payments. The authority for
payment ‘is not derived from this
Bill. The authority for payment will
come only when the Demands are
considered by the House. The argu-
ment was that the House is not con-
sulted. The House will certainly be
consulted. Unless the House passes
the Demands, no payment can be
made at all. Therefore, there is no
question of making any payment
without consulting the House.

SHRI SHYAMNANDAN MISHRA:
But the House must be able to
comprehend the demand.

SHRI H. R. GOKHALE: I entirely
agree with you. The question comes
when the demand comes for consi-
deration.

SHRI SHYAMNANDAN MISHRA:
Before that.

SHRI H. R. GOKHALE: Whether
it is for Rs. 10 crores or whatever it
is, certainly, the hon. Member will
be entitled to ask the Finance Minis-
ter as to whether there is any ratio-
nal basis or, if he wants to say that
the basis is irrational, certainly, he
will be entitled to say that. So far
as the present Bill is concerned, there
is no authority to pay. All that it
says 18, in the event of a payment
being sanctioned in the appropriate
way by Parliament, then the ex-gra-
tia payments will be free from In-
come-tax.

Now. it wag said why this exemp-
tion from tax. What is the basic
objective? If there is a difference
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cpgns?n pe Wlﬂm t is a diff
y n a er-
m e word "princes” is

ﬁh that everybody conceives that

are very bi% rulers. But the
reality is that all the rulers are not
‘tgﬁ;mlers. There are quite a few

are really small rulers. The
privy purse }Jayments were also very
smail, That is why, even at the time
when the Bill was moved in the
Hoéuse for amending the Constitu-
tion, the Prime Minister said that
we would look at this question not
with any animus aganst individual
princes. fact, w it was left to
me to pilot the Bill as subsequgent
stages, at that time, I had also said
that particularly for the smaller
princes, the Government will have
to take into comsideration as to whe-
ther some transitional payments
should be made or not. This position
was not left in any doubt

Now, the question 1s, if this pay-
ment is to be made, if it 15 sanc-
tioned by the Parliament, then there
15 no pomnt in making the ent
1f 1t 15 subject to tax The idea 1s to
enable particularly the smaller rulers
to rehabilitate themselves during the
transitional period and to adjust
themselves 10 the changed circum-
stances. The payment should not be
in the nature of an eye-wash Then,.
there is no point If the payment is
made and substantial percentage of
it is taken away by the Government,
1t is only a payment 1n name
It 15 not a payment in fact to the
ruler concerned and it does not serve
the purpose for which the payment
15 sbught to be made That is why

only m the event of an appropriate
grant being approved by the House
and a situation arising when ° ~ay-

ment has to be made, then ise pare
ticular clause relating to exemption
from tax so far as these ex-gratin
payments are concerned will operate

It has also been said that while
so much has heen done and g0 much
has been said about rulers for re.
habilitating them or for enabling
them to adjust to changed circum-
stances, nothing hes been said in
this Bill with regard to the number
of imployees_uf the ex-rulers. Let me
make it oguite ¢lear at the outset
that the Government iz not behind
anybody in their concern and in
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their sympathy for the yees of
the ex-rilers or wt least for af
those as are likely ta lose theit jobs
m the changed c¢ircumstances. I am
1 a position to say that the matter
18 under consideration of the Gov-
ernment., In fact, the State Govern~
ments have béen approached and at-
tempts are being made to see that
as many of them as possible are ab-
sorbed n Government service in
their appropriate flaces, according to
their position, ability and so on

so forth But 1t 13 not understand-
able how a provision with regard to
absorption can be brought in this
Bill The Bill deals with the aboli-
tion of privileges, An unfortunate
consequence is likely to occur of
which the Government 13 aware and
the Government 1s thinking of the
matter and is taking precautions to
see that some adequate steps are
taken, that the State Governments
do consider the matter sympatheti-
cally Whether 1t 1s a guestion of
unemployment of the emrployees of
the former rulers or for that matter
other unemployed persons, it i1s al-
ways the concern of the Government
and the question of the employees of
former rulers cannot escape the
attention of the Government

Something was also said with re-
gard to heirlcom jewellery, What
was said was that this should mnot
have been done The provision which
obtaing before the passing of this
Bill 15 that prior to the passing of
the Wealth-tax Act, the heirloom je-
wellery of a very few rulers was re-
cognised by the Central Government
and the same was made the basis for
exemption from Wealth Tax Act,
When the Wealth Tax Act came, the
provision was that the <Central
Board of Direct Taxes under the
rules as framed by the Central Gov.
ernment would be entitled tn con-
trol the use, utilisation. disposal, ete.
of the herloom jewellery and, sub-
ject to these rules, subject to these
controls, the heirloom jewellery
some of the other rulers might be
recognised, Nearly 25 rulers had ap-
nlied and the cases of only those who
had anplied were considered by the
Central Board of Direct Taxes. In
their cases, on conditfons which were
imposed and whic!
down bv appropriate ‘rules
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Central Board of Direct Taxes, the
heitloom jewellery was récognised as
free from wealth tax.

The present Bill goes a step fur-
ther. It wantg to impose, in the case
of heirloom jewellery recognised by
the Central Government, similar
conditions or, may I say, to a certain
extent, more stringent than the
rules framed by the Central Board
of Direct Taxes under which heirloom
jewellery has been recognised and
exempted from wealth-tax. The result
1s that all rulers who d been
claimmng exemption from wealth
tax now will be entitled to the ex-
emption subl)ect to the provisions of
this Bill only if they abide by the
conditions and terms which are
given 1n one of the clauses of the
proposed Bill For example, there is
control on the disposal, control on
the substantial variations m the na-
ture of jewellerv and control over
taking oui their jewellery outside the
country and so on and so forth

There can be no ruler, after the
passing of this Bill, who can be hav-
ing heirloorr jewellery without any
kind of control imposed by the Gov-
ernment Somebody suggested that
these were antiquities and that
Government could take them over.
I might mention that the Anti-
quities Bill has been passed only re-
cently. in this Session. ‘Heirloom’
itself means an article which has
come down from generation to gene-
ration: that ig the dictionary mean-
ing of heirlootr If such jewellery is
there and if it 1s over 100 years old
ag the Antiguities law provides, in
appropriate cases, it is still to
the Government to consider whether
it should be taken over or not The
provision here does not prevent the
Government from taking it over: if
it is heirloom which falls within the
definition of ‘antiquify’ under the
relevant Act vassed by the House.

14 hw,

I would sssure the House that the
e o
w -

glon T 2% Amontment) BI

vassed, It was clear
even at that time %, :vdeiﬁle it
Y iy "
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States (sto. etoy Bl T4

was g?& thaifl 't:lk:ie anacht:yomm ’gf.
miun ng s country &

leged class who went on getting
purses without a correspo:

tional responsibility should be abo-
lished, Government did not want to
windictive, did not want to use itg
powers to attack the princes
really deserved some consideration
and who were required to adjust
themselves tp changed circumstances,
Therefore, the Bill which has been
broufht before the House is_in
keeping with the policy of the Gowv~
ernment which has been stated be-
fore the House earlier also.

I am sure, when the question of
authorising any payment in the na-
ture of ex-gratia comes before the
House, the members are bound to
raise questions and Government is
bound to give clarifications.

With these clarifications, I com-
mend that the Bill be taken into
consideration.

SHRI SHYAMNANDAN MISHRA:
Mr Deputy-Speaker, may we seek
your guidance now? Vesterday it
was ught that if the discussion
on this Bill preceded the discussion
on the Supplementary Demands, then
probably we would be in a position
to comprehend the Demands with
which we would be confronted. Now
as the hon. Minister has said, this
measure would apply only after the
Supplementary Demand has been
passed. Of course, the position is
like that

We do not know whether this
should have ,'preceded the Supple-
mentary Demand or the Supple.
mentary Demand should have pre-
ceded this measure in order to make
us better informed about this matter,
We really do not know. How are we
going to understand the Demand ful-
lv? Do you want us to know frem
the Finance Minister when the Sup-
plementary Demand comesg up for
discussion or would vou like us to
be equipped with information before
we come to discuss the Supplemen-
tary Demand?

MR. DEPUTY-SPEAKER: There
is no conflict. The present Bill says
that, in case there is ex gratic pay-
ment, that payment will be exempt-
ed from jhcome-tax,
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SHRI SHYAMNANDAN MISHRA:
It would have been more logical to
%av: the Supplementary Demand

s

MR. DEPUTY-SPEAKER: In case
there 1s any ex-gratia payment, whe-
ther the House should agree to a
particular amount for this purpose,
that will be taken up when the
Demand comes before the House.

SHRI SHYAMNANDAN MISHRA :
We were promised yesterday that,
during the course of the discussion
of this measure, we would be able
to know about the rationale behind
the Supplementary Demand But
that promise 1s not being fulfilled

MR DEPUTY-SPEAKER: I do
not know who has made that com-
mitment As far as I can see, there
is no conflict whatever This 1s only
an enabling provision In case there
13 ex-gratia payment, that payment
would be exempted from income-tax:
if there 18 no ex-gratia payment, the
question will not arise. The question
of exsgratia payment can be taken
up when the Supplementary De-
mands are brecught before the House.

SHRI SHYAMNANDAN MISHRA :
What about the request of the
House to the Chair that the House
must be informed about the basis of
the Supplementary Demand?

MR DEPUTY-SPEAKER: 1 am
sorry, 1 cannot enlighten you on
this, under what circumstances that
commitment was made As far as
I am concerned—and I am concerned
with this Bill now-I see no conflict
whajsoever

SHRI PILOO MODY (Godhra);
Suppose tomorrow they come up
with a Supplementary Demand for

, 250 crores as ex-gratia payment
to these princes; then this Bill will
permit that amount free of tax? Are
v{‘e’ as legislators, going to accept
that?

MR. DEPUTY-SPEAKER: That is

the meaning of this Bill.
The question is:
“That the Bill further to amend
certain  enactmenty conse-
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uent on derecogpition of
tulers of Fpri States and
a on o vy pursed, So
as to abolish the I:)‘xl'iviieges
of Rulers and to make cer-
tain transitional provisions
to enable the said Rulers to
adjust progressively to the
changed circumstances, be
taken info consideration.”

The motion was adopted

MR DEPUTY-SPEAKER: Now
we take up clause-by-clause consi-
deration. There 1s no amendment to
Clause 2.

The question 1s
“That Clause 2 stand part of the
B
The meotion was adopted.
Clause 2 wag added to the Bill

Clause 3 —(Amendment of Act 5 of
1908)

SHRI M KATHAMUTHU (Naga-
pattinam): 1 beg to move:

Page 2,

for hnes 7 to 23,
“sub-section (1)
omitted,” (1)

MR DEPUTY-SPEAKER: 1 ghall
now put Amendment No 1 hy Shri
M Kathamuthu to Clause 3, to the
vote of the House

substitute—
shall be

Amendment No. 1 was put and nega-
tived.

MR DEPUTY-SPEAKER- Now 1
will put Clauses 3 and 4. to which
there are no amendments to the
vote of the House,

The question 1s:

“That Clauses 3 and 4 stand part
of the Bill "

The motion was adopred.
Clauses 3 and 4 were added to the
Bill,
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Clause 5-~(Amendment of Act 27 of
1857.)

MR. DEPUTY-SPEAKER: There
is one amendment to Clause 5 by

Shri M. Kathamuthu.

SHRI M. KATHAMUTHU: I beg
to move:

Pages 2 and 3,—
for lines 35 to 44 and 1 to 24,
substitute-— “(b) clause (xiv)
shall be omitted.™ (2)

MR DEPUTY-SPEAKER: The
amendment given notice of bv Shri
Annasaheb Gotkhinde is barred by
article 117(1) of the Constitution.

SHRI ANNASAHEB GOTKHINDE
(Sangh): Why, Sir?

MR DEPUTY-SPEAKER: Your
amendment 1involves recommenda-
tion of President under article 117(1)
of the Constitution which has not
heenr received Therefore, it cannot
be moved

SHRI ANNASAHEB GOTKHIN-
DE: I have asked for it.

MR. DEPUTY-SPEAKER: It has
not been received.

SHRI ANNASAHEB GOTKHIN-
DE: Am I to be blamed for it?

MR. DEPUTY-SPEAKER: I do
not know. T am to run the House.
That recommendation has not heen
received. Tt is not before me. I can-
no{ say anvthing more.

I shall now nut Amendment No 2
bv Shri Kathamuthu to Clause 5 to
the vote of the House

Amendment No, 2 was put and ne-
gatived.

MR. DEPUTY-SPEAKER:
question is:
‘“'I'lmn'ci 1?'l’ause 5 stand part of the

The

. The motion was adopted.
Clovse § was added to the Bill,
Clause 8 was added to the Bill.

Biatgs (ote. ic.) Bill 18

Clause T ~(Amendment of Act 43 of
1961.)

MR. DEPUTY-SPEAKER: There
1s an amendment, No. 3, by Shri M,
Kathamuthu.

SHRI M. KATHAMUTHU: I beg
to move;

Page 3. —
omit lines 29 to 32. (3)

MR, DEPUTY.SPEAKER: Mr.
Gotkhinde, for the same reason men-
tioned by me earlier, your Amend-
ment No. 5 cannot be moved: the
same applies to your Amendments
Nos. 7, 8 and 10 Your Amendment
No. 6 can be moved.

SHRI ANNASAHEB GOTKHIN-
DE: 1 beg to move:

Page 3, line 39—
for “palace”
ing”. (6

My Amendment No. 8 isg
Amendment No. § . .

MR. DEPUTY-SPEAKER: Your
amendment involves some alteration
m the tax-structure and it cannot be
moved unless the President’s recom-~
mendation to that effect is received.

SHRI ANNASAHEB GOTKHIN-
DE: My submission is this. As you
have stated, my Amendment No. 6

substitute “build-

like

MR. DEPUTY-SPEAKER: That
does not attract article 117(1) of the
Constitution,

SHRI ANNASAHEB GOTKHIN-
DE: Amendment No. 8 iz a conse-
quential amendment.

MR, DEPUTY-SPEARER: T can-
not argue with you on this,

SHRI PILOO MODY: 1 have not
heard what was his submission,

MR. DEPUTY-SPEAKER: The de-
cision to accept an amendment or
not to accept is for the Chair and
the Chair is not to explain why. at
least in the House.

SHRI PILOO MODY: My only
submission is that the Chaijr is net
intelligible. 1 he has a submission,
it must be ligtened to. That {3 my
submission. ,



thamuthu to clause 7 %0 vote..

L gatived.
MR, DEPUTY—SPEAKER Naw. I

" will- put amendment No 6 to the

-'vote of the House.

Amemimeppt No. 6 was put and ne-

gatived,

' 'SHRI PILOO MODY:
'a spht in the Congress:
MR. DEPUTY—SPEAKER If M.
i Piloo. ‘Mody sometimes derives plea-
- sure from that, I do not want to deny
" him- that.
' Now. the question .is:
- “That clause 7 stand. part of the

- Bing”
‘-'The motion was adopted.
" Clause 7 was added to the Bill.
Clause 8 (New)
SHRI R. V.. BADE. (Khargone«) 1
‘. beg to move:
o i;:Page 4,""" .
after line 18, edd—

8, The. Central Government
shall provide maintena:
. allowance to the servants “of

.~ the Ruler of the State and
' shall’ continue o give the

- same pay and: allowances to

| /.- the gervants and staff of the

Ruler: and ' shall give pension

. after- their = retirement and
. all, servants and the staff of

"~ “a Roler shall be treated as
. Government - servants and

“ducted from the

pnt amendmwt N'b 3 of Shn» ‘the hon., Member Mve" the leave of

. the House to
- ment”
Amen&ment No 3 a8 p'_wt aml m«-

B this- amount shall ‘not ' be de«;

ed-gratia
payment’of < the Ruler”: (11}:

Now,; thnt, the Minister has  said
th sterests of the . erﬁgloyeesg
' K ‘..mput in agri

..at_i.'-'f;-; Bik

MR m:ww-s? AKES

withdr&w hm nmend_

The amendment was, by Ieaoe, unﬂv
- drawn, EAEA
MR, - DEPUTY—SPEAKER ’I”hu i
question is: S
“That . clause 1, the Eruucw
Formula and_the Title stand
part . of the Bill " B
The motion was adoptéd

Clause 1, the mectmg Fovmula and
the Title were added to the Bill:

SHRI H. R. GOKHALE: I beg to
move:

“That the Bill be passéd”.

‘MR. DEPUTY-SPEAKER: The
question is: : :
“That the Bill be passed”,
The motion was adopred.
MR. DEPUEY-SPEAKER: The

Bill xs passed.

1414 brs,
SEEDS (AMENDMENT) BILL

MR. DEPUTY-SPEAKER: Now
we take up the Seeds (Arﬁehdw!m)

- Bill,
SHRI SURENDRA. = MOHANTY
{(Kendrapara): Sir, there is né quo«

rum in the House,

MR DEPU'I'YSPEAKER Let thi o
bell be rung . Now thers is quu—.u '
ram. Thehon.Mmister L

THE MINISTER. OF STATE IN*
RICUL-

“THE MINISTRY OF ° AG
.TURE. ANNA
. SHTNDE)

(SHRI 4

Ibeﬂ 10 move" L
"That the Bill to amnd the .
- Seeds Act; 1966, ‘be tn,ken' :
o into aomideration” BE

Seeds eonstitute a very pafor
cui‘tm'ali pr ucﬁm gnd
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few years can be attributed to the
releage and distribution of improved
varieties of seeds of many crops and
especially the hybrids of millets like
sorghum, maize, bajra, etc. The Seeds
Act of 1968 was the first legislation
towards the regulation of quality
of seeds. The Act not only provided
for minimum standards for seeds of
certain notified varieties and crops,
but also enables a person to bring
up his seed for certification. The
standards for certified seeds have
been kept higher than those pres
cribed for notified seeds sold as seed
material

The State Governments, under the
provision of the Act can establish
certification agencieg in their States,
While a number of States have es-
tablished their own certification
agencies, many others have continu-
ed to designate the National Seeds
Corporation as the offictal seed cer-
tification agency. In the initial stages
the Corporation had to take up cer-
tification as a service function, as it
had the necessarv technical exper-
tise and admimstrative set up. A
certification agency has to be an im-
partial body indevendent of seed
production, markeiing and seed law
enforcement, 1f it is to gain the con-
fidence of the seed produces and the
farmers, As long ag the National
Seed Corporation was the official
certification agency in most States,
a uniform set of standards and pro-
cedure was adopted. But with State
Governments setting up independent
certification agencies in their Stiates
it is considered necessary to evolve
suitgble methods for ensuring that
the certification standards and pro-
cedures are uniform throughout the
counitry This uniformity in the
standards of certain seeds produced
in different parts of the country is
essential as a lot of movement of
seedg takes place acrosy State boune
darjes. It is with a view to achieve
some measure of uniformity in the
standards of certification that the
broppsed amendment is being placed
before the House. The pronosed
amendment provides for a Central
Statutory. fmed Certification Board
which. will be able to advise the
Central and State Covernmenty to
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coordinate the functioming of the
Seed Certification Agencies in the
States.

Certified Seeds must be aof the
highest quality possible and we are
therefore proposing that under See-
tion 9 of the Seeds Act separate
standards for certified seeds can be
fixed. While for any seed notified
under the Act, it will be essential
that it conforms to minimum stand-
ards of germination and purity
fore it can be sokd as such, it is con-
sidered necessarv to make provision
for fixing higher standards in case of
certified seeds. Certification today
as you know is a voluntary process
under the Act and the provision is
an incentive to the seed producer to
ensure that the seeds have the
highest standards possible of germi-
natiotn and purity, both physical and
genetic

In the Bill which 1s being taken
up for consideration we have there-
fore proposed to provide for higher
standards for certified seeds,

Mr. Deputy-Speaker: 8ir, I need
not elaborate on the importance of
jute to the country., It is verv ne-
cessary to step up the production of
jute and for this jute cultivation
must be taken up with seeds of the
highest quality, Under the amending
Bill we propose to bring jute under
the purview of the legislation:

1 am sure this House will welcome
the Bill and the efforts being made
by the Central and State Govemn-
ments to assure the farmers seeds of
the highest quality,

1 have already exvlained the broad
features of this Bill, Hon. Members
will appreciate that there is abso-
Jutely no controversy involved in
this Bill, In fact, the seed industry
has come up on modern lines only
quite recently and as we are gaining
experience now and agriculture fs
developing on modern lines, we find
that it is necessary to have such a
Seed law so that necessarv suopart
to our agrieulture ig provided by the
Seed industry which is very neces.
sary.
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Therefore, I would make a humble
sybmission and appeal to the hon,
Members that they may pass the
Bill whieh is not a controversial sub-
jeet and 1 look forward to the unani-
mous support of hon Members to
this Bill.

MR DEPUTY-SPEAKER- Motion
moved :

“That the Bill to amend the
Seeds Act, 1966, be taken
into consideration”

gs

There 18 an amendment by Shri
8 N. Singh He 1s not present in the
House. It is not moved Shri Jaga-
dish Bhattacharyya.

SHRI JAGADISH BHATTACHA-
RYYA (Ghatal): This Bill appears
to be very simple in nature. It is
meant for amending only four sec-
trons of the original Act that was
passed in 19668 There is not much
to say about these amendments but
1t does not mean that the Bill has
lost 1ts importance

Seeds of proper quality. fixation of
gradation and determination of in-
trinsic value and worth are all
things which are absolutely neces
sary to have anything g to be
done m the field of agriculture

A great responsibility develobes
upen the Board which is going to
be constituted under the provisions
of this Bill Here also, I think, the
Board that is going to be constitut-
ed will not be up to the mark So
far as I think, it is officer-ridden. 1
don't find anv justification for includ-
ing a representative of tradesmen on
this Board They are called upon to
discharge not only the duties that I
have alreadv mentioned. but also. to
coordinate the activities of the diffe-
rent Boards and Committees that are
likelv to be set up in different States.

In Seefmn 2, it has just now been
mentioned by the hon. Minister that
hﬁe s¢eds are also included. T cer-
tainly welcome thig inclusion, but
one thing st} baffles my imagination.
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Tt 15 stated in the Statement of Ob-
lects and Reasons:

“Opportunity has also been taken
to include jute seeds within
the purview of the Act since
jute is a very important
crop.”

Now, Bir, this Seeds Act was pass-
ed 1n 1966, that is, 20 vears after our
independence and even then the far-
mers of this Act did not think it fit
to include jute seed in it, and now,
it took this Government 25 years to
realise that jute is also an important
crop and jute seed should also be
brought within the purview of this
Bill, although this crop had been
earning a considerable amount of
foreign exchange during all these
years.

In Section 8(¢) 1t has been men-
tioned *

*“No procceding of the Board or

. anv Committee thereof shall
become 1nvalid merely by
reason of the existence of
any vacancy therein or any
defect 1n  the constitution
thereof ”

1 don't find anv reason why this ex-
pression ‘any defect in the constitus
tron thereof' should be here Does
the Minister anticipate, that there
will be defects in the constitution of
the Board or Committees® Or should
we presume that the Ministry itself
is defective? Whatever 1t may be, it
has got no place here

Lastlv. T would very much emvha-
sise that the Certification of the Seed
by the Board should be done with
the utmost care. In the present
bureucratic set-up there is every
hikelihood of manipulation by inter-
ested parties to have bad seeds cer-
lified as good seeds Our farmers
have got a faiyr amount of bitter ex-
perience in this regard

So. 1t should be the duty of the
board to see that really good seeds
are easily made available to the
growers, and &ny slackness or neg-
“?ﬁnc;e ?r tcan{z;gksvamm:sna in thig ren!:tl!‘
w oa e very purpose
which this Bill has been bronght

forwa



BRI MOHANRAJ KALmGAnA
- 'YAR {(Pollachi); My,  Deputy-Spea-
- ker;: 8ir, while supporting thig . Bi

namely the Seeds (Amendment) Bill, -

1972 IWOuld hke to .raise some

_Itjis only -after 25 years aiter, our

Independence that our Government

have thought of bringing forward
thig Bill. and till now, Government
did not realise it. Otherwise, they
would have brought the Bill earlier,
because a large part of our country
has been under agriculture. Agricul-
ture in most parts of India has been
lacking in modern equipment, proper
seeds, proper fertilisers ete. At least
now, I am happy that Government
have taken steps to bring this Bilj
to develop good and genuine seeds,
to develop our agricultural products
and to save India from borrowing
food and other agricultural products
from foreign countries.

1 am happy that this Bill provides
for the constitution of a Central
Board to certify the purity of seeds.
I am surprised to find that Govern-
ment have included in this Bill jute
seeds, In the Statement of Objects
and Reasons appended to the Bill, it
has been stated that:

“Opportunity has also been
taken to include jute seeds
within the purview of the
Act, since jute is a very im-
-portant crop.”

:'The:r mhsauon of the Government
has' been- far too late. 1 am happy

at. least now Government have rea- .

‘liged that jute has some im
--and jute is .one of our most impor4
' tant commercial crops which earns
a large amount of foreign exchange.
Smlwuuldliketoknowfromthe

. 'hon. Minister why this lam should
Govern- -

" ‘have béen committed.
- fent; The original Act was _passed
-, in 1966, but it is only now.
3 -_have thought of mcluding jute ‘seed
: ith e purview of the Act.:

; We hm no. obieeﬁm ﬁo

‘having ttus board. but 1 would

some representation from the:
mers’ group. Being a farmer, T would' "
definitely like to be on the board, -
‘Instead . of letting the ‘entire thihg -
to the discretion of Government,.
‘would request the hon. Minister: tha‘ls ;
-at least some farmers should be on'-.- ook

L roaied it ek e § o o g e fm

mba & few' ,'

‘4,-" 1394 (sam) (Ame. o

to request the hon. Ministér to Hﬁ

the board.

sft xreo Ao /- (mtﬁa) wwat _::'
vy, & fgw (giedz) faw o) faw

@ i et B faer f | ST far omy

g swfaw Fwg g e
dre wfcfpdua O s o, 99 F

T 21 G G | I A § W gaew.

&g= Ttz gra I § TR W
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e drw il o 4 Gew W
faie @ & fav aoiae fed o,
far #1 a7 Sugew  awedy ¥-—gw
geem uy §r ARz v fee'—
for & & = wufew v ﬂ!{eﬁ
ar dggda & wiafafa & @& ax
IRy’ Y @ afl feur wur o w&@w o

mmu&qﬁ?ﬁ&mwemmqw :

oA T ! ‘
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i mewiggfFmiafde
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[ofY w10 Wto w¥)
o wefrr y o€ §, Bfewr I R & A
sl ST wr § ) = & A A
R o §, s o feufr 7g & B
& drar aré I § o sl Wy ond §)
# g wrrar wgan g s e o fawwr
s fr g’

SR B sfefehe &9 & fig
WUTA AT 9EAT & 1 TR WL qgv
o & BYE wrwrere afefedz Far «mg
o U T FuAr § TR aF 98 Wi WY
W & AN a% 118 HE T WAv
qear § 1 Mow A wlefede & s & fag
T 3T Wl § 5 s foedae
Y W AT F AT AT G | AT
1 ¥ ATH £ [T A1TEH |

oft wemenfgw dio firg
s aR w2 7

oY wrTo Wro aF : § @A &t v -,
AT wre o § T AR AW
W ¥ dwAT qur §, wifE AR g Qar
wrw 1 Afer R aR wTagawpra ik
A FTRHTT T GHEF § | STRAFTO WY
drgywfe & grg 7 wfsanedy r
WIAT FLAT G¥AT §, WAL & 39 &7 {7
fazat welt wEien & W oy, @ I W
v @R |

# qg ST wrgan g 6w g A
wY oy dar-onar dar & v @i WA
o e wad §, 9w qX fear ad fem
wrar § oYT o § fiwarat %Y fvamr st
T 1w oI A &% saear 7 W,
Srwadow frr gifphur O @ Feerd
&) yger vy ¥Rl 1 wer ag § e o
woerdt W1 giefishz 87t # fag fawlt
wer et o v e o wand fafeer
o) oy TP F g 1 wveroea
wer v ot § fiy ool oy et Brfiowew

w7 qradTg
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# it T 1 tW & s W e
gfear gt

4w faw oy and wo g, &fen &
srgar g fr AE & & aac dve g
i wrdw & & T w1fE |

SHRI P M MEHTA (Bhavnagsr):
I do not want to take much time of
the House. I have only one point to
make That is regarding the composi-
tion of the Central Seed Certifica-
tion Board Clause 3 inserts a new
section 8A to 8E Item 2(xv) of sec
BA reads-

“thirteen persons to be nominat-
ed by the Central Govern-
ment to represent such in-
terests as that Government
thinks fit, of whom not less
than four persons shall be
representatives of seed pro-
ducers or tradesmen”

Here Government have not thought
1t proper to include representatives
of producers because the terminology
used 15 such that producers may not
be given representation at all, This
provision may be properly amended
to give representation to producers
in this newly-formed Board. I hope
Government will do the ngedful in
this respect

off xumrn fey (rfewe) ¢ fegEr
efnT mngw, R ot § v aoe & qod
o W faT o ww oAt fawr © arfd
ey qwe WY gerey vt Ay sifr v
Wew T, 1966 % warfaw gk Hrfeen
Frorady ® srod afiywry ard dror wreperd
) Rar el ol /1 &fiew g | Qay
fir ge 22 F ot /v oo ool ¥y dar Wk
wd &, aFdar AR dvi A Y &) gp
frr ¥ drer wniftes & 33 & st e
o o #F & 1 & ofvor g gt W
qv &% v, foret wr oYk T aff &
fave iz ¥ wo S @ ow fony Gl
whare Qg e Wi wik oy o, it
v o wof¥ oY Wi wi welY A e
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Afpr & qoar wrgar g fr fred e
w gaTe AT W gD 'l A
wAd, 39 w1 ¥ar gwv ¢ e e e
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MR DEPUTY-SPEAKER: The
. hon. Minister. I wonder whether you

can finish before 3. Yoy can continue
on Monday. You can begin now and
continue on Monday. How long will
you take?

SHRI ANNASAHEB P. SHINDE:
Fifteen mihuates

AUGURT 26, 1972

{Amendment) Bill )

MR, DEPUTY-SPEAKER: Then
we shall finish this business and
take up the next business later on.

SHRI ANNASAHEB P. SHINDE:
I am thankful to the hon, Members
of the House for participating in the
discussion on this Bill, Irrespective
of party affilations all Members who
have participated have broadly sup-
ported this measure, though they
have made some good suggestions for
consideration by my Ministry. I am
really so happy to find that there
is an all round awareness in this
country, particularly among the poli-
ticians and the hon Members of
this House about the nced to moder-
nise our agriculture QOurs wag essen-
tially a backward country and our
agriculture was essentially feudal
agriculture, The need of the moment
is to modernise it and the process
has just been initiated. T am not
trving to sav that everv problem has
been solved. We have to solve many
problems and the most fundamental
role in the modernisation of agricul-
ture has to be playved by seed.

All over the world agriculture is
coming up because of modern inputs
such as fertilisers, agriculture ma-
chinery, soil and water management,
by modern scientific concepts but
the most important element has been
the seed, that is new genetic mate-
rial. Tt is in fact one of the biggest
achievements of science that scient-
ists the world over have succeeded
in evolving new genetic strains. The
Indian scientists have not lagged be-
hind and it is in fact the contribu-
tion of Indian scientists, scientists of
the Indian Council of Agricultural
Research that we are now in a posi-
tion to develop our new seed mate-
rial. It was not enough to develop
it in laboratories and research sta-
tions, How to ensure production on
n large scale and availability to a
large number of farmers? Swatan-
traii put his finger on the right
voint. Certification is all right, seed
law ix all right. How wonld it reach
the millions of poor and middle far-
mers? That was Bis point. May 1
assure Swatantvajl, one of our vete-
rang and great patriols, thet i would

N np
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be the endeavour of our Ministry
and the Governament of India to see
that in times to come seed reaches
the millions of our farmers. At pre-
sent arrangements are inadequate;
there are a lot of deficiencies, We
shall have to make up all these defi~
ciencies,

15 hrs.

As for the provisions of the Bill,
I am grateful to Shri Darbara Singh
and othets for giving compliments
to the Ministry and the Government
for taking some steps to modernise
the seed industry. A suggestion was
made that seeds should be distribut-
ed to the farmers in containers and
there should be no scope for adul-
teration I should request the hon.
Members to go through the original
Act. It is mentioned there: what is
the germnation purity standards. If
a seller contraveneg those provisions
he can bhe dealt with properly; there
are adecuate provisions. I now come
to the provisions of this Bill. There
are certification agencies in the coun-
try. Originally this work was done
by the National Seeds Corporation
bhut we wanted that there should be
greater involvement by the State
Governments in this matter, We are
a federal Government and a vast coun-
try with different agro-climate con-
ditions We thought the States should
come up with their seed certification
agencies. Unfortunately this particu-
lar agpect of the work was neglected
and in certain States even the Dis-~
trict agricultural officers were en-
trusted with the job of certifying
seeds, This is a highlv technical job.
Seed and genetics is one of the most
complicated branches of science and
it requires a well equipved certify-
ing agency so that it could insist on
certain norms and all that. As a re-
sult of the experience we had, we
felt there was need to have at the
Centre some agencv and therefore
we are setting un this central seed
eertification board which gives repre-
sentation to var:ous interests.

There was a criticlsm that it
avneared to be ton much dominated
by om;‘ial& I think that in the nro-

vigions we ham made, o!plv four are
oficials 31 persons:

v
P
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There are directors of agricul

of various State Governments.
chairman is to be nominated by ﬂxe
Central  Government.

directors of research in agricultum
umversities and thirteen persons wijl
be representatives of producers and
tradesmen,

Unfortunately I am not happy
with the wording used here; it is too
late now to amend it but the spirit
of it is to have dealers who deal
in seed, because I thought their field
experience might be useful, a dealer
may be a co-operative society or
some Government agency; while
nominating we shall take care to
sec that it does represent a cross-
section and it beecomes appropriate.
Our 1nterest would be to see that
maximum representation is given to
the farmers, producers. etc. Because
it is not right to confine it to four
only. It says here: . not lesg than
four. 1t does not mean that only four;
il can be even thirteen producers.
There need not be any fear that far-
mers would not be adequately repre-
sented on this.

Shri Bhattacharyya said that cer-
tification should be done with the
utmost care. That is the purpose of
this Bill. That is why a Central
agency is being set up. There was
also criticism to the effect that it
took 25 years for the Government to
include jute seed in this law. I am
sorry Shri Bhattacharyva had left,
The Seed Act itself was enacted in
1966, six years ago. At that time due
to some legal interpretations this
could not be done. Now I find that
this has to be done; our seed indus«
try has developed now and we are
gradually bringing in various crops
and commodities as far as seed pro-
duction certification was concerned
and we thought that the original
lacuna needs to be removed.

Not that we have neglected the
jute seed in the past But this mo-
dern concept of seed is a very recentd
oge 1 amdglad t::a:ﬂ et‘i’:ig Sati gh%mw-
charvya did no e
he has welcgme% it bt:;‘sayingﬂ e WI:E
government has done the rig
in including this,
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oniy a cast\;al r:g:darli B;aause. :ihha
seed industry needs to be scientifi-
ally ‘based a based in' this . coiul?t?; So, o
‘norms w. ve to
i 1l ‘down and adhered to and imple<
: d in practice,

e ‘the interests of the farmer
:"gnid’ not to trouble the farmer. Many
. tiynes - we have received complaints
" the séeds distributed to the far-
iners not germinate and so the
- farmers suffer. We want to ensure
_.that this' is not repeated. The pur-
pqs,e,o! the Board ig to ensure better
.seedy to the farmer.

S 'Ifhe point raised by Shri Darbara
8 mﬁh about seed I have already

%{gr af seed, the responsibility for
L distrxbuhon of seed is of the State
amments "The Central Govern~
" thent can only help the State Govern-
- ment The difficulty is that sometimes
" the State Governments approach the
Qentral Government for seed atthe

‘eleventh -hour. Seeds cannot be pro-
" duced overnight. The production pro-
' gramme has to be taken up at least

one. year- earlier: So, there is some
~1acuna- We are trying to.co-ordinate
m activities of the State Govern-
- yaents; In fact, in my Ministry I am
ing how we . can get over this
" - dificulty. This year there were na-
-/ Hmal. calamities in Rajasthan and
o priginal - crops have been lost. Last
»there was ‘cyclone - .in Orissa

1 - gther,
S0, Lof a sur

the stage has come. when  the

er mck. gven if it means: sink-
& few Jakhs of rupees, so. that in

¥gency and natural cala-.
armers do not suffer-on
lie ' nop-availability of.
uesﬂm ,oi availabﬂity o
mérs. is

Thé  purpose is.

Regarding the timely avail--

- the W 1
parts -of the. country, the West Benga
en, the States comes

up with. a. big requirement. . There-
i eﬂt -of India: has to build a-

’formahcm. ‘I. w

hes is gmng dovm. 'l‘hzls -is B P

which needs closer . examination.
Maize.. and bajra are some of the:-
hybrid . crops,
are not coming up as. we wanted:

. them in the beginning. There iy need.‘f

to have a little strongerresearchsup- -
port. Bajra, for instance, is sufféring -

from a disease called ergot. We have

drawn the attention of our scientists
to this problem and they are consi~ :
dering it. :

Shri Teja Singh Swatantra can

- rest assured that in India good seeds

are becoming. popular There were
many people in India and .abroad
who thought that Indian farmers
would not accept good seeds. It .is
not so. Though the National. Seed
Corporation came into being only in
1963. and the seeds came into the.
market only in 1966, within a period
of seven years the modern concept of
seed has become very popular. I
have every confidence that in times
to. come the seed industry and the
modern . concept of seed would be-
come more and more popular. I do.
not think there will be any diffi-
culty in. expanding our seed industry
with ‘good support of this House and
the hon., Members. :

SHRI JYOTIRMOY BASU (Dia-

mond Harbour): But where is the
water? Only 60 per cent of the cul-

“tivable area is irrigated.

SHRI' ANNASAHEB ' P. SHINDE :
In Bengal, his own State, there- is .
so much of exploitation of under-
ground water. Crores of rupees are
being spent evety year for tapping
underground - water. 'This “year itself -
‘Government  pro-

pose to spend Rs. 20 crores for minor

irrigation, If he accompanies me; I

will show him how pmgrammes ate

,being ‘taken up thére

fI ﬂfg ﬁmt :valnt itﬁa take tmg;;e time )
o pus W go into the ‘com-
mefits of th 1on. Mex in' detail:

dually to him
- Hol

“hat the Bill. & - amand ﬂw

“Unfortunately, they .
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Seeds Act, 1968 be taken into SHRI SURENDRA MOHANTY (Ke-
consideration.”

The wmotion was adopted

MR, DEPUTY.-SPEAKER: We will
take up clause by clause considera-
tion. There is no amendment to clause
2' The fuestion is:

“That clause 2 stand part of the
Bill.”

The motwon was adopted
Clause 2 was added to the Bill
MR. DEPUTY-SPEAKER: To

clause 3 there are two amendments.

Is Shm Naik moving his amend-
ments®

SHRI B V NAIK (Kanara): In
view of the clarifications given oy
the hon. Minister, I do not want to
move them

MR DEPUTY-SPEAKER: Then 1
will put all the clauses to the vote
together The question is:

“That clauses 3 to 5, clause 1, the
Foacting Formula and the
Title stand part of the Bill.”

The motion was adopted

Clauses 3 to 5, clause 1, the Enacting
Formada and the Title were added
to the Bull,

SHRI ANNASAHER P SHINDE:
1 move:
“That the Bill be passed.”

MR. DEPUTY-SPEAKER:
question 18

“That the Bill be passed.”
The motion was adopted

The

1512 brs,
MOTION RE: FINAL REPORT OF
THE DIRECT TAXES ENQUIRY

COMMITTEE. ,
MR. DEPUTY.SPEAKER: Now we
take up the motion of Shri Jyotir-
moy Bosu.
“That this House do consider the
Final rt of the Direct
Taxes Lﬁr’i: Committee,
laid on the Table of the
Houaﬁ on the 20th March,
1972

m&mwénehomha%mﬂ*

+

2grapara): The time may be extegd-

SHRI JYOTIRMOY BOSBU (Dia-
mond Harbour): I beg to move:

“That this House do consider the
Fimal Report of the Direct
Taxes Enquiry Committee,
laid on the Table of the
ll-é'c?)éxﬁe on the 20th March,

Let us start wath the birth of this
Commuttee and why it came into ex-
istence, On the 19th of December, 1569
in Rajya Sabha a resolution was
moved which reads:

oy
“This House 1s of the opinion
that Government should con«
stitute! a co?mlttgemconmb
ing of experts an embers
of Parliament to go into the
failure of Central Board of
Direct Taxes, Ministty of
Finance, in the timely col-
lection of taxes and to sug-
gost remedial measures for
improving the same”

Accordiggly, this Committee was
constituted i)y a resolution dated 2nd
March, 1970 by the Government. I
will not go into the details of the
resolution just now. The object of
this Committee is quite clear from
what I have read out But how the
(iovernment has ran away, escaped
from the issue, that I shall narrate
slowly. If we go to an ancient book,
the Indian Tax Reform, Report of A
Survey by Professor Kaldor, it seys
at page 105:

“The total of assessable incomes
in all sectors outside agricul.
ture comes out at almost ex-
actly twice the assessed in-
come. No significances atta-
ches to this precise figure,
but it receives some confirme~
tion from the fact thit in the
gn!y sgictfr in whieh the

gures neome
are based on relgmm
material—in mining and fao-
tory industry, and where al-
most the whole of thé scti-
vity is carried on by compa-
nies and hence

is
not subject to an exemzmlm
Umit-~the ratio i slso 2:1.
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It these figures are anywhere
near the truth, the amount
of mmcome tax lost through
tax evasion 18 more of e
order of Rs, 200—300 crores
than Rs. 2030 crores which
is sometimes quoted n this
connection,”

This relates to the Budget of 1956-57
of the Finance Mimster. The Gov-
ernment at that particular time had
been talking of evasion to the tune
of Rs. 2030 crores. But the emunent
professor had very nightly ponted
out that the evasion was to the tune
of Rs. 200—300 crores. And this re-

wonderfully talhes with what

i Rangnekar said in the note of

dissent and also in regard to certann
ons of the Wanchoo Committee
eport.
The fina] Report of the Wanchoo
ittee says:

“As regards the extent of tax
evasion, we find that the
average rate of tax on the
income assessed for 1965-66
wag around 25 per cent But
considering that the sjze of
the problem of black money
and 1ax evasion has grown
over the years and tax eva-
sion 18 more widely practised
at higher levels of income,
it would be appropriate to
adopt the rate of tax appli-
cable to evaded income of
not less than 33 1/3 per
cent for 1968-69. On this
basis, the extent of income-
tax evaded during 1968-69
would be of the order of Rs.
470 crores, beimng one-third of
Rs, 1,400 crores The money
value of deals involving
black income may, therefore,
be not less than Rs. 7,000
crores for 1968-89 . .”

These are revealing facts.

Then, the economist member in
the Committee m his note of dissent
has pointed out

“My exercise which is based on
a detailed analysis of expen-
diture  statisties frr the
different sectors of the eco-
nomy guu]d geem to suggest
that the tax-eve

in 1861-62 was émﬂu‘"m
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of Rs. 1,150 crores as com-

pared to the estimate of Rs.

811 crores mentioned in para

2.17 of the main report. Far

196566, my  estimate of
“black money” 15 of the
order of Rs. crores as

agamst Rs 1,216 crores men-
tioned in the report. It is
not my claim that my esti-
mates are absolutely accu-
rate, but 1 think, they pro-
babiy approximate more to
the realities Estimates of
black income sector-wise are
given below in respect of
the year 1965-66:—

Industrial Sector—Rs 677
crores

Tiade, transpori, etc—Rs.
975 crores,

Construction—Rs. 262 crores.

Films, professions and other
services—Rs, 439 crores.”

The Directorate of Inspection (Re-
search, Statistics and Publications)
has said that lor 1961-62 alone, Rs.
811 crores was the amount which
escaped tax. Other figures are equally
staggering.

Then, 1 quote from Economic and
Political Weekly which gives very
useful figures.

“As may be observed from Table
1. during all the years from
1951-52 to 1964-65, the non-
farm household income asses-
sed to income-tax rarely ex-
cecded one-third of the act
ual assessable income (ie.

the actual income accruing

to the high-income house~
holds). In other words, about
two-third of the non-farm
assessable income gets con-
cealed from the taxation au-

thorities,

It follows therefore, that the
actual incidence o¢f direct
ﬁ:gtion on hotheh !l'ngn-!at;jm

-income sehold group
is much smaller than what
the mcome-tax data reveal.

Then, there is Table } given with
different columns, I take only onoe
vear, that is, 196465 Hivie
at my oﬂmosal s short. Nondarm

Heosehigld 'ty 0482 crores;
Non-farm Wmm& apprr

S o4 d
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come-tax—Rs. 1,229 crores; Tax as.
sessed-—Rs, 152 crores; Income Asses-
sed to Tax as percentage of Non-farm
Houysehold Income—Rs, 13 crores; In-
come d to Tax as percentage
of Income of High Income Groupg—
Rs. 315 crores; Tax Assessed as Per-
centage of Income Assessed—Rs. 124
crores; etc. ete.

These are very revealng figures
and should act as in eye-opener to
people who really give their mind
tu this problem,

This morning, the Indian Express
gives & very beautiful cartoon drawn
by our respected friend from the
Rajya Sabha, Mr. Abu It says:

“When does black money become
White?—
When 1t is wrapped up in Khadi!”

I could not agree with it more.
This 1s how really it 1s working,

Then, I go to avenues of black
money, I have called this final Re-
port to be a report written under
duress, under pressure. So, we do
not agree with most of the things
this report says The interim report
was the genuine report

It says:

“It 1s also spent in purchasing
illegally quotas and licences
at premia, financing secret
commissions, bribes, litiga-
tions, ete. giving ‘on-money’
in business transactions, buy-
ing industrial peace, financ-
ing election expenses and
giving donations to political
parties. Black money is also
utilised in call deposits, bo-
gus hundi loans, etc, etc.”

I will not go into all the details.

Then, there is another guotation
which I would like to give from the
Economic and Political Weekly. It
is an article written by an emipent
professor Dandekar. Yt says:

“When the big busincsses jump
&%ﬂhu‘ %!‘ac:g o thflir

nsion path, thney wusualy
shed part of the black money
they aec%ulate hy evasion

baxes, The fall out is ¢

«.’-»’ red e
et and the polth

ruling party or parttes re-
gard big business as a milk-
ing cow to be milked at will,
It is not without significance
that when recently the Con-
gress Party decided to build
an Indira Bhavan in Delhi
worth a crores of rupees, the
Congress Chief Ministers sub~
scribed on the spot funds
amounting to several lakhs
of rupees; they could not
have done this without know-
g the wvaults of black
money . . .”

So, the Indira Bhavan should be
r;amed as “Black Bhavan”. Further,
1t says:

“This private understanding bet-
ween the ruling party
the big business is the se-
cond or probably the first
major obstacle on the road
to socialism . . .”

Again, 1t says:

‘The scramble for election tic-
kets and later for office sug-
gests that all offices from
top to bottom, in the Union
Cabinet, 1n State cabinets, in
Zila Parishads and Panchayat
Samitics are offices of profit
and bring in direct and in-
direct profits sufficient to
compensate more than ade-
quately the expenses
election . . . . Furthermore,
some of the sitting members
of the ruling party who
could not be accommodated
in the cabinets are given
suitable remunerative jobs on
Committees, Commissions and
public sector corporations;
in fact, the latter are looked
upon by the ruling party es-
sentially as providing need-
ed opportunity for this pur-
pose .. .”

1 am ashamed to read this, But this
is what the fact is. .

1 gquote further:
“Once the big husiness jains in
the election efforts, it does not
leave the ruling party during iis
tenpre asks for
the guid pro guo and gels
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{Shr1 Jyotirmoy Bosu ] Three days ago is was revealed in

it.....It explains the hold the Rajya Sabha that ten big busi

of the ‘big business over the ness houses, in the course of the

government in spite of its
sociahst professions avid pro-
testations So ] as this
hold continues undimimshed,
there is no chance of makmg
any genuine progress along
the socalist path . ., .It has
been rightly said that at the
bottomn of the present haison
between the big business and
the ruhng party les the re-
gulatory and licensing proce-
dures by means of which the
government tries to control
big business. This offers the
meeting ground between the
two and the result 1s that the
g money wins and it ends
up in big business controlling
the government, Hence, to
break this power of big busi-
ness over the government, it
is suggested that 1t would be
advisable for the government
to give up its efforts to con-
trol the big business

MR. DEPUTY-SPEAKER. Almost
whole of your speech is made up of
this article.

SHRI JYOTIRMOY BOSU: Then,
the Monopoly Inquiry Committee Re-
port says:

“We are bound to mention here
in this connection that the
consgiderable assistance that
some 0f the leading industria-
lists in the country had given
to the rulmg party from time
to time  has furnished
ammunition for the attack.
The big business is hand in
gloves with the party in
power, The fact that such
assistance has been hberally

'ven at the time of the last
eneral ections has been
admitted by the Government
in a statement in parlia-
ment. But people cannot be
blamed if they believe that
it 'is the hope of favours
that induces such payment
and after the election is over,
Zi‘é“ that ?htw t'm
3 n .

by them bring satisfactory

last five years, had accumulated ex-
tra wealth ranging betweeén 25 and
75 per cent. Mafatial had made 78
%er cent in the course of five {eara.
ow compare that with our indus-
trial growth. When the industrial
growth was next to nothing, how
was these mdustnalists’ wealth swel-
ling, we want to ask them It s

rhaps because they have been al-
owed to siphon out their wealth
that they generated from the indus-
tries into the cortidors of blind
alley, and that 18 why we could not
see them

Wanchoo Committee’s final report
1s a dictated report I disagrec with
many of the things that they have
said The interim report which was
written suo moto on their own, with-
out pressure, in fact, has been the
real report ‘Regulation of domations
to political parties’, we do not agree

SHRI K N TIWARY (Bettiah)’
On a point of order He 1s saying that
the final report 1s dictated one By
this he 18 misleading the House Has
he any proof? Without any proof.
how can he say that”

This

MR DEPUTY.SPEAKER:
side of the House can contradict him,
There is no point of order in this.

SHRI JYOTIRMOY BOSU: “Allo-
wance of certain business expenses—
Entertainment nses and Expen-
seg on Maintenance of Guest Houses”
aw&g: néxot agg;e "Reintrodudi ction

iture x'—we sagree.
These are things with which we do
not quite agree.

SHRI N, K. P. SALVE (Betul): Let
him indicate the basis on which he
feels that the final report was not
written on the volition of the Com-
mission and that only the interim
report was written by them, Are
there any inconsistenales?

‘ lﬂi DEPUTY-SPEAKER: It is up
0 m.

SHRI JYOTIRMOY BOSU: I am
making speech and mot Mr.
Kalve Hﬂ?:;m

k4 t to ask
t G Wy 5
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foopholes for eration of black
money. You will not find them any-
where in the final report because it
wag written under duress.

I have a Mcmorandum which has
been given by Class TT ITOs. They
have made wvery valuable sugges-
tions:

“Jt has been scen from experi-
ence that mere lowering the
effective rate of taxation
failed to generate an atmos-
phere in which the assessees
would reveal their income
truly and deliberately If such
would have bcen the case,
Voluntary Disclosure Sche-
mes could have been success-
ful in bringing oui{ the con-
cealed income 1o tax net.”

It also says:

“Though there 1s a proposal for
capital levy al a very lower
rale, the Committee while
exhorting much on reduction
of rate of taxation should
have also put on record that
the Corporate Sector, unlike
the individuals, enjoys the
immunity from incidence of
Wealth Tax which is much
higher on individuals than
the proposed capital levy.”

Such things have been said. I go to
the next point.

“Thus it is envisaged that the
Committee has recommended
for (1) two types of functions
and responsibilities but (2)
prescribed three classes of
officers, viz., Class II, Class
I (Junior) and Class 1 (Se-
nior) From this one may see

how absurd and paradoxical

the recommendations are.

Firstly, when the job and

responsibility Class

(Junjor) and Class II officers

is one and the same, why

should there be two classes
of officers?

It is. needless to point out that
the Cqmittego has tried to
draw an artificial class dis-

tinction—a legacy of the past
a dolomial hangover.”

wnd
Is all thit ¥ want to sav in con-
ma:qm@ma I‘II‘I‘&&N

BHADRA 4, 1804 (84K 4)

Direct, Tazes 119
Enguiry Comm, (M)
the backbone of the revenue strue-
ture, and, thergforeé, this discrimina-
tion and injustice is very much un~
warranted,

The final report makes a mention
of a very important thing. (Interrup-
tions).

“After detailed deliberations and
careful consideration of
valuable suggestions offered
by them, we are still fully
convinced about the efficaey
and feasibility of the mea-
surcs recommended by us in
the interirm report.”

But what is the interim report? The
final report is absolutely silent om
that On 12th November, 1970 the
Wanchoo Committee had submitted
an interim report. It was the most
eventful day in this matter. But what
happened? Shrimati Indira Gandhi
was the Finance Minister at that
time; she not only did not imple-
ment the recommendations, but sup-
pressed the whole thing. Even the
Cabinet Ministers were kept in the
dark brcause quite a few of them
took copies from me; they did not
know what was the interim report
of the Wanchoo Committee, A team
of officials consisting of two Secre-
taries of the Ministry of Finance and
the Rescrve Bank Governor was sent
to the Wanchoo Committee to pres-
surize, to say, ‘Withdraw and des-
troy the interim report’, The Com-
mittee did not surrender to their
pressure, but they accepted one re-
quest that, in the final report, they
would not make a mention of the
contents of the interim report.

is why, today, you sce in the final
report that there is no mention about
the contents of the interim report.

Mr. Y. B, Chavan, on 10th August,
had said in this House:

“I will say why we have not pub-
lished the interim report. An
interim report by nature is
such that it can be publish-

before the main report is
published Now when the
main report i8 published,
the interim report as such
hag lost its value”

These uiterances are as baseless ag
the Finance Minister himself.
lently and categoricilly-—

wise,
have :‘sst now quoted—hds can he
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{Shr1 Jyotirmoy Bosu} once Here is the executive which is

say this? The Finance Minister had
the courage to mslead the House by
saying that the mterim report had
lost i1ts value once the final report
which containg very little has been
published.

AN HON. MEMBER: Which -
nance Mimster do you refer to?

SHRI JYOTIRMOY BOSU: Mrs.
Indira Gandii primarily. There 1is
only one Mimister to my mmd. ..
(Interruptions)

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
{SHRI K. R, GANESH): He 1s mix-
ing up the whole thing He says he
18 mtelhigent.

SHRI JYOTIRMOY BOSU: Let
both of us go for IQ test and see.
(Interruptions) 1 had regards for Mr.
Ganesh, and when some members
talked about his arrogance, I tried
to dispute 1it. But 1t 1s becoming too
much at times He is trying to carry
coal to New Castle Let him not
prove that he 15 too big for his boots

SHRI K R, GANESH: My pomt is
this. Let him talk about the¢ Prime
Minister But when he says that the
Prime Mimster was the Finance
Minister when this report was sub-
mitted, I am objecting to that

MR. DEPUTY-SPEAKER: He was
referring to two things, when the re-
port was submitted and what the
présent Finance Mimster said . . .

SHRI JYOTIRMOY BOSU, What
Mr. Chavan said, I approve of, Sir
This is what the Final report savs
at page 12 1 quote:

“After detailed deliberations and
careful consideration of the
valuable suggestions ‘ered
by them, we are still fully
convinced about the efficacy
and feasibility of the mea-
sures recommended by ug in
the interim report”

8o, 8ir, who will dectide what is
right and what is wrong? Who will
deride what shonld be accepted and
what should not be accepted? You
talk ahout democracy. You were a
garb of demoeracy, M reminds me of
what our great leader Engel ssid

¢

supreme Democracy is nothing but
a garb, Str, this 18 August House and
this mornig I heard that our
hunourable Speaker was born in the
month of August: Mr S. M, Baner-
jec was also born i the month of
August, everything 1s August, but
when it comes to takmg a decision,
formulating a policy, they are left
to the executives This democracy is
nothing but a garb, nothing but a
misleading to the common man, I
will guote this most precious docu-
ment which they had given I thank
them for these recommendationy
mage in their mterim report They
said:

“We decided therefore to address
ourselves

Mark the date 12th November, 1970,
dont lose sight of the date

o to the task of making an
interim report on matters
which called for urgent re-
medial action and could not
wait until our final report”

They did not realise that two elec~
tions were coming and some-
body wanted lot of money
for them. Then they said:

“One subject which we felt
needed 1mmediate attention
was that of ‘black money’ as
1t has been eating mto the
vitals of our economy?”

Then the report says about parallel
cconomy Then it says:

“After careful consideration we
have come to the conclusion
that some radical steps will
have to be taken immediately
if the problem is to be
tuckled effectively In ths
interim report. we therefore,
recommend the following
three measures:—

(1) Demonetigation;
(2) Cegimz ofi cash holdings;
an

{3y Acquisition of
propecty in cape of umder-
patement of purchsse cop
sideration.”
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Then the report says. 1 quote;

“We, therefore, suggest, that al-
though the last two mea-
sures are meant to be of a
permanent nature, they
should be brought on the
statute book without undue
delay.”

So, Sir, the primary recommenda-
tion on the 12th of November 1970
by this high-powered and eminent
committee was, immediate demonet-
sation. Sir, Mts. Gandhi survives on

black-money, her politics lives on
black-money  Therefore, the report
was not only implemented but

it was suppressed for an year and a
halt. In the mterim report they said:

“We felt that it would be only
appropriate 1if, subject Lo
adeguate safcguards, the De-
monctisation  measures 18
utilised also to collect at
least pait of the arrears of
tax that may be due from
those who tender the demo-
netised notes for exchange.”

Then 1t 1s stated-

‘That first question that needs
consideration 18 the deno-
minations of the currency
notes which should be de-
mdnetised It is understood
that the break-up of the
notes issucd, as at the end
of q’une. 1970, was as follows

SHR! C. M STEPHEN (Muvattu-
puzha): I rise on a point of order
The House 1s considering the final
report of the Direct Taxes Enqguiry
Committee laid on the Table of the
House on the 20th of March, 1972
That document is now before us.
My learned friend iz dwelling at
length on some other document. that
is, the interim report. He 13 making
lot of allegations also. All I ask for
is, his speech on the introduction of
the motion has got to be relévant to
the document which we are to dis-
cuss. T am only pointing out this
thing pieé mo ahservation is made
by hap, with respect 1
any of the ‘vhpervations in the final
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report or its recommendations. He
makes all sorts of allegations, We on
this side were keeping quiet in spite
of the wild allegations he made that
the Prime Mister 15 existing on
black money and all that m the hope
that the Member would be called
to order 1 am only requesting that
the Membcer must be directed to be
relevant, discussing the mater which
15 1n the final report, not in the in-
terim teport (Interruptions).

MR DEPUTY-SPEAKER: Order
please. Let me understand him first
you have understood his point of or-
der I have not. Please sit down,
Mr. Banerjee I have not replied. I
am trymg to seek clarification from
him, I am not replymng, order please.
What 1s the point oi order; what is
it that you want? (Interruptions).
Mr Salve, it his point of order and
not yours

SHR! C M STEPHEN: The point
of order 14 this, Sir, that the speech
has got to be relevant in this sense
that 1t must pertain to the specific
document which 1s mentioned here

MR DEPUTY-SPEAKER: No, if
it tg just a general question of rele-
vancy. 1t 18 rather difficult to contain
that; but if you have any specific
ihing where he 1s irrelevant, then
only I can gave my opinion on that.

SHRI C. M. STEPHEN: May I ¢x-
plamm 1it, Sir? The pownt 15 this My
learned (riend has now specifically
quoted the interim report and He 1s
proceeding to speak on the interim
report

MR. DEPUTY-SPEAKER: Now I
understand 1t. Your point is that the
interim report here is  irrelevant:
that 13 vour point. That is your main
contention .

SHRI C M. STEPHEN: Yes.

MR. DEPUTY-SPEAKER: Now,
the difficulty is that the final report
itself has made mention of the in«
tevim report. That is the difMeulty.
(Interruptions). T have given roy
ruling.



x lgmissmn In ‘the notice that
o on.
. ‘the submission he made here, he re-
" ferred ‘to two" Fmance Mmisters He
- 'm:trying to bring .

© MR DEPUTY~SPEAKER You
K made that .point before, I know . . .

. BHRI K. R, GANESH: 1t is very
" .important, Sir. He is referring to the
. ‘Prime Minister having prevented the
... publication of thjs report and having
. sent some. officers and all that. The
- Prime Minister was not the Finance
" Minister . when the interim report
. was submitted. . Thls is all that 1
'-want to say.

. “SHRI JYOTIRMOY ROSU: That,
in fact, amounts to adding fuel to
‘ ‘the fire- Is there any Member in this
honourable House who would dis-
- pute ‘the fact that in Government of
* India since the middle of 1969 there
_is ‘more than one Minister? In the
. ruling party is there more than one
" leader? And. decision had to be
: taken by (Interruptions). :

MR. BEPUTY—SPEAKER . Order
{: please. The main point is thm The
" hon, Minister’s contention is that the
. Prime Minister was not the Finance
" ‘Minister -at the time when this in-
Cterim report was alleged to have
; Lbeen sent to the Government,

SHRI JYOTIRMOY BOSU: 1

" maintain fhis, Sir. Let it go on re- Rs.

- that Govemment gave. When :the
‘ pressure was foo severe.: public ‘opis

. -eord=1 maintain that = honourable
1 Simm&ti Indira Gandhi the Prime
ister and once upon time, - the

' Pinance Minister was wholly resp&nn '

. sible" for suppressing - this report. |
e putting
““while giving his reply, may

. to my. point -1 am pointing. out what
this importﬁnt leamed body  has

X 'R GANESH Sn‘. 1 have -
Member gave aund also in.

‘hes known what the -
ng it on record. Mr. Ganesh, - dation,

. people.

- would achxeve snbstan al
~sults because - of. - altes
cumstances S

It says ) : ! .
“It incorparatea a number of saie-
guards such "as impositionof -
- ceiling .on - cash-holdings,
stamping and signing  of
‘books of accounts and prompt -
examination of declarations
by the Income—tax : Deparb
ment.” .

It says further:

‘The first question that . needs
our consideration ig the de-
monetisation of the currency
notes which should be de-

. monetised. It is understood
that the break-up of the
ﬂgures

The bulk of the currency ig in
Rs. 100-notes and Rs. 10-notes.

MR.  DEPUTY-SPEAKER: My
difficulty is that most of the hon.
Member's speech is made up of
guotations which are lengthy.

- SHRI JYOTIRMOY BOSU: 1 al-
ways like to use their own stick to
hit them with, That is my way of

doing things.

I would not take much txme now,
because I have more or less delivar—
ed what was in my pocket. Now, 1
comie to Shri Yeshwantrao. Chavan.

“We saw the Delhi press coming out

with a lead article ‘Government ‘de-
cided on imposition of celling.on
possession of cash  to the tune of

5,000'. That was the indication

nion started forming. The country
‘Governmentt

have done with this vital recommens

“and how- they have played:

fool ‘with the Parliament and  the
They immadiately came ‘with .
a shock-absorber. The entire Press

Information Buréau was mobilised to
give a story which would act &g a

buffer. So, this came out, But Shri

Yeshwant"qo Chavan could not even
bear that.’ . He somergauited md ‘
sald thut tqn coulﬂ nat be done
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I now say in view of what I have
stated already today and on previous
occasions that the country demands
that the interim report of the Wan-
choo Committee must be implement-
ed in toto, there should be ceiling
on cash, possession of cash, jwellery
and other precious items. Thera
should be screening of lockers and
vaults and for each bank account,
where there is more than a certain
amount of money, it must be tagged
with the income-tax pumber that
has been given, The entire operation
should be simultaneously conducted
on one single day. I can assure the
Government that if they really wish
to take thc¢ bull by the horn, there
is no wav out to take drastic mea-
sures and save this country from a
complete peril, mutewd of looking
afier their political, coterie and
party intercsts to remain entrench-
cd m power,

MR. DFPUTY-SPEAKER: Motion
moved :

“That this House do consider
the Final Report of the
Direct Taxes Enquiry Com-
mittee, laid on the Table of
;ggzljouse on the 20th March,

DR. V. K. R. VARADARAJA RAO
{Bellary): I do not know if I really
could go into all the political pole-
mics which my hon friend _Shri
Jyotirmoy Bosu has indulged .

SHRI JYOTIRMOY BOSU: It is
because of his Prime Minister.

DR. V. X R VARADARAJA
RAO: I am really surprised that
Shri Jyotirmoyv Bosu should speak
of the Prime Minister all the time;
the Prime Minister seemy to be so
much fixed on his mind that every
time anything is mentioned, he feels
he must come back to the Prime

nister,

SHR! FJYOTIRMOY BOSU: Who
else is there?

. DR, KAILAS (Bombay South): He
is alergic to her.

? R,:, I‘Va, Kwﬂ. Vmwg
the mm ister that the Prime
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Minister may give him an interview
8o that he could tell her all that he
has to tcll her about her and then
stop talking about her in this House.

SHRI JYOTIRMOY BOSU: But
I have not sought an interview;
may not have the desire to have an
mterview with her,

DR. V. K. R. VARADARAJA
RAO: I only want io say that what
I was really expecting, since Shri
Jyotirmoy Bosu, of course, is a very
distinguished member of the Com-
munist Party-Marxist, and leader of
one of the Opposition groups, I be-
lieve, was this. L thought that he
was also a student of economics and
hag had practical experience of eto-
nomic aflairs. 1 was expecting, there-
fore, when he initiated the discus-
sion on this motion, while, of course,
he would spent a little time on his
pohitical angle, which was natural,
he would spent at least some time
on the more important economic as-
pects of the Wanchdo Committee’s
report. I am really sorry that he has
not chosen to do so.

The main point that he has made
15 about demonetisation He has left
out everything elsc and he has pick-
ed out only this recommendation
from what he calls the interim re-
port. There is no doubt that the
Wanchoo Committee has in its final
report reiterated its adherence to its
previous interim report. Shri Jyotir-
moy Bosu has from some source
known to himself got a copy of the
alleged interim report and I think
he has placed it on the Table of the
House and he has been quoting from
that in extenso and has made a plea
for immoediate demonetisation.

I would like 10 suggest to this
House that demonetigsation is not a
remedy which one can take up in a
lighthearted fashion. Further, that
is not the kind of remedy which is
taken up on the recommendation of
a committee consisting of officials,
non-officials and so on. Demonetisa~
tionis a kind of decision, if and
when it comes, which will be taken
by Government onlvy on the hasis of
the thinking and advice confined
within the precincis of Government,



what

- “ber of people,

© a responsible House, We

Dr. V.XKR. _“Vatadaraja Rao] =

secrecy and other clauses which gov-
ern the functions of such Government

inﬁatxon that the country had where

we' would have to change the cur-.

gency, by all means, one could have

L ‘demonetxsatxon

'We had demonetisation. some time

: “f.‘_-;bnck But that related to Rs. 1000-

. notes. T believe we are all aware of
S happened at that time. 1 at’
- least happened to be a resident of

- Delhi city at that time. Even the de-
_monetisation of Rs. 1000-notes creat-

" "ed a considerable -amount of confu-

" .sion in the market. Rs. 1000-noteg are
usually held by .a very small num-
may be, the kind of
. people that Shri Jyotirmoy Bosu
" is showing such a wverbal aversion
- for, ‘But the kind, of demonetisation
which he has 'ed for, quoting
from_the alleged veport, is not only
for Rs, 100-notes but for Rs. 10-notes.

- SHRI JYOTIRMOY BOSU: They
- have given the statistics also. -

- DR. V. K. R. VARADARAJA
-7 RAO: It is not a gquestion of statis«

" "tics, 1 would like to submit that we

-should remember that we all repre<
" sent the country. After all, we are
represent
large numbers of people from all
parts of the country. Demonetisation

-:;_' .of Re, 100-notes is bad enough. Buf
. according to what he has stated, and
- . aceording to the document that has-

. been ‘placed on the Table of the
House, = demonetisation of Rs, 100-
‘notes will not do. It is a package
“ " deal. It has got. to be Rs 100-notes
""_.;"Dlus Rs. 10:notes. ~

If Rs. . 10-notes are to be demone-

" ‘tiged, T do not think that it is neces-
“sary. for me to . elaborate .in . any

. 'length on the numbers of people who
~will be affected all over the country.
; I; “will not affect. just the black-

Tty .
bt - it will " affect “large. -numbers “of
; dustrial. worker

ch are subject to all the various.- ‘

officials and Ministers. If, for exam- ._wﬂl b‘-‘ hoarding . blaek maney?

ple, ‘there was some kind of hyper- .

-tion and afterwards
sidering it and then coming forward

rketeers, ‘capitalists .and political.

tribution-wallshe. to . whichever

‘they may “make contributions..g :
of .t

'y -n.,':-

SHRI JYOTIRMOY BOSU' i They: -

DR. V. ‘K. R.- VARADARAJ
RAO: I hope ‘Shri Jyotirmoy Bosu -
would not like to be quoted outside -
this House as suggesting that every- .
body who holds 'a Rs, 10 note is a
hoarder of black money .

SHRI JYOTIRMOY BOSU But

" how nmch? A primary school tea-_

cher cannot think of it.

DR. V. K R VARADARAJA
RAQ: I think that my hon. friend,
if he wants, can be reasonable. 1
would request him not to interrupt,
and I am sure he will respect my
request,

SHRI
would.

DR, V. K. R VARADARAJA
RAQ: I am not at .the moment
going into the economics of demone-
tisntion as such. But the guestion is
one of demonetisation of Rs. 10-notes.
Somebodvy was asking by way of in-
terjection why the interim report
was not published. First of all, I
was rather shocked that an interim |
report of that kind should have been
submitted by them. I do not know
what the terms of reference ‘were
which made possible such a recom«
mendation to be made. But in any
case a recommendation of this type
is usually made very secretly and
once the recommendation is made, if
it is accepted and it is immediately
executed, there is no long timmntar- .
val between the two. . T

JYOTIRMOY BOSU: I

Demonetisation is something Illﬁe.
devaluation You do not have. ofﬂcial‘
committees  recommending devalus-'
Gavermnen‘t con~

with devaluation, If I may’ say. 80,
the interimh révort must nut ave
been reléased, beeause there was mr
intention of accev
rommmendatim




.. ‘b cavsed in the . ecmomy und an

‘villages: will be affected. Out of

the 500,008 villages, there would at

_least ‘be 300,000 to 850,000 villages,
where sotne people will have Rs. 10-

notes.. I do not want to elaborate on
. the nature of the people who will be
having such Rs. 10-notes, . such as
petty shopkeepers = and others, Of
course, you may say that immediate-
ly they will get substitute noteg and
they can go to a bank. But how
many banks are there in the villages,
with all *this nationalisation and

everything else? I think there are
only about 10,000 branches including:

the ones that have recently been
opencd. The people who were hold-
ing Rs. 1000-notes at 1lcast knew
something about currency, but take
the case of the common man who
may hold Rs. 10-notes; if that gets
demonetised, consider the amount of
confusion and loss of confidence in
the currency and the kind of break-
down in the economy that would
take place at a time such as we are
facing in the country’s economy to-
day. which would be most undesir«
able, from the point of view of the
safeguarding of the economy.

So I would strongly resist the re-
commendation that there should be
demonetisation of one hundred and

ten rupee notes and any -demoneti-

sation of anvthing lese than that will
not §erve. the purpose for which de-
monetisation was intended by the
person. who has recommended it.

- Then T would also like to point out
one thing. One seems to be under
the imoression that black money

just * stavs somewhere staving con-
stant, . Rq 5000 -crores, Rs. 6,000
erores, " - 7000 crores of . black

monev: Black monev - - transactions
~could - have baen in terms of these

thousands of crores of rupees. Buf
s grast deal .of this black ‘money hag

mw bvcnm# sither . solidified  “into
Lo damd, wwollerv no!d ete.

'serxes of eﬁects that blan'
~having..on the economy. is ike

_ bought in terms of @ accountable
qum:r! into: whifn monev “money accompanied by what ‘is cmﬂ«

g ed: unaccounfable monev. I :

‘: .

a kind of axe to: try smd kil
on one’s nose.

SHRI JYOTIRMOY BOSU\:-
7,500 crores, L

DR. V. K. R VARADARAJ"
RAO: Shri Bosu has allowed’ Him-' .
sclf to interrupt me and say Rs. 7,000 .
crores, I am prepared to take a bet

—gilly on my part; but I am premr—_'-?.
ed to be silly—that Rs. 7,000 crores .

will not be ‘the unclaimed wmoney.:

How do you account for the black '

money? Black money will be when.
the notes are not claimed. They are’”
not claimed because of the conse--

quences that will follow. Now where

do you have Rs. 7000 crores? The
total volume of currency in circula-
tion is not 7,000 crores. .

SHRI JYOTIRMOY BOSU: 1. said’
black wealth.

ng V. K. R VARADARAJA -
money and demonetisation, Now he

talks of black wealth, which is some~ -

thmg quite different. We are talk-
ing of demonetxsation and black
currency.

Therefore, I would most respects

fully suggest that demonetisation on

the scale—and = the only possible

scale on which it can have any effech

~which he has suggested would be.

very deleterious to the interests of -

the economy, will not serve the pur-

pose for which it is intended and . -
will, on the contrary, cause a great. -

deal of upset to the entire working .
of the economic struchire, and this -

‘too at a time when we cannot afford- -
to have such interruptions to the e

smooth recovery of the economy

" At ‘the same time, L do: nol: wanﬂ‘.‘-.::'
to ignore the phenomenon. There is: "

the fact of black money operating. = -

We know a number of things . are

He was talking of black .



"bﬁy

irst, 1 want to deal - with that ‘the
ggestion'  made by Shri
hmd mi ‘what . !:iei callg the intgrigx
veport, for a ceiling on cash hold-
msf-i-'-uQuite hmesgly. I do noé un-
i ‘to en-

: on cash - holdings.
: :.To have a celling on .cash holdings

means that every person becomes

., Jt-is not a question of

‘midmg A, B, C or D. 1 do not think
" & ceiling . on cash ‘holdings is a .

‘remedy . for blackmarketing or for

. ;.. preventing - ‘the use of currency for
" . puirposes other than legitimate, What
o T would: like to suggest is that what
., [/we want is to stop payments in cash

" . over a certain = minimum

, -amount.
-Because the root of the black money
. éomes when you pay in. cash for

something for which you need not

. 4in cash. You have to pav ln
- cash for thmgs worth Rs. 10, Rs
' . ‘Rs. 40, Rs. 50 'Rs. 90, Rs. 100. But

_':when you have to buy a car for
" Rs. 25000, you do not have to pay in

» cash. when ‘you have to buy a refri«
gerator for Rs. 2,500, you do not have
~to pay in cash. And if 1 may say so,
*if‘you buy an airlines ticket, it will
' not be‘'necessary for you to pay - for
'that in cash

. 'SHRI PILOO MODY (Godhra):
.-Find out from Indian Airlines,

DR V. K. R VARADARAJA.

" RAO: f'do not. know what Shri

Piloo Madv does . with_his airline

am not referrmg to. him;

© SHRI PILOO MODY Tﬁev .want_
':f_nethmg but cash ' .
‘DR .V, K. 'R

R, VARADARAJA
RAD: I am comlmz to that. - -

When' you &0 into ‘the’ rpot of 'it,
8 a_question g cejling on cash

ash' for what nieed. not

cush. And ‘almost

. ‘bouncing. I just wanted to
‘Bosu, -

) Y.ean assure him T was certainly not
. _-referﬂng to MPs. . -

'."suggestwn which T hope the

V. K R VARADAR

danger of o

RAO I know the -

this principle that “the most aﬁue-
tive way of countering black 7’
in this country is by seeing if we

‘can devise some practical . methods.

of seeing that ‘payments in “cash,

‘whete. payments can be: made by

cheques, are stopped. 1 would &o fur.

‘ther “and say that payments in cash:

should .only. be made. far small
transactions where the amount is-in
terms of “Shree figures and certainly
not in terms of four figures.

Now comes the question: how do
we enforce it? As for the guestion
which you, Mr. Deputy-Speaker put,
I have been racking my brain to find
an answer. I db not think I have
got the correct answer, but from
the limited wisdom I have or may
not have, 1 would like to make this
suggestion, I would say that, first of
all, in many cases cheques are ac-
cepted where the person js known.
A person who is walking in the
street, who is not known to anybody,
cannot ‘go and buy a “car without
cash. But if I give a cheque, it will
be accepted. Of course, 1 agree that
in our country people are more re-
luctdnt to accept a cheque than in
a country like England May be
cheques bounce more in this eolun-
try or may be we are more distrust-
ful ‘of each other than is the case
in other countries—whatever be.the
reason. But T would certainly say
that wherever cheque payments can
be made, they should be made in

‘cheques - and not in cash payments

lﬁhm

" Then the. questxon comes: what
‘happens if the man is not ktwwn
where the identity of the man is
not .certain, - where i ‘you ‘take a

‘chedquie there is a possxbxhtv ‘o its

Bouncing? Here I want fo make a

Minister .éxamine—he

08
The root,of it comes iwhen ~throw it out as ‘nonisensical, “but’ 1

hope he will fihd- some praetical
sense in -it."Is it not possible for’ us
to have something in

unlimited, unrestricted on-sight : lelal

" tender which' requires no signature

no endorgement, which juutbymﬂ-
'msfmmonehmdm_m
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pletes the legality of payment, and
cheque payment, an intermediate
between a chegque and an unlimited
legal tender? Can we not have some-
thing like a sight cheque?

SHRI N. K. P. SALVE
Traveller's cheque-

DR. V. K. R VARADARAJA
BRAO: Or traveller's cheque, where
it is possible for anybody who
wants to buv a costly thing by pay-
ing in an intermediate currency
which is neither a cheque nor on-
sight legal tender. 1 suggest this is
the thing which will break the black
market in thig country which is not
going to he broken by penalties and
so on, because the people who in«
ditlge in black money transactions
are not afraid of penalties.

SHRT N. K P SALVE: Not nego-
tiable

DR, V. K. R. VARADARAJA
RAQO: We have got to devise a
technical contrivance which will pre-
vent them from oaverating  black
transactions

1 would suggest this for the consi-
deration of members, as a student of
eoconomics and I sav that it is possi-
ble to devise a kind of currency
which is not a currencv in the full
sense of the term, which at the same
time does not carrv all the limita-
tions which a cheque carries with it.
This will be like traveller's cheques
for Rs. 5000, Rs 10,000, Rs. 20,000
whatever it i3. The only condition
would he that 1 have got to give mv
name, address and necupation before
T get this money.

SHRI N. K, P. SALVE: Will it be
negotiable?

DR. V. K R. VARADARAJA
RAO:  Traveller's cheque, sight
cheque or intermediate currency,
whatever may be the name, if it
comos  to be accepted. when it is
paid, there must also be a signature
of the person who pays it. so that
sorhebndy will know that this has
heen paid, somebody will know who
has boght 1t for the ourposes of

DAvWSrT.

(Betul):
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It seems to me if we can confrol
this cash business, these cash trans-
actions—black money really means
cash transactions; if there is no cash,
there will be no black money
fransaction—we can tackle this ewil,
The root of the evil is the preva-
lence of cash transactions on a large
scale, T just throw out this sugges-
tion. I am not an expert in all these
matters.

SHRI JYOTIRMOY BOSU: You

are,

DR. V. K. R. VARADARAJA
RAO: I thank you. But not gn ex-
pert in black marketing! Sir, I would
suggest, therefore, that this is one
way and we can work out the de-
tails and work out all the various
implications and so on. But I would
seriously and most earnestly suggest
that the best way of attacking black
money is to find some method by
which you can minimise cash pay-~
ments. Why do we pay the airlines
by cash? Why do we pay for so
many goods by cash? I go to the
length of saying, why should we
pay, if we go to stay in the Ashoka
Hotel, in cash, and spend Rs, 2,000
or Rs. 3,000 or Rs. 50007 Whv should
1 pav it in cash? Why can't I have
this kind of intermediate document
between cash and the other thing?
Any difficulties that this may pre-
sent can be worked out and we can
come to solutions which will be of
enormous benefit to the country,

The second suggestion which, I
believe, has been accepted by the
Government, is the right to purchase,
We kno;;v a great . eal of black
money has gone into property—re-
gistered price, cash price, under the
counter and so on. We say the Gov-
ernment will take over the property
and has a right to buy the property.
T would only suggest for the consi-
deration of the Hoyge that this right
given to Government to buy the pro-
perty at the registered price will not
solve the problem of the conversion
of black money into property. I do
not think this is going to be exer-
cised very readily, and if and when
it is exercised there will be so many
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which will come in the way.
It Is not going to be an effective de-
terrent at all. What I would like,
therefore, to suggest is that all sales
of property should be a matter of
public information. There should be
a regular gazette from every State
or every big area, so that all sales
of property—house number so and
s0, so and so, belonging to so and
so and sold to so and so and at such
a price at which 1t was registered—
could be known and this information
should be made pubhe use, the
public wall be much more anxious to
catch the fellow 1 sav it with due
respect to mv friends on the Trea-
sury Benches I do not blame them
for it, because they are also victims
of the machine So, the public will
be much more interested in finding
out these people than the official
machinery that is entrusted with
this particular task It can be pub-
lIished. If you do not want to pub-
hsh it, 1t should be possible to be
referred to in other ways. For ex-
ample, we have got the joint stock
companies, in respect of which if
vou pav one rupee to a public office,
you can get all the details and see
the documents. So. any member of
the public can go there and see. Re-
gdearch people can go there; research
analysts can go there and see, and
have a look at the propertv deed;
make a study of them and indicate
which are the kinds of property
where there is obviously some kind
of hocus pocus. It seemg to me that
unless some such thing is done, it
will be difficult. You can indeed
specifv the persong among the gene-
ral public: say. accountants. or law-
vers, Unless the public is allowed to
raise this question, merely to say
that the Government has the right
to repurchase it at the declared
value is not, T think going to solve
the oroblem at all I would sug-
gest that instead of having this kind
of futile provision. it is far better
ts have a provision like this. which
11 also involve the general nublic
in seeing that black market does not
fouriah at all,

third sogeestion is about
strengthening of the incpme-tax ad.
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ministration. I believe the Wanchoo
Committee have made this recom-
mendation and I would like to un-
derscore 1t. Have industrial specia-
lists and trade specialists. At the
moment, as a matter of fact, the
cost of production 1g so shown that
things are put m as expenses which,
arc not expenses We only talk of
entertainment allowances, and guest-
house and so on, there are expenses
on transport, expenses by way of
TA. purchase of commodities, pur-
chase of raw materals, payment of
commission, etc. There are so many
ways and means by which the busi-
nessman knows how to conceal 1ille~
gitimate expenditure under a legiti-
mate gaib and get 1t accepted by the
meome-tax authorities as part of ad-
missible cost of production, and
thereby get the money for illegiti-
mate purposes It seems to me that
this is not a matter that can only
be dealt with by the income-tax offi-
cer with all the training that he
mav get And that is why, 1 believe,
the Wanchoo Committee have made
the recommendation, and I would
hke to support and get it strengthen-
ed There should be industrial and
trade speciahsts who would be spe-
cialists 1n analysing. May be, we
should get a chartered accountant
who is a specialist in industry; a
chartered accountant who knows
about the textile business; a charter-
ed accountant who knows about
drugs and pharmaceuticals business;
a chartered accountant who knows
about the sugar business. Like that,
I think we have to get experts who
will then be able to determine the
norms of expenditure. So, broadly.
one can say, if the statistics are on
the table, what is wrong with the
things, because, normally if we have
been doing the subject for a long
time, vou have g sense of propor-
tion, a sense of magnitude, and if
something does not fit in immediate-
ly, you raise your eyebrows and
start working on it. and you may
find yourself wrong or right at the
end Similarly, some kinds &nﬁﬂ
have got to be there for all e-
vent types of expenditure; in build-
ing up these norme, the supliation
of these norms, the creation of spe-
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cialists machinery of this kind will
go a long way to deal with the prob-
lem of generation of black money.

It may cost, I think, Rs. 25 lakhs
or Rs. 30 lakhs or Rs, 50 lakhs, But
certainly it is not going to cost more
than a crore of rupees, But | do
suggest this 1s another way of stop-
ping the generation of black money.

Now I shall go a little faster. I
thought I should not brush it aside,
fortunately, thanks to Mr. Jyotirmoy
Bosu's political convictions! (Inter-
ruptions), He did not say anything
about reducing the taxation for the
purpose of preventing black money.
I would suggest that reducing the
rate of taxation is not going to have
any eflect at all on tax evasion, and
therefore, on the creation of black
money. {(Interruptions). I hear a
whisper from my very distinguished
bon. Member behind me saying it is
not so. I do not know. Ag far as I
know, 1f somebody were to say that
the imposition of 95 per cent margi-
nal rate of taxation will prevent a
man from earning a particular slab
above the margin, because he will
only get five per cent thereof, I can
understand. As a matter of fact—I
was thinking in my mind, but I have
not worked it out~—how many in-
comes are really made by slabs, and
how much time and how much effort
do they exercise whether ‘T can make
my next Rs. 5000 or not make the
next Rs. 5000'? As far as I can see,
this can be done by doctors and law-
yers only. I think it is very difficult
for business people to do it. In their
case, the slabs may not go into the
kind of slabs that the income-tax
authorities make. Therefore, honest-
1y, T do not see any economic justi-
fication for suggesting that if you re-
duce the rate of taxation, this can be
achieved. If you say that you should
reduce it from 95 to 20 or 10, there
can be some meaning in it, but by
reducing it from 85 to 75 it ig not
going to make a]l the dishonest fel-

to become honest now. 1 think
it is not a legitimate expectation at
all. Tt has. no foundation at all in
eoohomic analysis, and 1 suggest
that that partieular recommendation
of the Wanochoo Committee should
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definitely not be accepted by the
Government, apart from the so-call-
:_d tr_ecommem’iations about demone-
isation.

The next important point is about
controls. It is not only tax ewvasion,
If you were to ask me, the most ime-
portant reason for black money is
control, or licence. I am afraid 1
have not made a study of licences,
but I am told that today you hawe
got to take a licence for almost any-
thing. Only. I do not think we
should take a licence for ma
speeches 1in this House except, o
course, with ‘the favour of the Chief
Whip of the party concerned and the
favour of the Denuty-Speaker or the
Chairman who happens to be in the
Chair, (Interruptions). But the licen-
ces, I refer to, are of a different
character. I find that if one wants to
have spindles in the textile industry,
if one wants to extend the textile
industry, one should have a licence;
if you want to have 50 more spindles,
or a little raw material, anything,
there has to be a licence.

SHRI JYOTIRMOY BOSU: Stain-
less steel.

DR. V. K. R. VARADARAJA
RAO: Well, he is very familiar with
all those various fields in which
these licences are given. Why and
how, T do not know But these licen-
ces become bad when it is a question
of shortage of economy, and the
Wanchoo Committee have suggested
a committee to be appointed to go
into this question of licences I want
very strongly to endorse this view.
We have been going on with licences
for the last 15 vears. We have not
so far really found out a rationale,
nor have we examined what hag led
to these licences, how far it has re-
sulted in the plan priorities being
accepted and how far it has led to
the production and distribution that
we wanted and what are the conse-
ouences of licensing, There is no
toubt that licensing has led to de-
terioration in character and
srowth of black monev. Everybody
knows that. But all the other things,
we do not know. T suggest very
stronely that the Government should
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take a decision, They need not take
a lot of time. After all, they have
accepted certain recommendations
like the aceount number and so on.
They do not have to say that we can
only take a decision on the report as
a whaole. They have already taken
a deciston on certain recommenda-
tions of the Committee, I would savy
that this particular recommendation
is most important from the point of
view of dealing with the phenome-
non of black money, In the meanwhile
1 suggest to the Minwstry of Finance
and other concerned Ministries; Let
them take a sample of the licences
and investigate them, if a licence 18
given to A, how he has used it Do
we follow up that licence?” We give
so much cement, what has he done
with it, We give him so much pig iron
or steel, has he used that?” Have we
asked the men who get licences
what they have done with that
licence? Such a sample investiga-
tion 15 of great importance, it should
be taken up at once and a thorough-
ly competent expert objective inves-
tigation of the whole system of
hicences should be made

Further, I should hke to know
v{hether traders in durable commo-
dities are licensed Jewellers or dea~
lers in gold ornaments dealers in
houses, cars etc What are we doing
with them”? Have you got any con-
trql over them” Do they make any
returns? These are some of the ways
by which black money gets convert-
ed into white wealth . (Interrup-
tions) If vou licence them, vou can
get some return and control, Thig
may not be hked by everybody.

We should get returns from our big
tourist hotels I am all for tourism,
But it will be interesting to find out
how much of the money is being
spent in these big tourist hotels by
foreigners who bring foreign ex-
change and how much is spel:r %
Tudian businessmen, their frien
and others T think out of the most
importent avenues for the expendi-
ture  of black money is the big
hotels, expensive cabarets and the
biq restaurants in the country,
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SHRI JYOTIRMOY BOSU: They

will not give you a ticket next time.

DR V. K. R. VARADARAJA
RAO: I think it would be desirable
to have some kind of contro} of
know who are the people who give
the parties there and what are the
returns Anybody spends more than
100 or 200, let there be a return of
such people in these hotels

Now, tegarding tax arrears, an-
other important part of the problem.
I am all agdmiration for the work the
Wanchoo Commttee have done. I
hope the Government will not wat
for long to accept the recommenda-
tion for the creation of a special
body to deal with the question of
arrears Tax arrearg are bad for the
morale of the Government, morale
of the honest tax payerg and also
bad for the income-tax payer, even
for those who have not paid theiwr
taxes Special machinery should be
created; without any further speech
I should like to support that sugges-
tion m toto and T want Government
?ctmn th regard to that immediate-
v

1 have to say something about
clubbing There was a lot of diseus-
sion and some minuteg of dissent
also on this guestion whether a hus-
band, wife and minor children
should all be clubbed together I do
not have the time to elaborate my
argument; vou have been patient
with me, I am not in favour of club-
bing the income of the husband,
wife and minor children without any
gualification The mmcome of minor
children should certainlv be clubbed
with that of the income-tax payer.
I do not see the point of minar child-
ren having an income., What are the
minor children to do with that in-
come? The income is safeguarded,
the corpus is safeguarded.

What is the purpose of gifting pro-
verty to minar children” You gift to
mv minor children and 1 gift to
vour minor children Minor children
have no right to have nontaxeble
mcome from that property: the n-
come from that property should be
taxed You may net tay gg wealth:
1 am not sugresting wealth tax, But
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all income from the property of
minor children should be clubbed
with the mcome of the head of the
farmly and taxed.

When 1t comes to wife, 1 suggest
that we have to make a distinction
between an earning wife and a wite
who 1s not earming. It 1s not only
because of sentiment In the latest
cmployment review which was circu-
lated {0 Parliament two days ago
you will find the problem of educat-
¢d women unemployed 1s becoming
shaiper, acuter than even the prob-
lem of educated men’s unemploy-
ment Honestly, I am terrified what
will happen if a large numbher of
women educated unemployed started
marches and processions and other
things because 1t 15 much more diffi-
¢ult to handle them than the educat-
¢d men unemployed Some distine-
tion should be drawn between
women workels who are wives and
women wives who are not workers
There ate matters of detail

About trusts, who do we not have
a directory of trusts® 1 have seen
many times a huge pubhecation of
10,000 joint stuck compantes in Indha;
1t 15 published once in two vears, (
have seen lists of large mdustnial os-
tablishments, 5000 names, two
volumes What 1s there to prevent
us from having a directory of all the
tiusts 1n this countrv? There are
charitable 1ehgious medical and edu-
cational and other f{rusts X.et us
know their names, the members of
their goverming bodies, and so on
Every one of them should get 1its
aceounts audited. There is no doubt
that trusts constitute another way
through which black money grows
and tax evasion takes place It 15
simple and it should not take much
time for Government to accept it.

There 13 one more suggestion and
I do not know whether it is good
for me as a member of a political
party to make that suggestion but if
one feels impelled to make the sug-
gestion, T feel one should do so. All
potitical parties should be registered.
No political party should function in
secret. We should know who the
members of a political party are; we
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should know who their office bearers
are, what their funds are, etlc,
political parittes should be wn the
natne of trusgts because they are
trustees for the people and they go
beiore the country in the name of
their parties and get elected and
sometimes run the Government and
sometimes run the opposttion; it
makes no difference to me, 1 think
11 i1s very important to see that for
the working of democracy ag well as
prevent any temptation that may be
there -people with  black money
may tempt political parties, that in-
cludes all political parties—I i
it 15 very important that all politi-
cil patties should be registered and
we¢ should know, there should be
open hsts and registers showing who
the members aie, who the office
bealers aic and what are their pro-
cedute  for election what 18 their
constitution cte.. as we do under the
Socicties Registration Act  of

and their accounts should be audited
and theie should be annual reports.
1If <ome such thing is done 1t will
g0 a long way to bring back health
to our economv and polity and also
check many other things that are
happening m this country

1 am fimshing with one last sug-
gestion I should hke to add my
voice to the need for treating the
income-tax  department officers a8
hittle better than we were  treating
them hitherto 1 do not know what
then status 8. I do not know whe-
ther they have the same status as
members of the Indian Administra-
tive Service, T do not know whether
they have the same promotional
prospects as members of the now pe-
coming extinct ICS or the upcoming
IAS If 1 can think of any job which
15 the most mmpoitant, 1t 1s this job-
It 15 not merely law and order which
18 most important in our couniry.
Many law and order problems ave
connected with the solution or non-
solution of economic problems like
mobilisation of resources and so on.
The Government should make a de
nove examination of the entire cadre
of income-tax officers, their promo-
tions and their prospects and
things and sce to it that they are
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given & sufficiently strong position
and sufficient incentives so that they
can function honestly and courage-
ously in the best interests of the
country.

1823 hrs,
[Stmz K. N. TiwaRY in the Chair]

SHRI K. BALADHANDAYU-
THAM (Coimbatore): Let us remind
ourselves that when we are discus-
sing this question we are living in
an acquisitive society where real
values are at a discoynt and nothing
succeeds like success. We are all ag-
reed that in this acquisitive society
we are confronted by a problem of
agonising dimensions and we also ag-
ree on the disastrous consequences.
The need to combat this menace is
also a point on whith we all agree.
We called upon the Wanchoo Com-
mittee to fo into this guestion. But it
is not as if Mr. Wanchoo and his com-
mittee were going into this guestion
for the first time. There have been
many committees which have gone
into this question in the past.

For example, there wag the Ayyar
Committee in the year 1936, the
Varadachariar Investigation Com-
mission in the year 1848, the John
Mathai Commission in 1954, Profes-
sor Kalder who was invited to come
and go into this question in the ycar
1956, the Mahavir Tyagi Commuttee
in 1958 and the Departmental En-
quiry Committee in the year 1968.
So, it is very clear that they are
seized of this problem for a long
time and committees after commit-
tees have gone into this question and
submitted their reports. In spite of
all this, the verdict now is that the

jons have increased, they
have become even more menacing
and we have reached a stage when
we cannot do anything because they
are eating into the vitals of our ecu-
nomy. We now call it a parallel
economy,

While going into the question of
the parallel economy, I am afraxd
the Wanchoo Committee has been
very  disappointing and has shown
its affection for wealth and privilege,
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The Wanchoo Committee has elabo-
rated the crimes at length but it is
afraid to name the criminals. Unless
they name the criminals, unless they
identify the criminals, all their re-
medies, all their palliatives, all their
arsenal to deal with this question is
not going to be of any use whatso-
ever.

Why do I sav that the Committee
has been disappointing and it has
shown aftection for wealth and pri-
vilege? The recommendations of the
Wanchoo Committee can be broadly
classified into two categories. One
set of suggestions deals only with
administrative measures. They have
not gone into the root of the prob-
lem. Secondly, they have accepted
the evidence of the yery criminals,
of the very perpetrators of the
crime, and then made their recorm-
mendations.

The monopoly houses have been
demanding two things. They have
been pleading and lcading evidence
to the effect that unless the rate of
income-tax 1s reduced “you cannot
deal with black money. we will de-
feat you” That has been their chal-
lenge. The Wanchoo Committee at
the very outset has conceded this
demand, They want it to be reduced
from 97.75 per cent for the highest
income bracket to 75 per cent. I
totally agree with Dr. V. K. R. V.
Rao here and his view, coming as
is does from an economist, has got
greater weight than that of mine.
This proposal of the Wanchoo Com-
mittee for reduction in the rate of
taxation shows how far they have
degraded themselves on this gues~
tion.

Secondly, they have suggested the
duing away with controls. This has
also been one of the persistent de-
mands of the big industrial houses.
Controls have failed is another 1ani-
ter. Whv do the big industrial houses
want de-control? It is not as if ron-
trols are responsible for the sccu-
mulation of bleck money. Even if we
remove controls, they will accumu-
late black monev, Was it because of
the high incidence of taxation thai
they created artificial scareity? It is
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because of the hgh incidence ot
taxation that they wviolate the foreign
exchange regulations? lg 1t because
of the high rate of taxation that
they are indulging in  speculation?
No, high rate of taxation or controls
has nothing to do with ths. Yet,
the Comnuttee thought 1t fit to agree
to the pleas uf the industrial houses,
the big shatks of the monopoly
houses, and make these recommen-
dations for implementation by tne
Government.

Even in the matter of administra-
tion 1 find that this Committee bas
got 1ts partiabty for ihe privileged
The Committee concede the right of
the wealthy. of the powerful, of the
moncyed people to tempt others,

MR CHAIRMAN He should ty
to conclude soon,

SHRI K BALADHANDAYU-
THAM T cannot cover such a vast
subject so soon If you so desire, 1
will 10sume my seat now 1tself
Here 1 may point out that the pre-
vious speaker was given mote than
45 minutes

MR CHAIRMAN My difficulty 1s
that the time allotted fu1 vour parly
1 only seven minutes I know 3t 15
an important subject 1 do not want
to be velv strict But he should also
be constderate to the Chair

SHRI K BALADHANDAYU-
THAM: 1 am n vour hands T will
take the tume allotted by you Bu}t
1 expect you to show some const-
deration for the subject, if not the
speaker.

With regard to the administration
also we can see the bias of the Com-
mittee. 'They concede the rght of
the monev bags to tempt people
They also concede the right of peo-
ple to be tempted The income-tax
officers, who are Gazetted Officers,
have got the privilege and right to
be tempted, So, in order that they
are not tempted, the Committee re-
eommend that they must be paid
higher emoluments, After all, the
Pay Commission is there W}ﬁch is
going into the sérvice conditions of
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all Government officials. Sﬁﬂ.m&gﬂ
Commuittee 18 recommending x
emoluments to income-tax officers.

One of the dangers facing e
economy today 1s bn account of
bureaucracy Today there are two
classes of income-tax officers, Class
I and Class II Though both of them
are doing the same work for doing
equal work they are paid different-
ly There 15 difference in the method
of promotion also. Those who are in
Class I, that 1s to say, those who
come by direct recruitment, they are
automatically promoted after five
years But those who come from the
ranks, even though they are much
more expeilenced, they are not given
the same rate of promotion. So. the
bias of the Committee 15 for the
rich, for the Gazetted Officers, ftue
higher officers in the administrative
machinery.

188

The root causes for the existence of
black money are three There are
three devils operating in the Indian
cconomy One 1s the monopoly
houses, which were born i black
monev It was during the last world
war that these big industrial houses
came nto being How did they come
into being? It was ithrough the acen-
mulation of black money Even as
children they hved with 1t and thev
have grown up with that They
were born 1n the cradle of black
money

Thev were helped and abetted by
another devil, namely., bureaucracy.
The thizd dewvi] 1s the party in power;
the bouggemse political party
power 13 capable of being financed
by black money It is not merely
the fact that there are big industrial
houses which are in the highest in.
come brackets which are evading
taxes and which are able to corrupt
the bureaucracy that has created
this situation, It 14 the policies pro-
pounded and followed by the govern-
ment in the last 25 vears which has
created the conditions for the deve-
lopment of this parallel economy.

So., these three devils are there
and they have to be dealt with.
While dealing with i, you have to
take the intersm report which is
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very much relevant here. The rele-
vance is that they made a recommen-
dation of demonetisation. They have
not referred to it in the final Report.
In the final Report, they have not
made any reference to it exce to
say that 1t will be efficacious if it is
emented. There is a difference
gén the mterim report and the
1 report. If demonetisation is
cacious, the final report must have
dealt with that because the Govern-
ment has not implemented it. I do
not agree with Dr. V. K. R. V. Rao
that the Committee cannot recom-
mend demonetisation. The Commit-
tee ecan recommend socio-economic
. changes_ the structural changes 1n
the economy. If 1 were put in the
Committee, I would recommend even
more. The terms of references itself
is on black money. When dealing
with this question of black money,
they have to recommend all those
measures hike demonetisation. It can-
not be merely done by suggesting
administrative measures, It has to be
more than that.

They made a proposal of demone-
tisation. With regard to demonetisa-
tion, I do not agree that l0-rupee
notes should be demonetised. It
ghould be 100-rupee notes and above.
Demonetisation is inevitable. If the
Government does not do it today, it
will have to do it tomorraw. Without
mopping the black money in curren-
cy, transgactions cannot dtop I
spite of the cheques systern being
gm . You must have cheques for

igher transactions. They can also
be” like travellers’ cheques. I agree
with the proposal and 1 also say
that the proposal must be made o
see these things are implemented,
that payments are made only in this
way. It is necessary for mopping up
the existing curréncy in black money.
Démonetisation is inevitable. The
Government need not go about say-
ing it that they are going to demone-
tise it. Demonetisstion must be done

h all the preparations overnight
denly. Unless they do that, they
cannot mop up blafk momey
With regard to other things, I ex-

pected the Wanchod Committee to
make & T endation that there
must be a ceiling on profit. We talk

of having a ceiling on land and ur
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ban property. Why not there be a
ceiling on profits also. It 15 a Ques-
tion of mmcome, Why not fix a ceil~
mg that nobody would earn more
than 2 per cent or 4 per cent or the
maximum of 5 per cent profit. Un-
less there is a ceiling on profit, the
allack money will continue to be

ere.

I also agree with Dr. V.K.R.V. Rao
1n suggesing that there should be
simultaneous check-up of the safety
vaults in all the banks. Combined
with demonetisation, there should be
simultaneous check-up of all the
safely vaults of the banks, at one
stroke, all over the country.

Apart irom that, they must also
acquire properties which have been
under-assessed and under-estimated
in value. Any immmoveable property
which 14 under-estimated should be
acquired by the Government. Un.
less you do that, you will not solve
the problem. Mere transactions alone
will not solve the problem You will
have to acquire the properties
which are under-assessed and under-
estimated I say this because we need
money. Our Finance Mmister has
said that Rs 6,000—7,000 crores of
additional revenuc are necded in the
next period Even as a revenue, you
have to acguire properties which are
under-asséssed.

Not only that Money is being sent
out. You must nationalise the foreign
banks. Otherwise, you cannot stop the
leakage You will have to nationalise
monopoly houses 1 expected the
Wanchoo Committee to make that
recorrmendation Unless vyou take
over the monox%)ly houses, you can-
not deal with this problem By leav-
ing them, you are aﬂowlng them to
make money, Unless you take them
ozar, the results will not be achiev-
ed.

Then, foreign trade should be
nationalised. ere should be natio-
nalisation of all essential consumer
foods factories and other such estab-
lishmerits. There should be nationali-
sation of foreign trade and also
food trade m the country. Without
these socigeconomic nges Rbout
which the Covernment bas
telking and which has been
pledge given to the people, without
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implettienting them, you canmot deal
with black money, Mere administra-

tive measure will not do.

Under these circumstances, the
Government a:gm’nted this Commit-
tee and the Committee has come
out with a report. Now, while deal-
ing with that, the thinking of the
Government seems to be that they
will have joint ventures with the
very people who have accumulated
black money, the Tatas and others.
They are going to have joint ventures
in industrial sphere. On the other
side, the slogan is “Work”, Work is
the only slogan of Indian economy.
The concentration of wealth and
accumulation of black money goes on
merrily.

So, the Wanchoo Committee report
has been very disappointing, he
slogan of self-rellance by the year
19B0 158 becoming a big joke a moc-
kery. While we talk about Indian
conditions, the Wanchoo Committee

refers to Western conditions, The
Western conditiongs have no rela-
tionship to Indian conditions. They

have no comparison to our coum-
try. We are 300 years behind them
in the case of development. To talk
about Western conditions in relation
to India is absurd. They do not want
to cvolve an Indian way of dealing
with black money.

Whatever we try to do by way of
implementation, it has to be not
merely administrative measures but
structural changes must be brought
about in the socio-cconomic system.
Unless you brinﬁ about structural
changes, the black money cannot be
dealt with. Without dealing with
black money, you cannot bring about
the development of this coumtry or
glve ar;xfr of the ‘s problem.

aribi Hatao will be merely a slogan,
8 day-dream, if you do not bri
about structural changes and dea
with black money as it should be
dealt with.

SHRI M. K P. SALVE (Betul); Mr.
Chairman, Sir, since the Report was
published and was, theresfter, made
available to us in the early part of

. it evoked considerable in-
th the - v !oruit dealt
with & wvery 4l matter and
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various comments were made express
sing divergent shades of opinion as
was inevitable. The comments were,
as usual, inevitable, good, bad and
indifferent. They were relevant, also
irrelevant and some of them worthy
of very useful consideration to see,
to what extent, those comments could
supplement the Report, to find some
solution t{o this malaise of black
money and tax-evasion. However, if
gomeone wants to use this Report
only for purposes of a very cheap
political gimmickry, it is for the
person concerned to do so if he
thinks he is achieving some political
ends. But so far as the purpose
finding out some solution to this
menacing problem of tax-evasion and
black money 1s concerned, there is
no contribution made.

Various comments were made by
Shri Jyotirmoy Bosu. Unfortunately,
he 18 not here now. I would have
convinced him how vague those com.
ments have been He referred to
various estimates of tax evasion and
tried to create an atmosphere as if
we were living in a parallel economy,
black money, which economy is more
powerful than the real economy and
that the parallel economy was the
real economry, as it were. While 1
have not the slightest intention of
minimising the extremely delete-
rious, harmful and pernicious charac-
ter of black money and tax-evasion,
I must point out that the ures
given by Shri  Jyotirmoy Bosu,
though drawn from the Committee
Report, are not put up here in a
proper perspective. They have them-
selves relied on figures bereft of any
conviction and with tremendous re-
servations. The sysiem they have
followed is anything but systematic.
They have made no secret about it.

On p. 7 of the Report, they have
themselves said:

“Research work on tax-evasion
in this country is extremely
limited: also attempts to es-
timate and study tax-evasion
suffer from some basic in-
firmities owing to the -
ciency or non-availability of
reliable data. Unlesg a detail«
ed hreack-down of the total
assessed income generated
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each year 1s available, it 1s
duheult to make a scientific
study of the trend of tax-
evasion . ...

Later on, while commenting on thewr
own estimate of black moncy tran-
sactions to the tune of Rs. 7,000 crores,
the Commuttee 1tselt looks upon their
esturate with some degree of ndi-
cule. They themselves say. |

‘The money value of deals 1n-
volving black money may,
thereiore, be not less than
Rs 7000 crores for 1968-69
We would, however, hasten
to emphasise that the amount
of tax evaded income for the
year 1968-68 1s only a guess
estimate based on certamn as-
sumptions about 1t Substan-
t1al difference of opmnion ex-
ists for want of adequate
date . . .."”

Theretore, the figures must be taken
subject to these very serious himita-
tions that there was not scientific
data available, that there was no re-
hable basis for this estimate

Then 1t was said that the second
report was written under duress 1
asked hum as to what was the basis
for this type of allegation aganst a
Commuassion which was headed by a
retired Chief Justice I do not know
what was the basis He did not want
to divulge If any of the two reports
1 written under duress, then both
the reports are not worth the paper
they were written on How does he
say that the first report 1s every-
thing and that the second report 18
nothing”? 1 submit that this type of
allegation is bereft of any restramt
and responsibility and does not help
one way or the other. eha

He has become the greatest me
pion of the cause of demonetisation,
and he draws s entire strength
from the interim report of the Com-~
mgsion. I wish had read this
report & hitle more carefully and
in detéil Then he would have realis-
ed that after the Committee had put
in sorhe more work, atter they had
called 1n some more witnesses and
had taken their evidence, after they
hag collected some more facts, they
found that demonetisation would not
be a solution to the problem they
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were trying to find a solution ta.
They have themsélves given a find-
ing to which I wish to refer. It is
a complete answer to every one who
18 ukelg to be obsessed with the
idea ot demonetisstion and run
amuck as the Mover of this motion.
They have themselves stated it. I
wish he was here. This argument,
this finding, I am inclhined to cons:-
der, was made by the Commuttee mn
anticpation of the fact that this
type of argument would be put for-
ward by people who would not be
able to properly digest the mnterim
report o1 the final report They have
said that moneyg are not available
in currency notes, the moneys have
gone n lavish consumption, they
have gone 1n jewellery, 1n gold, mn
properties, in stocks, and that it 1s
wholly wrong and erioncous to
assume that moneys are hoarded and
the moment demonetisation takes
place, we will have unearthed all
those moncys Nothing can be more
fallacious and unrealistic than this
The Commttee has given its finding
on page 8.

“In addition, we would also
like to dispel a possible 1m-
pression that the tax-evaded
income 15 all lying hoarded
which can be ceived by the
authorities, much of it has
been either converted into
assets or spent away mn con.
sumption or else in circula-
tion in undisclosed business
dealings ”

Either demonetisation could have
been recommended or this find:
could have been giyen. The two coul
not have sunultaneoule found a
place m a report which could be
considered a consistent and a ratiomal
1‘:50:1 In the light of this, one can
v come to this conclusion that,
after the interym report, they must
have reviewed the entire matter,
looked into alt the facts connected
with black money, 10 what shape or
form it 1s kept by different people,
and then come to this conclusion t
1t is not hoarded in cash, they have
said so in those terms; they have
said that they want to dispel such
an vmpression ard, therefore, they

have not recornmended demonetisa-
tion which is being so much cham-
pioned by B
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The basic difficulty about demone-
tisation which Mr. does mot
seem  to realise is this. However
anciful the idea may be, in practice
does he realise how meffective, how
impracticable, how dangerous, the
whole idea is going to be? The re-
cent raids conducted in Bombay re-
veal that there was hardly any cash
available for the tax officer to find
jlr‘l the houses of the film people.

hen, finally, they have said that
Rs. 7,000 crores worth of transactions
are taking place in a parallel eco-
nomy with unaccounted money. We
want to curb that paralle] economy.
It is wholly a fallacious idea to con-
sider that once we have taken out
the current money and have intro-
duced, for example, red currency in-
stead of blue currency that will take
care of the whole problem. Nothing
can be more fallacious than this.
The money 1s in circulation all nght,
never mind what 1s the colour. You
may withdraw the old currency and
introduce a new currency, but even
then that money will still be in
circulation. What about the circula.
tion of Rs. 7,000 crores? It i1s the
circulation of those Rs. 7,000 crores
which leads to generation—and after
generation, proliferation—of black
money. How is that to be eradicat-
ed and remedied with demonetisa-
tion? Demonetisation is being resort-
ed to as some sort of over-simplified
procesg for finding a remedy for a
malady where the remedy itself is
much worse than the malady. There-
fore, I suggest that the idea of de-
monetisation is utterly ridiculous.

One more question, I would like
to ask him. Has he studied what was
the result of demonetisation that we
had in the country in 1944, how
much black money, soon after the
War, was the Income-ax Department
in a position to unearth as a Ye-
sult of demonetisation? Wherever
the Department started cases when
demonetised notes came for encash-
ment, wherever cages were started
by the Income-tax Department, ‘Here
is the black money which is smx_gh't
to be converted intd new currencies’,
old currencies being regnyable, all

c

those ¢ were struck down &
N ere 'was no ev
Shove ihat Re, 10800 ‘op 50,000 which
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these people had brought was not
the money available with them.
Where is the guaraniee that this
timg' the same thing will not hap~
pen?

Finally, the day you announce de-
monetisation, gold prices will go up
by another Rs. 20 and every one
will purchase gold, there will be a
large scale organized racket taking
advantage of demonetisation, Do not
play havoc with your economy
this suggestion Imagine the crisis
that you are likely to create be-
cause of this. This Government has
to have a stable monetary policy.
You cannot distrust all the people in
your own currency. Theretore, the
whole idea of demonetisation, for
him it s allright, but any one who
carries some responsibility will not
consider its worth the thought.

Coming to ceiling on cash hold-
mgs, it is an equally fanciful idea.
We canrnot be disrespectful to a legal
tender. 1 have myself been thinking
on the lines suggested by Dr. Rao,
to have, if not a travellers’ cheque
some sort of a cheque marked good
for payment, some sort of demand
draft of different denominations, but
the reaj] difficulty comes if you probe
intc the matter further, whether it
is negotiable or not. For instance,
A gives to B A puts his signature
and B's name is written. ques-
tion is whether B, the recipient,
can negotiate it or not. If he cammot
negotiate, then we have the difficul-
ties. There are not adequate banking
facilities. If you are in the remotest
corner of my constituency, for in-
stance, where to get the cheque en-
cashed? He will have difficulties in
encaghing this type of cheque. But
then if the negotiability is unres-
tricted, that will become a parallel
currency and that will be a subject
matter of black money and black
transactions, However, it is a matter
which can be looked into more scien~
tifically. The restriction on cash
holdings need not be exactly in the
form in which it was suggested, but
some via media can be found out to
curb black money transaction.

On acguisition of t we
have already made the st.%m‘
fore, excepting unleashing a politi.
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Mt Bosu: had in mind while making

.. the spedch that he did today, iry-

-ing to attack the Prime Minister un-
©necessarily, .

.. "With ‘your permission, I will take
. a few ‘minutes to make some of my

-, '‘comments on this report.

' The first relates to reduction of
. rates. 1 entirely agree with Dr. Rao

inh what he has said about reduction
of rates. The entire recommendation
‘on reduction of rates has been made

. in such a cavalier manner, one is

simply startled; no rationale is given
‘how - a :person who would be a tax-

: - evader at 89.75 would not be a tax-

evader at 75 per cent, If a person
~ ‘wants to evade tax, he does not see

what rates of taxation are there at
the, highest slab. If it is, say, Rs. 10
. . lakhs, usually the decision that he

- tpkes is. ‘I am going to pay tax on
Rs." 3 lakhs irrespective of the rate

" of tax’. He will submit a return of

omnly Rs. 3 lakhs and will resist all
the efforts of the Department to tax
‘him on even a rupee more than Rs.

" '3 lakhs. That is how it is done. I

" :might submit that 90 per cent of
the people may not ke knowing what
are the highest rates, the different
rates at different slabs. The tax-eva-

- .der's psychology is not built with
yeference to high rates of taxation——
the - hichest marginal rate of taxa-
" tion-—, it s essentially built with re-

- -ferepee to what income he wants to
. pay tax on. -They are suggesting re-
‘duction in the rates: of taxation. But
ithere is an important obligation
‘which we have to.carry out. How is
‘that to be taken care of? That is the

- igbligation connected with our social
“-objectives andg -eradication of imequa-

- lities. Ending inequalities in wealth,

“opportunity and power is as much our
' *{]m?her_ as growth is. If we want to
-+ iatrest the malaise of tax evasion and
'plack money egually we want to en-

" gure that these disparitieg are brought
. 'to.an end, Now, thig question of "dis-

 “parities Has been dealt with in ame

with it in one ‘sem-

cal-attack on us, I do.not know what '

-they were saying and

to relief are those -earning R
lakhs and above. Therefore, Sir, this
‘proposal ctg’ which they are suggest- -
ing reducti

' be .completely rejected,
fore us iy this. Tn
ntence.. very “cursorily: they. have

=t thers by

- " peared befare 'tbém".' There
. statisties, no data, no original work
done in. a- report

it Ome ‘wealtl.
In theory this ‘might be ~a ..
valid proposition ‘but in prac-- .
tice  high rates of taxation -
are apt to make .the rich -

richer and the poor poorer

thereby widening ‘the gap -
between the two classes.” -

I wish they were serious about what
i I wished. at

least two-third of it should have been
devoted to do some research work,
saying, all right, here has been the °
following rate of ‘increase. in taxa-
tion, -this is how the disparities have
grown, this according to us, 'will be
the fair rate at which ons would
have an incentive to pay lis taxes,
this will ensure the objective name-
iy, of ensuring the highest return to
the exchequer and at the same time
ensuring that it will not increase
the disparities. But all that work has
not been done. Instead, what do you
find? Relief is given at the highest

point. If you 'are earning about
Rs. 70,000 they have re-
commended a rate of 7475

per cent. It is for the benefit of people
earning above Rs. 2 lakhs who wil]
get the benefit of 23 per cent. A per- .
son earning Rs. 10,000 gets no bene-
fit in the revised rates given by them.
A person getting Rs, 15,000 gets a
benefit of -0.6 per cent. - A person
who has Rs. 25000  gets a
benefit of 2 per cent. These people
are . all. those who - are crushed;
people getting Rs. 1,000 and Rs, 1,500

are mostly salaried people and they.

are the most crushed section among -
the tax payers. They are not én-
titled to any relief whatsoever. .
" “The only -people who. are entitled
Re: 2

1on -in rates of texation {s.
rational and it has to

thoroughly i

" The, basic difficulty which is.

whrious recomniene
are -putting , up

2 arte Do

rt .of this charscter.
We have spent lakh of rupees .of -
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it and one would have expected that
whenever they make a suggestion
they will go into 1t thoroughly.

They have suggested clubbing. At
least 1n the munute of dissent, they
have suggested clubbing and the en-
tire report 18 suggesting lLimited
clubbing. When they do 1it, one
would have wished thai they gave
gsome figures saying, as a result of
clubbing, m 5 years, what is going
to be the offtake increase of the exche-
quer Are we gomng to do this type
of clubbing just for the sake of
clubbing, or, does 1t serve any real
purpose” If it has any real purpose,
why cannot you put your idea into
something more concrete? That has
not been donc, unfortunately, and
that has not been achieved.

The Wanchoo Committee has not
stated a word about the taxation of
the companes Yesterday only 1 was
reading i1n Bombay a repori given
as a result of a study of the Reserve
Bank, after a study of over 1205 top-
most companies and the effective
rates that they have paid. That
reans, the real rate on the profits
1s 42 per cent 1n the year 1970-71 as
against 475 per cent in the year
1967-68. Therefore, Sir, our companies
are subject to a rate of taxation
which 1s very rational, very liberal,
RBut that s not dealt with at all,
that is not mentioned here.

Why is there evasion in companies?
They have not gone into it. This de-
partment has not done sufficient
amount of research, unfortunately,
to find out what the effective rates
of taxation are over companies as a
result of varioug deductions, various
rebates and various concessions. The
effective rates which ult:ml:tlely ct%x;ze
under companies are much less than
the r rates which we describe
genr after year in the Schedule to
he Finance Act.

17 brs. hie
About clubbing, 8Sir, thig is sug-
in the Minute of Dissent

kar and Mr. Chitale. bﬁ
d, erous

ce
this
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the lesser icome group ihan those
who are on the higher income brac~
kets. There are some calculations
made and they are startling caleu-
lations,

Apart from the reasons given by
Dr, Rao for not clubbing the mcome
for purposes of taxation with which
I entirely agree, ihis 1s my reason,
purely on the basis of taxation, as
to how the burden will fall on those
who are in lower income group and
how relief as a result of clubbing
will really go to those who are re-
ally rich,

This 13 a very crafty mamnner in
which these things are done which is
very unfortunate. May be they have
done 1t 1nadvertently not knowing
what they are writing. What they
have done 1s really unfortunate. Take
for example the case of a husband
and a wife each earing Rs. 50,000,
According to the existing rates of
taxation, if they are segarate, each
has to pay a tax of Rs. 19,550 and bet~
ween the two of them the tax would
be Rs. 39,100. Now, if the clubbing is
done, as per the report of Mr. Ran
nekar and Mr Chitale, what wi
happen 1s this Tax is levied at the
rates given by them at page 20. Then
on this Rs, 50,000 plus another Ra.
50,000, that 1s, on this Rs, one lakh,
the tax payable will be Rs. 48,575,
meaning an increase of Rs 9,475,
that 1s, 24 per cent increase, Take
the case of a husband and wife, earn-
ing Rs 5 lakhs each. Today on Rs, 5
lakhs, the tax is Rs. 4,45050; that
means, husband and wife, together,
will have to pay a tax of Rs. 8,90,100.
If it is clubbed and it becomes Rs. 10
lakhs, then, according to the rates
prescribed on page 20, instead of Rs,
890,100 according to the existing
rates, the tax on the two will come
to Rs. 721,325, a reduction of 18 per
cent, The richer you become cly g
does not make any difference, be-
causc above Rs 60,000 they are re-
commending that the rate should be
74 per cent, So if it is clubbed at
that level, it is going to make no
difference. This is an extremely dan-
gerous idea and 1t needs a sophisti~
cated and well-trained mnehina% for
doing this type of clubbing.
they any idea? Have they looked in-
to the various countries wihich have

clubbing?
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In UX. it has bex.n made optional.
Look at Canada, Australia, Sweden
etc. They have complicated methods
of clubbing it about and when they
club 1t about, they have tremendously
streamlined methods of bringing
about and ensuring that there 18 no
harassment caused to the people who
are assessed and that the exchequer
is not put to any jeopardy. There
different higher slabs of exemptions
are given, They have other relief
given and there 1t js a more homo-
geneous sort of society which is more
easily amenable to that type of pat-
}ex;ﬁ. It ig certainly not possible in
ndia.

This is my last point I wish to deal
with litigation, very wastful litiga-
tion which the Department indulges
in. Large amount of appeals,—trivial,
flimsy, frivolous apyi':eals,—-are filed
by the Department, lock, stock and
barrel, against all the orderg passed
by the Appellate Assistant Commis-
sioners of Income-tax. Persistently,
Sir, 1 have been objecting, objecting
and objecting with the Finance
Minister and with the Minister of
State and saying: Kindly check up
from the tribunalmwhet mg{ :ge
appeals you are filing aga e
orpge?r of the Appellate Assistant Com.
missioner of Income-tax, 80 to 80 per
cent appeals have been dismissed or
not.

Sir, what is the use of foisting liti-
gation on to the heads of the asses-
sees when you are only imnecessarily
adding to the litigation?

Something needs to be done about
it. If they think that the litigation
is a justified litigation in the inte-
rests of revenue then let them agree
to the principle of costs. If they
will have to bear cosis, then man
trivial and flimsy litigation cases wi
not be there, and are could under
gtand it. Unlesg this is done, it will
be irmpossible to gut an +nd to
this type of attitude om the m

a

of the Department, 'Wor, 1
realised that the uwﬁfnm of the
tax-payer to desist from avoiding
taxation can only be matched wit
the aver-unwillingness of the Depart-
ment to desist from huving the most
futile, the rhost unproductive &
the wmost inserisible tax litigation,
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SHRI MURASOLI MARAN (Mad-
ras South): The Wanchoo Commi~
ttee’s report is a strange mixed b:f
containing something for the radical-
minded people and some other things
for the richest sections of society.
Dr., V. Varadaraja Rao
Shri N. K. P. Salve ably defended
the Government for not demonetis.
ing the currency notes as suggested
in the interim report. But I am sorry
to say that the great expert in eco-
nomic and the exfert in taxation
laws could not defend the Govern-
ment for withholding the publication
of the interim report. Some time
back, Shri Yeshwantrao Chavan ex-
plained that the publication of the
interim report was found unnecessary
as the final report had been publish-
ed. But now here comes Shri Yesh-
wantrao Chavan's advocate who has
pleaded some other thing I am sorry
to say that Shri N K. P Salve was
quoted out of context from the final
report My hon. friends opposite
maintain that this kind of suggestion
about demonetisation was found un-
necessary, they also maintain that
suddenly wisdom dawned on the
members of the committee after they
released the interim report. This is
not true. I would like to guote from
the same report. The Committee say:
“An interim report was submit-
ted to the Government to-
wards the end of 1970 recom-
mending therein some im-
portant steps of a radical
nature for immediate imple-
mentation. After detailed de-
liberations and careful con-
sideration, the Committee is
still fully convinced . . .”.

~-mark the words ‘still fully con-
vinced—

“. . about the efficacy and feasi-
bility of the measures 7re-
commended in the interim
report.”

'é‘hili is th:t tf&it ex esauedty_S in &:
n. e . ]

himselfpo pointed out, the igierim
report and the final report are linked
together, But while the final repg
has been placed on the Table of ¢

b ideod by, Covermmoat o the

ment on

table of the House, but it been
placed on the Table of the ﬁww
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Shri Jyotirmoy Bosu. I do not know
what the rules of the House have
to gay in this matter. Bui if a report
contains something produced before
and if the two have some relation®
ship. then even though the rules may
not demand that both should be
placed on the Table of the House,
yei I feel that conventions demand
that the interim report also should
be laid on the Table of the House.

The interim ieport was not the
result of a hasty conclusion They
pondered over the matter for eight
months and they were going mto the
very urgent problem of the nation,
namely the creativn and prolifera-
tion of hlack money, and they have
suggested some radical measures.
But we are vet to understand why
Government have not produced the
mterim report It 1s not as though
al]l the reports given by all the com-
mittees or all the recommendations
made bv the so-called committees are
accepted by Government. Governmeni
can at any time pick and choose.
They are at liberty to do whatever
they want. But so far, no sufficient
reason has been given for withhold-
ing the publication of the interim
report.

I would say that Government are
themsclves to blame for making Shri
Jyotirmoy Bosu a James Bond type
hero, and 1 congratulate Shri Jyotir-
moy u on his 007—operatinng. We
all know that Government are in an
embarrassment. In my language there
ig a proverb which describes this
kind of embarrassing situation. It is
that faced by a Brahmin lady whose
dry meat had been stolen. She could
not cry; she could not complain and
she could not own the mistake also.
this is the situation which Govern-
ment are facing,

It Government themselves were
thinking in terms of introducing de-
monetisation. if at that stage, Shri
Jyotirmoy Bosu had released the in-
terim report then Shri Bosu has
spoflt a good move by disclosing this
report publicly. The guilt on the part
of the rament ig more
they have failed to a secret
{ ghoeumgwﬁt. tlm think ?ntrﬂ;::ent ngmi

e public have a right to know wha
has hapoened, Is the report placed
on the Table of the House by Shri
Jyotirmoy Bosu the real one or

t
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it a fake one? If so, why did Gov-
ernment not place the same on thg
Table of the House? I hope the hon.
Mmister will give a good explanation.

The Wanchoo Committee’'s report
1s a little disappointing to those who
wished that the jungle of tax laws
which confuse us, the tax payers and
the tax administrators would be
cleared. We all expected a sumplifi-
cation and rationalisation of the en-
tire tax structure. But mnothing of
that sort has happened. We all know
that taxation is the principal means
of redistributing the resources. But
it 15 our view that the Wanchoo
Committee’'s report has failed to
view direct taxes and their role
vis-a-vis the e onomic and social ob-
jectives I do not think that the
Wanchoo Committee themselves are
to be blamed for this. Perhaps, the
terms of reference were so narrow
that they could not act otherwise.
But yet, for the first time, a detailed
and authoritative study has been
made on black money and the causes
for black money have been diagnos-
ed. Unfortunately, no data exist and
so, it is a guess work, and one can
only make a ‘guesstimate’ in regard
to the existence of black money in
various forms,

The Wanchao Committee have
listed various reasons for the emer-
gence of black money. But they have
failed to pinpoint the major foun-
tainhead of black money. The in-
come-tax payees are allowed an
amount of expenditure necessary to
creatr the income. Here is the loop-
hole which provides the income-tax
payee with a means to amass huge
sums of black money. But nothing
has been suggested by the Wanchoo
Committee to plug that loophole.
Unless that loophole is plugged, I
think the generation of black money
will continue to grow.

MR CHAIRMAN: Now, the hon.
Member should try to conclude.
SHRI MURASOLI MARAN: Plesse

give me some more time. It is an im-
portant problem.

SHR1 JYOTIRMOY BOSU: T sug-
gest that this may continue on
day, berause it is a very imvortamt
diseussion. We are working for
davs a week and with no lunch

154

is After all, we are human beings, and
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our capacity to sit for longer hours
is limited. Just think of the people
gitting above, the press people who
have to make out a story. Again, how
about the staff of Lok Sabha Secre-
tariat?

MR. CHAIRMAN- We shall see.
Now, let the hon. Member try to
cenclude his speech

SHRI MURASOII MARAN; Dr
V. K. R. Varadaraja Rao had sug-
gested some kind of method, but
Shri N. K. P. Salve had disagreed
with it. "I feel that instead of
taxes like income-tax and others, if
we have a big turnover tax, that
would do away with black maoney.
Whether one makes & profit or loss,
a tax should be there on the turn.
over, and 1 think that could solve
the problem to some extent,

Strangely, as pointed out by my
hon friend, the Wanchoo Committee
have suggested that the taxation on
the highest income bracket should
be°'reduced from %75 per cent to 76
ver cent. It is very strange indeed.
We have no record to show that if
the tax on the highest income brac-
ket is reduced, they will not evade
income-tax

Black money came into existence
during the second world war. At that
tirre, the maximum rate of tax was
onlv 68 per cent. Ironically, it was
during that time that the term ‘black
money’ came into coinage.

There is a difference between this
Commdittee and the Bhoothalingam
Committee. The Jatter suggested that
the minimum exemption limit for
incoghg tax should be raised Rs, 7.500.
In India there is a cry that taxation
is high. I agree it is high, for whom?

of %ur the rich or super~righ, but
for the poor and the middle income
group. If the Bhoothalingam Com-
mittee's recommendation had been
acoepted in this regard., that would
huwe brought a good result,

MR, CHATRMAN: There is one diffi-
cnlty. T will have to be strict now
swith tirre. There are many speakers
on the list. We have to finish this
business. today

SHRI PILOO MODY: The Congress
Party has exhausted its time,

SHRT MURASOLI MARAN : Give
mae three more mMiinutes,
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If that recommendation had been
accePted, at least half of the staff
employed in the income-tax depart-
ment could do more productive work
and more than 2 million assessees
will be grateful to Government. I
think Government should consider
this kind of view.

Whenever we talk of black money
operating, there 1s an impression
abroad that only the rich industrialists
or money are the culprits. It is
nct so. It extends 1o small traders,
lawyers, doctors, small entrepreneurs.

SHRI PILOO MODY: Pan-wallas.

SHRI MURASOLI MARAN: Yes,
gan-wallas. selfemployed people. Alf
ave black money according to their
capacity to earn, Where is the machi-
nery the Government of India have
to inspect and check this kind of
peorle” Pan-wallas are there not only
i towns where the income-tax de.
partment operates, but everywhere in
the country, doctors are there every-
where, self-employed people are there
everywhere These people are there
in every big willage. As regards those
who are the big people in the iowns,
the income-tax department can take
care of them. But the Government of
India have no proper machinery for
tackling' all these people.

Regarding income-tax, two things
happen Out of tax assessed, there
are huge arrears every year, to the
tune of Rs 500 crores. Secondly,
there are millions of income earners
who do not pav tax. Let us compare
these figures witht the sales tax which
comes under the State Governments.
There the State Governments have
got the proper machinery, I think
evasion is less: arrears also should
be less if we compare them with
those of the incorne-tax department.

What I plead is that for invome-tax
assessment and ovollection, the ma-
chinery of the State Governmentis
should be made use of now

ing use of it. If Shri
Pﬂfio Mody not pay his tax, the
Collector will o. to his house on the
reauest of the income-fax department.
B ottt o ““““f“m%’

a o
machinery, It should be e use of,
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Secondly, a majer recomm endation
f the Wancnoo Committee 1> that 1n
he interest of umiormty and sta-
bility, the Leatral Goverum.nt snould
assume the power to levy and ad-
mimster tax on agricultural .ocome.

SHRI FILOO MODY Why aot the
States themselves?

SHR1 MURASOLI MALAN. We
alse agree that many industrialists
and film stars own ¢ farms and
also convert black muncy nto white
money through the.e ucvices, We do
not deny 1t But should tie Centre
take away the nght ot the States?
Now the catue India catept ‘Lamil
Naflu 1 1aled by a angle patty Even
.a Taml Nadu id.o.ogically we are
not different fLrom the iuling party
elsewhere, We never lag behind them
in socialist policies

SHRI PILOO MODY Shame on
you

SHRI MURASOLI MARAN In
this conteat wny should mot the
rulit 3 paity ask the Chie. Ministers
to put a tax on the rural rich? It
could easily have Fcen done Why did
they not do it”?

AN HON MFMDER Because 1t 18
a State subject

SHRI MURAGJVIT MARAN 1In
Tamil Nadu, we have made a begin-
mng to tax the rural rich snd we
know what followed I do not want
to go mto that controversy But we
should do some heart-searching whe-
ther we are genuinely and honestly
interested in taxing agricuitural in-
come Even if the Centre takes the
power from the States, is there any
guarantee that it will effectively use
that taxing power? Those industria-
listg and film stars who now show big
incomes from their agricultural ope-
rationg will later show huge losses
if the Centre lnk; mcome tax with
in agricultural income tax Today they
are showing profit hecause it 15 very
econvenient for them to convert black
wonev into white If tomorrow you
link the two, they will show huge
1osses.

Morveover Temil Nadu s complet-
ine the land c?:ning oneration very
soois, 1f the gress is eincere all
the Stete Governments will complete
thelr dand céllins rbopations, Then
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1 ask where will there be hig
holdings to tax? Theoretically no
land holdings will be there for the
big industrialists who take shelter
under agriculture.

Cniy a tew of the recommendations
of the Wanchoo Committee have been
highighted. Now I want to focus
attention on one of the most impoi-
tant recommendations of the Com-
mittee. It 1s on p. 129 It reads;

“We congider that the Central
Board of Direct Taxes shou'd
not be a part o the Minstry

of Finance”.
Why” They answer as follows.
“Ag it happens, the secretariat

offices function 1n an envi
ronment where they are sus-
ceptible to politica; influences,
In a democracy, the elected
representatives of the people,
no doubt, have to formulate
and shape policies mncluding
fiscal policies It would be
unfortunate, however, 1f m
excecution and implementation
of policy, there were ele-
ments of intruston and inter-
ference”

1 think this 15 the most revolutionary
suggestion made by the Comrmitiee
We know the result ¢f not following
this system Many leaders of State
Governments have become Governors
because the Government did not
follow thig suggestion. I hope this
is an epoch-making, revolutionary
suggestion will be accepted by Govr
ernment

MR CHAIRMAN: Shr1 D, D Desal

SHRI N K, SANGHI (Jalore): Two
Congress members should be called
and then an Opposition member
Otherwise, Congress membsrs wnil
not get their chance.

MR CHAIRMAN: We will finish
this business today

SHRI JYOTIRVWOY BOSU 0On a
voint of order under rule 376. The
Lst of business showg that the Housr
will rise at 6 pm. Secondly, you must
not lose sight of the fact that tofav
is Saturday, You should mot alse
forget that we have been f%
m lutz}xgh hour since Monday, %

Gg?ernmenz expect out 0"
us? Vou must make it clear.



159 Buport of

SHRI PILOO MODY: Let Govern»
ment cut down their legislative pro-
grmmha. Tet them cut out useless

ills which are being brought.

SHRI JYOTIRMOY BOSU: The
{hair has to function within its rights.
You cannot say that the House will
git till 5 a.m. tomorrow.

MR, CHAIRMAN: It is true we
have been sitting continuously from
11 to 6. But ‘whenever any subject
comes, extension of time is demanded
Next week we are very tight in
gggedule. So we have to finish this

ay.

SHRI JYOTIRMOY BOSU: 1 feel I
have not been able to impress on you
what we have at heart.

‘We have foregone the lunch-hour.
How much are we expected to work?
We just cannot do it. If you force us
this way, we have to think about a
different action.

MR. CHAIRMAN: Let us see. Mr.
D. D. Desai.

SHRI D. D, DESAI (Kaira): Mr.
Chairman, Sir, if one looks at the
eomposition of the Wanchoo Com-
mittee, one can say that they were
impartial people. During the debate
many references have becn made re-
garding black money and tax con-
cealments. Also the gquantum of the
black money turnover on which tax
is evaded ‘has also been referred to.
They have betn mentioned in the
Wanchoo Committee’s report.

17.26 hrs.
[Sur1 N. K. P, SaLvE in the Chairl.

Particular mention has been repeat«
edly made about the black money
turnover of Rs. 7,000 ¢crores but for this
turnover one would not require Rs.
1000 crores as such Anyone in busi-
ness would easily know and say that
for an annual turnover of Rs. 7,000
aroves and, that if it is said that Rs.
1400 eroves is the income concenled

ch means, 20 per cent of the turn-
over is net income, and when the best
balgnae-shests do not disclose four to
fiye per cent a5 net income; the
amount requim% would not exgeed

) PO make B turpovey
of concealed lﬁals of Rs. 7,000
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The tax evaded annually has been
computed in report as Ks. 410 ercres.
T'nat appeass to be on the higher side,
because, once the total amount of
black money 15 computed at ks, 1,460
crores or Rs, 1500 crores, then we
can easily judge that over a long
period, the total amount conccalrd
15 that Rs. 1,400 crores or Rs. 15030
crores and the tax evaded wou:d he
correspondingly lowec, Further, the
basis assumed by the Wanchoo Com
mattee for computing black deals has
been that of Kaldor Here again, we
must know that the basis has since
changed. More assessees have coma
in with the 1csult that the incomes
have got distributed and so also
wealth and so also the tax habilities

Further, we observe that each time
reports are not taken in their totality,
being interlinked. An 1mpression
exists that if we accept the recom-
mendations adverse to the assessee
and reject the recommendations
favcuring the assessees, then we are
mproving the exchequer's resources
This could not be true Kaldor rim-
self has recommended about 40 «» 50
per cent as the maximum marginal
limit. We did 1ot accept that. I we
look at tax fr'm the other anzlc, to-
day, a tax assessee would put mm
cfforts, risks and so on, but be a 2}
rer cent commussion agent nf the
G~vernment of India, if he has to
pay the highest rate. As against that,
it has been mentioned that if a 75 per
cent marginal maximum tax Iimi¢
was fixed, there would not be much
of tax loss, but again one must re-
cognise that 25 per cent of whitu
money that an assescee might get
wou'd bring him year after year such
incore on it that he would make
efforts, run risks to earn and defini-
tely go in for that 25 per ceng saving
as against concealing the whnle 100
per cent. He does not tike to take the
risk of losses, and if he makes on
earning, he gains only to the extent
of 2§ per cent.

Then we come to the Tax Act itself.
Here, we find that up to 1939, we had
Todas, we ‘have 300 sections 1 the

ay. we have gections in
Taxation Act. Wﬁmﬁm oy
ek v Vel A i g Bt
be sote revision mude i1 wigtevor

“0\
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legisiation or recommendations we
make,

Then there is the question of the
total number of tax assessces. We
find thay probably there are over
three million tax assessees tuda{i;oit
is, about 3.2 mullion to 3.5 mullion:
any figure around that. But out of
that, nearly two million have
an income above Rs. 7,500 a year.
Therefore, if we make this slab free,
probably the loss to the exchequer is
not more than Rs. 7 crores to Rs, 10
crores as was estimated by Bhhotha-
hingam Commttee, But then the
department’s workload will be hardly
a million assessees and in that case,
they can discharge the responsibilities
better and more than make up in
taxes collected.

There has been mention made about
demonetising and even eliminating
transactiong through currency. Replies
have been given in this House about
demonetisation, and I do not want to
repeat. But eliminating transaction
through currency would not be a
proper thing, because, after all, cur-
rency is the medium, and the media
can change. So, even with a changed
medium, illegal transactions could be
done or devised and taxes avoided.

MR CHAIRMAN: The hon Mem-
ber's time is up.

SHRI D.D, DESAI: There should be
an incentive to produce, an incentive
to earn and an incentive to pay.

SHRI JYOTIRMOY BOSU: To
which party does Mr. Desai helong?

SHRI D. D. DESAI: Dr. Rao has said
that business income is not flexible
and that any professionals like law-
yers, medical practitioners and so on
can adjust their incomes but business
or industry ecannot and will up or
down their incomes. Believe me, Sir,
industry or ness can do that, make
losses aldo, and if there ig no return,
certainly indifference creeps in and
a certain amount of indifferences is
sure losg and thus a loss of tax re-
venue ¢an also take place,

< W mm%m AGARWAL

alrman, Sir,
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black money is growing every day.
The common man feels that the
present (Government is neither
serious not sincere to unearth black
money. Black money and blackmail
are the essential virtues of the pre-
sent Government. It is well known
that the present Government will not
accept either the interim report or
the final report. It is very obvious
from the speeches made by the Con-
gress Members,

We know that the Wanchoo Com-
mittee has made five major recom-
mendations, First, demonetisation;
second, a ceiling on cash holdings;
third, reduction in tax rates; fourth
rerroving controls and permits; ami
fifth, strengthening of the tax ad-
ministration I support all these five
recommendations of the Wanchoo
Committee.

The democratic functioning makes
it obligatory on the part of the
Government to be guided entirely
by public opimion. Rightly or wrong-
ly, public opinion in this country
feels that demonetisation is the only
solution to end black money. If the
Governmrent does not resort to
demonetisation, that would simply
mmply that the present Government
has got a share in black money.
Therefore, it is not a question of go-
mi inio the merits of the problem,
Whether demcnetisation is wrong or
right, the Government have been do-
mg a large number of things which
are not in the interests of the people.
The people of this country are con-
vinced that demronetisation is the
only solution to solve the problem
of black money. Therefore, if this
House and the country are to be
guided by pubic opinion—and we
know that any democratic country
has to be guided by public opinion-—
then, surely public cpinion in this
country is that demonetisation would
be the only solution for unearthing
black money.

I know the reply that the Finance
Minister gave the other day, namely,
demonetisation not be zood for
the country when there is a debate
going on in Parliament here, on
demonetisation, I do agree with it,
But it is true that the country is dé-
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%oanding demonetisation. from the
vernment, because the country is
¢onvinced that this Government has
déveloped vested interests in black
%oney. Therefore, it is not necessary
at the Government should declare
demonetisation today. Let the Govern-
ment wailt and see for the right time
to demonetise. Demonetisation is a
must, and if demonetisation is not
done, the common man will believe,
the nation will believe that this
Government has got a share in the
black money and their party has got
a share in black money, I would ilike
to make that

emphatically
tlear,

point

We have just heard the argument
against ceiling on cash holdings ulso.
1 do not really see any reason w
we should not place a ceiling on cas
holdings.

SHRI K. R. GANESH: Black deeds.
{Interruption)

SHRI JYOTIRMOY BOSU: Black
deals by R. P Goenka?

BHRI X. R. GANESH: I am talk-
ing about black deeds, (Interruptions)

MR. CHAIRMAN: What is it?

SHRI JYQTIRMOY BOSU: On a
ggi;xt of order under rule 376. The
. Minister just now said, loud
enoigh to be heard by some of us,
that we were taking recourse to cer-
ain tactics, What tactics ig he talk-
g about? Ig it about black money?
Iz it B. P. Goenka's patropage, t
posters? What is it about? I want
to know.

MR. CHAIRMAN: There is
point of order.

SHRI VIRFNDRA AGARWAL:
Talking about ceilings on cash hold-
ings and the national debate on the
subject, I would support the demand
of Mr. Bose that the interim report
must be published, if the Govera-
ment wants that people should ha
cénfidence in fts derency, if tRe
B I Aoy O 3
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AN HON. MEMBER: That is why
they have elected this Government.

SHRI VIRENDRA AGARWAL:...
what is the difficulty for the Govern~
ment to place the interim report be-
fore the House?

Finally, I know that it is true that
racy always functions through
ittees and commissions. But if

the reports of such commissions and
committecs are not paid full at-
tention by the Government and
they remain in the shelves of the
warious Ministries allowing to get
dust sccumulaied on them, 1 can
tell you people will start losin faith
in the democratic structure. There-
fore every possible attention need
be paid to valuable suggestions made
by the Wanchoo Committee; we must
go into the various issues, 1 know
that various dercgatory remarks have
been made about the integrity of
justice Wanchoo which I must con-
demn them with all my force No
decent man in this country, mo man
of integrity would like to be asso-
ciated with any Government activity
if any derogatory remarks are made
about the inteqrity, about justness
of a man like Mr. Justice Wanchoo.
That point we must understand. We
must pay respect to the recommen-
dations that the Wanchoo commitiee
had made. Wanchoo committee had
made various estimates; we may have
difference of opinion. I know dats
is not available. But Wanchoo com-
mittee has estimated black money
a& Rs. 1,400 crores. I, know in 1865-
86 while Mr. T. T, Krishnamachari
was the Finance Minister of this
country he had told me that black
money did not exceed Rs. 1000 crores
in this country, ese are various
estimates that are being made. The
question is, while income-tax rates
have risen from 82 to 98 per oent,
thig is an incentive for tax evasion.
If the reward of tax evasion is great-
er than there is no tendency towards
declaration. A wvery high incidence
of tax puts a premium on honesty
and makes evasion profitable.

Public Adeounts Committes in its
17th ;epm said the Government
a-

adopt a-fiscal that tax

n
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Lastly, I can say that it is being
argued that the Wanchoo committee
retommendations are not in accor-
dance with the economic and social ob-
jectives of the Congress Party. I want
to know, what are the objectives of
the Congress Party? What is the phi-
losophy of the Congress Party? Is it
the philosophy to produce corrupt, in-
efficient man or to produce an econo-
mic structure based on honesty, effi-
ciency and enterprise? I take it for
granted that the Congress Party can-
not stand for corruption or dishonesty,
it must stand for honesty, and effi-
ciency and therefore I do not see how
any Government on earth can ever
check black money without reducing
tax rates. Sumilarly, I would support
what Dr. V. K. R. V. Rao has said.
Government must go into the whole
question of controls, permits and
licences It 1s equally true that the
poor 1s being burdened unnecessarily.

MR. CHAIRMAN : Please conclude.

SHRI VIRENDRA AGARWAL:1
te¢l that the common man ig having a
huge burden because of high tax rate
and prices. He must be given tax ex-
emption upto Rs. 7,500. If these two
proposals are accepted by the Govern-
ment, then both the proposals will not
bring about a loss of more than Rs. 52
creres to the Government, which can
g0 a long way not only to unearth
black money but also to raise the rate
of saving and investment which I
think is absolutely essential for build-
ing a socialist society in India.

MR. CHAIRMAN: Mr. Stephen.

SHRI PILOO MODY: The Congress
Party has exhausted its time . , .
{(Interruptions). Prof. Rao spoke for
fitty minutes,

MR, CHAIRMAN: It has got one
hour and 25 minutes. Dr. Rao spoke
for minutes and I spoke for 24
minutes, . Desai spoke for six
mmutes—-«makmg a total of 66 minutes.

hase are the calculations.

M. STEPHEN (Muvattu-
W) msh‘k! to speak on thig docu-

e oo e L e
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a report which could have been of a
very vital importance to the economy
of our country. But the trend of dis«
cussion and debate, and the method in
which the discussion was initiated and
the act of adventurismm Mr. Bosu de-
monstrated have done more disservice
to the country than any service
Chairman, you spoke from tlns axd
and Dr. Rao also, and both of you
have dealt with different proposals of
this report and I do not want to cover
the same ground,

I do want to highlight another aspect
as between the Government and Mr.
Bosu, the way in which the report was
handled by the Government on the
one hand and Mr. Bosu on the other
hand 1 specifically say Mr. Bosu, be-
cause I do not identify him with the
entire opposition, nor even with the
party to which he says he belongs,
because I do not find much of enthus-
iasm m the party generally on the
line he has taken.

This report was not put in cold
storage by the Government. The re-
port was discussed by the Consultative
Committee of Parliament which met
recently and at two sittings elaborate
discussions took place. More than that,
I understand that under the auspices
of the Government themselves, a na-
tional seminar was organised wherein
economists, professors, financiers and
persons from different walks of life
participated and detailed discussiong
took place for over two days. I am
sure this report must have been
studied by serious persons who count
and who are going to execute this.
That is the way a report of this nature
has got to be handled

A specific question was asked: why
not publish the interim report? Was
there any need to publish it? Would it
have done any service to public at
large? Demonetisation is a matter
which he highlighted. If the Govern-
ment wanted to accept demonetisation
proposals, nothing would have been
more foolish than publishing the re-
port to give the warning that demo-
netisation was coming, On the other
hand, if the Government do not want
to accept the demonetisnﬁou g:oposn
govermment woul dolng
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a havoc to the economy and the mone-
tary structure of this country, giving
fright to the people by officially pub-
lishing this demonetisation recommen-
‘dation, by giving an indication that
there is a pogsibility for demonetisa-
tion to come through. Either way, it
would have been causing havoc for the
government to publish the report on
demonetisation. Therefore, I should
compliment the government for the
act of samty, sobriety, maturity and
administrative efficiency and foresight
they showed in treating this report as
secret which considering the recom-
mendations made 1n this report,

1 entirely agree with the submussions
made here about the contents of the
report. I do not want to go into that
But I will deal with the way 1n which
our hon. friend, Shri Jyotirmoy Bosu,
handled it, He has said so many things
about the Prime Mimster I am not
bothered about it berause the Prime
Minister is tall enough to stand up to
any slander. But what did he do? Let
us look at 1t from a moral standpoint.
The document which he produced the
so-called interim report. 1s either
geénuine or not genuine. If it is ge-
nuine, then I submit 1t js a stolen pro-
perty. I can understand a journalist
making a scoop. But before the Par-
liament of India, a sovereign body, a
Member comes with a particular do-
cument, saying here is a document I
have stolen, and the document is
placed before the House. That docu-
ment was not initially placed on the
Table of the House. He made an appli-
cation to the Speaker. Pending consi-
deration by the Speaker, he distributes
copies of that to the press, In fact, a
question of privilege arises . , . (In‘er-
rupitions). It 1s stipulated in the rules
that where a notice is given, before
the notice is disposed of by the
Speaker the concerned document shall
not be published. That is a specific in-
junction contained in the rules. Any-
way, I did not give notice of a privi-
Yege motiony . . . (Interruptions).

By bringing this document before
the House, by repeatedly shouting
about demonetisation, by giving notice

at this matter

to the entire country
was befors the government, what has
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happened? Prices have gone up, Even
tne twenty rupee note which was re-
cently 1ssued is not seen, Persons who
have got black money have changed it
into small denomination notes and
they are 1n a safe position,

Shr1 Bosu makes an allegation
against us that we are hand in glove
with people who have black money.
Now I put the allegation on him that.
this was not an mnocent performance
of his. It was a calculated, deliberate
attempt to play the role of an agency
of certain people who have black
money, giving warning to these people
so that they may . .. (Interruptions).
This 1s what has happened. This 1s a
very important matter. This is the
result of hig action. By the discussion
of this topic the prices have gone up.
the gold prices have gone up, small
denomination notes have just gone
underground and persons who have
got black money have changed it and
they are now mn a safe position
Though he now puts on or assumes
the 1mage of a different person, this
is what he has done.

Now that my time is up, I want to
say onlv one thing about demonetisa-
t1~1 kefore concluding. Demonetisa-
tion 1s not so simple a matter, If de-
monetisation 1s effected, lakhs and
lakhs of people in the rural areas,
workers who may have a few hundred
rupee notes with them will have to
declare them and they will be in a
gcalamitous position and may be other
consequences may follow I do not
want to go into the details, but I do
want to deal with this aspect of the
matter, The way Shri Jyotirmoy Bosu
initiated the debate, the way he
brought forward the interim report,
the way he made noise about demo-
netisation, by that he was'making a
deliberate attempt to safeguard the
blackmarketeers, people with black
money. That is why he initiated that.

I say that this government must
take drastic steps for the purpose of
combating hlack money. Apart from
that, our socio-ecanomic fahric hag to
te changed. That is the only snswer
to combat black momey. This sort of
:’imt;;icks have to be 1&1;&? up- ’i:mf

o the government stens
and Tk a Mty oo to b e



! gtealing took place from the archives
¢ the government, That inquiry has

[
to be instituted. With these words, 1
conclude,

SHRI .PILOO MODY (Godhra):
Mr. Chairman, Sir, today I have
heard Shri Stephen make the most
enlightening speech that has ever
been heard in any Parliament of any
country in the world He has actually
stated that it 13 Shrt Jyotirmoy Bosu
who is responsible for the circulation
of the black money in this country
and that he, lis leader and his party,
are totally absolved from all res-
ponsibility for having brought about
and created this black money in the
last 20 yvars or more The Congruss
Party has been fooling the people
all these years bv saying that they
are anxious to eradicate black money
1 charge this Government of the niost
blatant hypocrisy every time they
mention they are interested m eradi-
cating black money because they are
just not interested m cradicating it
They have from time to time breusht
experts, mnstituted comrmittees, called
upon commissions to examine the
question

The question of cradicating black-
money requires no examination, re-
quires no study, but a modicum of
commonsense which I cannot possi-
bly credit this Government with. If
1 had been asked ten years ago to

ive on two type-written sheets how

lack monev can be eradicated, I
avould have given them the same con-
clusion which thevy have arrived at
after having gone through all these
{ortuous processes of consulting ex-
perts, committees and commissions

Thev appointed a commuttee. by
all r-ans, bv all methods the most
unexceptional committee consistng
of Justice Wanchoo and many others,
£xperts in their own fields. and that
committee with sreat pains, with
grest care, with great effort sought
to find out how this blackmoney has
g??ulatw and how it can be

1152 bes.
. - S X N. Trwasz in the Chair).

/ Wanchov Committee
’ ugﬁuuﬁew published,  what
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happened? The Young Turks of the
Congress Party, I do not kmnw
whether they were led or misled hy
Shr1 Salve himself, started casting
derogatory remarks against the
Wanchoo Committee Repori-—at one
time Shri Salve himself got up and
said that this 1eport coulcf have been
written by the Swatantra Party, as
if this was the greatest smesr that
he could put on the Wanchoo Com~
mrittee Report. After all, if the
Government were anxious to produce
a report which reflected their owm
thinking, I do not see why they did
not appomt a committee or come
mission consisting of Shri han
Kumaramangalam as its Chalrman,
Shr K. R. Ganesh, Shri Raghunatha
Reddy, Shr; S. M Banerjee, Shri
Chandrajeet Yadhav and Shri N.XK.P.
S;ilve so that he could point out all
the loopholes in the suggestions that
they made

SHRI KX R GANESH- That Cum-
mittee would not be complete with-
out an agency I hope he will pto-
wide that agency.

SHRI PILOO MODY. I do not know
how I can possibl¥ represent the KGB.
In case he likes, I can give him a list
of the names of the persons belonging
to the agencies of the KGB, from top
1o bottom 1n order of priority and pro-
tacol Do not give me any nonsense
ahout agencies It is all in his mind.

Coming back to the Committee, 1t
was an honest Committee consisting
of decent people mn thig country who
were entrusted with a decent job of
work to do and who have done a dev
cent job, and they came out with a
report only to find it being smeared
by those people who are much too
clever by half. !

It was, after all, Mr, Kaldor who
came here many years ago, in 1956,
and suggested a method by which
black money can be eradicated. He
suggested a tax structure which if it
had been employed by them, today
there would have been hardly any
hlack nomey in this country. But this
Government could not, cannot andl is
not willing to accept any rational sug-
gestion which will eradicate tiack
money from this country. For shvious

PEVEN
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- reasons, which we understand only
well, not a single one of them
would have been elected 10 this House
but for the fact that black money is
available to them from morning, noon
and night, year in and vear out, day
m and day out. None of them would
have been here . .. (Interruptions).

SHRI K. R. GANESH. Il is a wild
allegation . ..

MR. CHAIRMAN. Mr. Piloo Mody,
you are casting an aspersion on all
your colleagues on this side of the
House . . .

SHRI PILOO MODY: I am prepared
to exempt you,

MR. CHAIRMAN: I am one of them
This is very objectionable

SHRI PILOO MODY: When he getls
up and makes an accusation of people
belonging to agencies, this and that,
his voice gets choked in his mouth
But when somebody makes a little
allezation which is a hundred per cent
right, he shivers and starts raising ob-
jections It is time that somebody
spoke the truth.

SHRI K. R GANESH: It is a wrong
allegation

SHRI PILOO MODY: It is time you
leariit the truth.

SHR] X R. GANESH. It
somebody called you this
ruptrons),

SHRI P K DEO (Kalabandi): He
has got the right of reply.

SHRI K R GANESH- He will go
away: he will not sit here to hear
my reply. (Interruption)

BSHRI R. D BHANDARE (Bombay
Central): On a point of order, Sir.

Mr. Pilon Mody has made certain
remarks—Y will hot use the word
‘alleration’which cast an aspersion
%vw:én ;:Ithws nft this %;:non{abtlg

) is derogatory not only
the honourable House but also {9 the

is time
(Inter-

AUGUST 26, 1972

Direct Tawes Enguiry 173
Comm, (M)

Members to say that but for blaek
money, they would not have been able
ic come to this House, This is a repre-~
sentative form of Government. We
have been elected by the people un-
less he goes io the extent of saying
that without even votes we have
come here.

SHRI PILOO MODY:; That is also
true In some cases

SHRI R D. BHANDARE: It is not
m keeping with the dignity of the
House, Therefore, his remarks which
are devogatory to the House and to
the Members must be ¢xpunged from
the records

SHRI PILOO MODY: Never.

SHRI R D BHANDARE. Have 1
made the point clear?” He says, but
for the black money, we wonuld not
have been elected to this House This
15 derogatory to the House and to
the Members OQurs 15 a parhament.
ary democracy Under the Constitu-
tion, we have becn elected by the
people. These remarks should be ex-
punged

TInder the People’s Representation
Act we have made a provision that
certain amount would be spent on
elections Under the Peuple’s Re-
presentation Act, we are allowed to
spend certain amount. If that cmount
i to be called black money, then,
I think—I am not making an allega-
tion or an accusation—he is mak
derogatory remarks against the
House and against the Members.
Therefere, those remarks should be
expunged

18 hrs.

MR. CHAIRMAN: 1 will look into
the records There is one thing. It
is not in very, good taste, what you
have said about your colleagugcs or
the Congress Benches sitting here...
{Interruptions)

SHRI R D. BRANDARE: I have
made & point Gfi nrde;iago% h&ve n:‘n?;
ive r ruling. a
Er:ad:: g:u ubs:rvatlnn that it is not
befitting the hon Member

her o
hat, The . Membet
Ml}ﬂmw“”é”m;‘%emm
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the help of black momey. That is
derogatory to the Members and the
Houge. refore, it ought to he ex-
punged.

MR. CHAIRMAN: I will look to
the rules and the records also.

SHRI R. D. BHANDARE: Aftcr
looking into the records, you ex-

punge it

SHRI PILOO MODY: What is your
ruling, Sir?

MR CHAIRMAN: 1 will look to
the rules and the records Then, I
will come to a decision,

SHRI JYOTIRMOY BOSU: On a
point of order, Sir

I thought Mr Bhandare was a
knowledgeabe person. At one point,
he was going to be the Law Minister
in the last House. If he looks at Rule
380, 1t docs not say ahout derogatory
remark. I am most disappointed.

SHRI PILOO MODY, Sir, to the
best of my knowledge, I have not said
anythiag that is unparliamentary and
requires to be expunged I have not
been clected to the House of the
People, to the Indian Parbament,
only to say things that this Govern-
ment would hike to hear or to flatter
my colleagues as far as the House
yg concerned. If he wants my flattery,
he will have to come out in the
Lobby or in the Central Hall I am
not prepared to flatter them in the
House: I am here to speak the truth.

This is as I see it. If this 1s what
I feel has been happen in the
country, it is my birth-right to be
able to say it in the Parliament of
this country, If 1t is unparliamen-
{ary according to the rules, by all
means, expunge it. I certainly wiil
not be a party to any expunging of
what I have said so far. What 1
might say in future is subject to
your ruling, Sir,

I was talking about the various
cormnmittees and commissions that
have bepen appointed from time {0
time, first idor, ihen the Bhoo-
t‘hliugm Committee Report, now
the Wanchoo Commiitee Report.
)
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would like to make one very per-
tinent objection on the pememtg:
of highest taxation slab that
Wanchoo Committee recommend,
that 1s, of 75 per cent. This is very
pertinent to note that mn 1656 it was
permissible for an expert to get up
and say that in order to eradicate
black money, you have to bring
down the maximum slab of taxation
to 45 per cent It 15 indeed strange
that within 15 years, we have been
so brain-washed, $0 completeelg
frightencd, so corrpletely inject
with fear m our minds an({ thinking
that 1t 1s with the greatest hesitd~
tion that the Wanchoo Commitiee
reported and managed to bring it
down to 75 per cent,

If you were to go back to the
Wanchoo Committee and ask them,
“Do you really think 7 per cent
1s enough?”, they will say, “No. But
we were airaid of suggesting a fur-
ther reduction for fear that the en-
tire report would be thrown out.”

I say this only to 1illustrate the
sor{ of propaganda offensive, the
of bramn-washing, that the enlire
counity 1s going tkrough so that even
dispassionate advice tends at times
to be somewhat hesitant.

Prof. Rao made several, rather
interesting suggestions,

SHRI JYOTIRMOY BOSU: Where
1s he?

SHRI PILOO MODY: He has gone
home. He only comes to make

speeches

Being a professor, he has, of course,
been carried away., But there is one
thing that he said, that payment
shall not be made in cash that is
worth considering. It is a very good
1dea Nobody likes to make payment
in cash, I mysclf have very often.
been inconvenienced by the fact
that I did not have enough ¢
with me: I had to carry so much cash
with me in order to make & particu»
lar purchase which I could not make
by cheque or any other docu
that it had made me uncomfortable,
Therefore, 1 tbhyi_nk iﬁxa}f :{gsr:e ag:lethod
is necessary whic!
transactions take place in cash. Uti~
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fortunstely this carmot be done by
legislation. Unfortunately the Fro-
fessor being highly technical had
gohe beyond himself. What shouid

be is that the banking system
be made better as in European
£o! or in America. You do

not have wery serious difficulties mn
encaghing cheques there, und I cer-
tainly do not want to say that we m
India are more dishonest or less
dishonest that we cannot adopt this
system easily. I grant you that there
are certain difficulties, particularly
in rural areas where you have a
shoriage of banks and thew bran-
ches, But it is a very good idea.

Then another suggestion which Dr.
V. K. R. V. Rao has made, which is
excellent fromt every point of view
and unexceptionable, is that the
transactions which take place on
property and things like that, should
be in the public gaze, in the public
domain. Nothing destroys as much
as public exposure. Therefore, 1
would like the Government to have
the names of tax-evaders posted up,
to have their names published. I
would like to see the transactions
taking dplace in the open and not in
a ¢landestine fashion where nobody
knowg what the relevant details of
the contracts are. Even about the
systemy that the Government has
started of publishing people's in-
comes etc., at t I thought that it
was in questionable taste, but from
the sort of corruption and nepotism
I see today in which the entire
country has been shrouded, 1 think
it is a very good 1dea. We must have
public exposure of those who evade
and break the law, But then there
must be a certain rationality about
the law itself. There must be some
reasonableness abnut the law; the
law must be such that people like
to obey it. Afier all, the way the
tax structure is at present fixed, no

in the country who works or
has the capacity to work will want
to work. This , the sort of soclety
that they have .created.

T have said this once before. All
Ahier 05 youns of Tndebendonce oo g
years ce as @
ﬂlue%t our soclety m value of
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being r, With the lemguage tussle
and thgmeducationaletu:i tg:t have

been going or, we have now added
another dimension to the values that
we have created for our couniry-—
the value of being ignorant—so that
if you are poor and ignorant, wyou
can inhenit thus country, But if you
are hard-working, if you are talent-
ed, if you have skill, if you have
entreprencurship, if you have any
capacity, this country i1s no it place
for you to live in. These are the
values that we have created after
25 years of self-government.

When I hear discussions on Bills,
reporis and Commissions, all the
time evaging the basic issues and
going round and round on the peri-
pherv, trying to get a little bit here
and a little bit there, trying to gain
political leverage out of a situation,
1 get angry., when what you want 1s
to clean up society, and whon I find
my colleagues, whom you say 1
should treat with love and respect,
getting up and defending this sort
of things, it makes my blood boil.

It iy, with these words that I re-
qurst that Goverment accept the
Wanchoo Committee report in toto
if it is serious about eradicating
black money, and fiddle with it if
it 1s not

18.10 hry
BUSINBSS ADVISORY COM-
MITTEE

SixTeENTRE REPORT

SHRI R, V. BADE (Khargone):
Sir, I beg to present the Sixteenth Re-
po“rt'z of the Business Advisory Com-
mittee

e

MOTION RE FINAL REPORT OF
THE DIRECT TAXES ENQUIRY
COMMITTEE~—contd,

SHRI N, K SANGHI (Jalore):
Sir, today we are discussing a very
serious matter. We are consi
the final report of the Direct Taxes
Enquiry Committee which was laid
o Tabie of the House on the 20th

arsh, , 3 @& wery impor
subiect. The whole House is
ed over thiz matier and every 8
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ber has been wanting that some de-
sirable chunges are brought about in
the taxation structure of our coun-

When the Wanchoo Committee was
appointed, it issued a questionnaire
to be replied to and I am glad to
say that I had the privilege of ans-
wering the questionnaire and also
amwearing before the Committee to
give evidence for more than four
hours before the Committee,

The Final Enquiry Committee Re-
port that we have received, I think
the committee has done a very help-
ful task. They have received and
taken voluminous evidence and they
have still found it possible to sub-
mit this report in the quickest possi-
ble time, and 1t is really a matter on
which the members of the commitiee
should be congratulated.

SHRI JYOTIRMOY BOSU: Which
report? The interim report or the
final report?

SHRI N K. SANGHI: It would be
very nmice to go mto a lttle back-
ground of the tax structure in this
country, particularly on the direct
taxes admmnistration, after Indepen-
dence, we have had as many as six
commuttees, In 1947, we had the Tax
Investigation Committee; then we
had the Matha: Commission; later,
we had the Direct Taxes Inguiry
Committee’s report of Shri Tyag,
which resulted in the bringing for-
ward of the new tax law of 1961
Thereafter, we had the Bhoothalm-
gam Committee’s report, and now
the Wanchoo Committee’s report is
before us. I am glad that we are to-
day havingnzn opportunity to discuss
the Wane! Committee's report in
this House,

Whenever we have a report of a
commigsion, it gives out many re-
cominendations which come before

House, before the public and
‘are T%he Parliament and the
geupla. at is exactly what has beon
one by the Wanchoo Committee’s
:goﬂ. There have been more than
directions and recommendations

t this Committee has brought
us. It is alwsys that no one

would agree to every one of

the retommendations;

A

there woul

?
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be recomumendations with which one
person might agree and the others
might disaglce,

18.13 hrs.
[Surr R. D. BHANDARE in the Chair].

There will be a number of recom-
mendations on which they will have
divergent opinmions. But we have
really to take stock of the things as
a whole. Before the report of a
committee 1s submitted by an ex-
pert body, they take ewidence, thﬁ
take the adminstrative d
ties into account and they take into
account also all the consequences
that are there m the country be-
cause of the proliferation of black
money and various other matters.
Therefore, we shall have to take this
report a little more seriously.

Today, what is happening in the
society, We find there is a crisis of
confidence in society. There is no
doubt that everyone says that there
1s proliferation of black money.
Everybody today is, however, going
towards black money and thinking
of how to make som¢ easy money to
live by, and that has become the
bane of the society; the attention of
everyone, including the politicians,
the statesmen, the services and the
bureaucracy 1s being focussed on
this vagary which is spreading in
this country cancerously and
mn the other parts of the world. But
there 1s a crisis of confidence today
m our country, when we say that
we have no faith in the tax adminis-
tration. After Indeﬁandence, we
have seen that people have lost faith.
When it comes to the politicians, they
say that the bureaucracy is corrupt;
when it comes to the bureaucracy,
they say that the people are dig«
honest; when it comes to the tax-
recovering inspector, he feels that
the assessee is dishonest and he is
not doing his job honestly. en it
comes to the assessee, he feels that
the politiciang are not behaving pro-
perly and the tax administrator
the Government is not doing his
job properly, This goes on in a vici-
ous circle Instead of having ‘
remedial measures we find that
have been goinz on proliferatl
whele matter. Without proper educa~



;" going om today in ine:country, wi

¢ the situation that we have, where
.. the . value of .the rupee has. gone
;.- down during the last decade by more

. than 50 per cent, we have really.

brought ourselves to a difficult situa-
tion. It is really a problem to be
wolved with ‘a lot of restraint. -

in the wake of this, we have re-
ved ‘this- Wanchoo Committee’s
Yegort, and I am sure that this report
: gwe us the desired light and
o diretion, 1f ‘only we would care to
j[z.'jwark on: it,
: .I’am rveminded, Sir, of a story in
J%th;s ‘conmection. There was a kmg
.7 who  did not believe in anyone's
" ‘honesty and who thought that every-
. one ‘was dishonest. He wanted a gold
" crown to-be made for him. So, he
- called one. of the best goldsrmths and
".told - him. ‘You have to make me a
gold crown, but it has to "be made in
© my presence only’. ' The goldsmith
- worked for a number of days and
- made a crown, When the crown was
‘. ready, the goldsmith said ‘New, it
- will have fo be polished, and for po-
. lishing it, I shall have to put it in a
_particular acid, and after 1 take it
out from the acid, you will have the
. .crown ready’. The king agreed, he
" thought that the crown was ready by
. “then and, therefore, there was no
- hagm in allowing the goldsmith to
- take the crown and dput it into the
D particul!ai:h acid lAft er to purify it
o and pol it. er
" . crown ‘was brought to the king. The
. " 'crown-was really dazzling, and it was
g very ‘nice, and the king was happy.

The goldsmith then said: ‘Oh King,

= the crown you are wearing is mnot’

" made. of -'gold but of - some other

alloy’. This was a revelation to the.-_.
30“ Rs. '4,000. He wanted to take. it

| gﬁdh’imt Bcilt fﬂ;e’k it b

. that -instead of takin a8

how it could he: other. tha old. But . 1- g it by

* ‘ing because for the last 25 or
.. days ‘the -goldsmith was: workmg
it 'in his. presence. thou ht

h ,ﬂoldsmith gaid: ‘You not

- Tvented to.
; fgﬁk ‘since ;you did: hot beliéve me

inghi] - - *V"-‘-thuSe I put it in aeiél and, this
jth ‘the ‘Drices rlsing and mth ‘what
the multiplicity of controls. that are *

.another is not carried out smeemlg

-assessees, In thig mess, we

24 hours, the

“f am a goldsmith and 1.

convenient] and @
imake & good job of it. " Y.

.- wh ‘
o everybhing tor,g e et
1 have . Jodh t

have Eot a nan
crown’, . -

‘ Th:s is I:he sort of cnsis o;t tmaf‘-‘
from which we are suffering today.
One does not believe the -~ other.
Whatever work is given by one to:

and there is “lack of ~confidence .
everywhere. We - will have to  find .
out ways and means by which we
can revive thig confidence, Today the
junior officer does not respect the
sénior officer. The C.B.IL is after the
officers and the officers are after the
have to
find . a solution and I.think if we:
take care of this Report before us,

it will go a long way in helpmg
us to do so. ‘

The alleged Interim Report of ] the
Wanchoo Committee that has been
laid on the Table by Shri Bosu, whe-
ther it is the genuine one or not is
not important, but because of the
fact of its having been laid on the
Table, attracted a lot. of comments,
odu.onals and reactions. There are
certain pointsg in it which have been
highlighted, particularly, demoneti-
sation, a ceiling on cash holdings ete. -
All these matters are there. But
what we are-really concerned with
is what is contained in the final re- -
port and the direction in which the
recommendations made therein go.

My hon, friend, Dr, V. K. R. V. Rao,
said that there should really be re-
liancé on. more banking operations,
that every person should operate: -
through banks for payment wherever -
he can. It is a very good suggestion.

But the question is: can we. ean_y

make it practicable? -

I remember a recent. mcident A-T L
friend of ‘mine ‘was getting his
ghter married, For this purpose, he.' -
drew a loan from Govemment ‘of .-

banker suggest

-ﬂ‘i’;:* \

or in whole." But_ to
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ment, and until he went to the Gene-
ral Mansger, he could not get it
cashed,

This is really what is g:'eplexing
the society. We have recently seen the
bank clearance strike in Rajasthan.
Crores of rupees remained uncleared
by the Bank putting the people tp a
huge loss. There is presently a strike
by the Reserve Bank staff at Calcutta.
There are innumerable difficulties,
There should be a judicious method
by which we conduct operations
smoothly and to the satisfaction of all,
In this the Wanchoo Committee Re-
port can help us.

There are about 400 recommenda-
tions made in that copious report
made by a man of the highest inte-
grity, a man with the highest judicia]
knowledge in the country, Shri
Wanchoo. I am sure this a report
which we should not overlook or take
lightly. Government should go
through the report in its entirely and
accept those recommrendations which
are administratively feasible and
give effect to them so that we can
have a better tax structure and there
can be an atmosphere of confidence
in society which will help in building
a better society.

Shri Baladhandayutham told us
that many social and economic
changes are necessary. We are

not lagging behind in bringing about
social and economic changes. Today
we are marching hand in hand for
the emancipation of the common
man. Whether it was nationalisation
of banks or nationalisation of the in-
surance companies or the matter of
land ceiling or ceiling on rural
wealth, without minding about vote-
catching, we have brought about the
necessary social and economic chan-
ges. The party is fully aware of its
responsibilities to the peovle and we
ave going faster than all the Opposi-
tion parties put together.

1 hope the Central Government will
take the Wanchoo Committee report
séeriously and proceed in the direction
indicated therein so that we bring
about & better tax structure in the
s tpuntry.

tex sdministration requires a
u”'mw One of the sggestions

+
i
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made by the Committee is that thera
should be an independent autono-
moug Board of Revenue. If this will
bring about the desired change, I see
nothing wrong in implementing this
recommendation,. We have autono
mous bodies like the P & T and many
others. It is high time we accepted
this and many other recommendations
which would enable us to build a
better society where man can breath
freely, where the rich and poor march
hand 1n hand and we have less of class
distinetion in the country and we can
really be proud of this country., With
these words, I hope the Finance Mi-
nistry will look into the whole
matter for the betterment of the tax
structure in the country.

SHRI SHYAMNANDAN MISHRA
{Begusarai): Mr. Chairman, Sir, really
I am in a peculiar predicament. The
time that falls to my share is so ridi-
culously brief according to your cal-
culus, that I would be making myself
ridiculous too, if I attempt to make
any mr~amngful contribution to this
debate.

You will realise that we have to
deal with a voluminous report of 272
pages, containing recommendations of
the order of 267. I cannot even touch
the fringe of this voluminous report.
So may I concentrate my attention on
the must burning topic of the day, that
is. black money. Black money, to my
mind, is the progeny of black politics,
and so Jong as black politics remaing
in command, we will always have
black money and black economy. So
long as the present political constella-
tion exists and may I say also, the
kind of polilical regime that we have
in the country exists, there will be
no political will to eradicate black
money. In fact. there would be &
pronounced tendency in the contravy
direction namelv tn augment black
monev g0 as to freelv draw upon it.
That is very much in evidence today.

One pasitive  evidence that one
would like to have from the political
set-up of the day is—if they want to
ghow anvy pnlitical will and commit-
ment to eradicate black money—they
ghanld come forward with o8 Taw
which would oblige every political

1



' itures, their assets and lia.
,m JAre
are not

bmg the ‘political. will and com-
miment 10 erndicate black money.

culiar icament due to lack of
fime.. 1. would, ‘therefore,

myself b’y reading out a limerick on
“Wanchoo Committee repctt a

simll limerick: -

" Why not enjoy the magical bloom,

| 'Why do we want = to revel in

» . .gloom?

"', 'Black money and tax evasion,
' "Sovereign remedies for democra-

S tic erosion. _ _
R -Masswe mandate for Garibi
.- Hatao, :

S 'Anu«prohxbitxon- and Khoob PFilao.
“. " ‘Would you have them if you
< Jyotirmoy's mnonsensical plead?

" Let us_celebrate this colourful

- . marriage,
" Polities and money have wonder-
o fu:l camage
ftf to weaken the basis of
EE bility,
Lt ‘Hnw can we put up w:th thzs
T apdaeity,
-Géms in the crown, the ..graat
" Navarathnam
'Led bv Goenka and Chada.mbaram

SHRI JYG’I‘IRMUY BOSU Maruth:

ey S‘HRI SIWAMANDAN MIBHRA
‘Lt me comp}ete the limbmck

"uelled by the capitalist mite.

fm' debave and decent bmal
With this, T'end. :

.We ‘sre discussing a very important
: -ﬂub&act ‘and bedume of the late hour

‘of the Members have *goné (Inrewm-

0 dgclare :ts respectiVe receipts "tions). 1 would reguest you to sllow .

they prepated to do this?.
ppr!«;pared fo do that,

uld say that they are not going. ~cause there is no quorum..

As'l tnld you, 1 am really in a pe-'
content

_"derstanding that after 6
‘question of quorum should be raised. .

“mission  before; vow 1 rise |,
- point of order; According to. the 1l
L _.thehiinuse Cannot tramct husméla
i wmiahsﬂaMP SlVes dazzling 11gbt_»‘.’ - wathout. Quotutn. . :

mign Vgamchuo Report mtemm qm}l;;. ﬂmg«*'mere is xm‘ ‘ 'm?@

} -SHB:I P M MEHTA (Bhavmgar)
_8ir, I would like to make a submission. .

- (Saka)

fohy e is M q"mm in mé .

this discussion to continue on Mom~ .
day and adjourn the House now. be- .

'SHRI JYOTIRMOY' msvf sir 1
am raising a point of order.

MR. ' CHAIRMAN: ' Under what-".“.
rule? . i 2
SHRI JYO’PIRMOY BOSU Under‘ '

rule 376, I am surprised I have to .-
quote the rules for Mr. Bhandare who, -

- -I.am sure can quote from ‘memory. 1

take lessons from you.

MR*CHATRMAN: You are taking
too much of hberty

SHRI JYOTIRMOY BOSU: I am on

" & point of order under rule 376.

We are sitting on a8 Saturday; we
have foregone our lunch hour. We are -
tired, physically and mentally, our-
belves. those who are with us, namely, -
visitors, people around here, Lok
Sabha staff........

DR. KAILAS (Bombay South): Un- -

fortunately, there is no t:me on Mon-

day.

SHRI P. M. MEHTA: Even now ‘_
there is no quorum. The Minister
has to intervene and then the hem, -
Member will reply, It will take a long -
time. (Interruptions). This is not.the

way to discuss an tmportant subjact

Members have left,

MR. CHATRMAN: There s an un+
o'clock no . -

" SHRI P, M. MEHTA: I rise on &
point .of order now. It was my mb P

"MR. CHATRMAN: Le "m

Eleven of. mhe C
August 2&% 19’12

:.}amm*mm.‘u-n st






